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LOK SABHA
Friday, 21st November, 10958

The Lok Sabha met at Eleven of the
Clock.

[Mr. SrEaxzn in the Chair.]

ORAL ANSWERS TO QUESTIONS

Additional train between Bombay and
Calcutta

Shri V. C. Shukla:
Shri P. K, Deo:
Shri B. C. Mullick:
Shri Sanganna:

Will the Minister of Railways be
pleased to state:

(a) whether any representations
were made to Government on the
need for running an additional fast
train between Bombay and Calcutta
via Nagpur or alternately, extending
the Bombay-Nagpur Express upto
«Calcutta, owing to the heavy increasein
traffic in the Nagpur-Calcutta sector
due to the [ocation of two new steel
plants in the region; and

(b) if so, what action has been
taken or is proposed to be taken in
the matter?

The Deputy Minister of Railways
“AShri Shahnawas Khan): (a) Yes.

(b) There is justification for the
‘&ntrodueﬂoao!atnttnin only
petween Nagpur and Howrah. Due
#o lack of line capacity and paucity
of coaching stock and locomotives, it

238 (ALSD—I1.
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is not feasible to run an additional
fast train, at present, between Howrah
and Nagpur. However, consistent
with the availability of coaches and
train room, steps have been taken to
provide additional accommoedation on
existing trains on the section by
augmenting their loads.

Shri V. €. Shukla: May I know if
the Government are aware that what-
ever additional space has been pro-
vided is extremely insufficient, and
every time great inconvenience is
caused to all the passengers going
between Nagpur and Howrah and
particularly to the steel towns? If
so, will Government seriously con-
sider to run somehow . ...

Mr. Speaker: The hon. Member is
only arguing this matter out. I am
not going to allow such long ques-
tions, preambles followed by gques-
tions.

Shri V. C. Shukia: May I know...

Mr. Speaker: No, no. It is a sug-
gestion for action. Hon.
will put small, short questions elicit-
ing only answers.

Shri P. E. Deo: May I know if the
Government are going to start a
Janata train in that line from Cal-
cutta to Bombay wvia Nagpur?

Mr. Speaker: That is a suggestion
for action.

Shri T. B. Viital Rao: The section
capacity of this section has since
been increased by doubling the track
to a great extent, Now, where is the
difficulty of section capacity?

Shrl Shahnawas Xhan: We have
not yet completed the doubling of the
line which is going on between Drug
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and Rourkela I would like to sub-
mat that there are three trains either
way operating between Nagpur and
Howrah and any more addition of
passenger trains would be at the cost
of goods trams, and there 13  very
heavy goods traffic on this hne

Shri V. C, Shukla: May I know 1if
the Government will consider the
possibility of runmng another fast
tram there as soon as the doubling
between Drug and Rourkela 1s com-
pleted?

Mr Speaker: These are all sug-
gestions for action We are not
ehating answers

Shri P, G Deb. May I know that
approximate date by which this 1s
going to be augmented?

Shri Shahnawaz Khan, As ] said,
the loads of the three trains runnmng
between Nagpur and Iowrah have
already been augmented The leads
have been strengthened already

Shri Assar: In view of the over
crowding 1n the Nagpur Express and
Nagpur Mail running between Bom-
bay and Nagpur, will Government
consider having a separate bogey
between Nagpur and Manmad?

Shri T. B. Vittal Rao: At what stage
18 the proposal to run diesel locomo-
tive engines on this section®

Shri Shahnawar Khan: It i1s too
early a stage yet

Shri V. C, Shukla: Is 1t a fact that
no additional tram has been run on
this line for the last 20 years?

Shrl Shahnawaz Khan: As I sad,
there 15 no line capacity The maxi-
mum number of trains that can run
are runing on this line It 15 not
physically possible to run any more

Shri T. B. Vittal Rao: My question
bhas not been clearly answered

Mr, Speaker: That 1s all the answer
¢hat the hon Minuster 13 able to give
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Development of Visagapatam Pert

*131. Shri D. C. Sharma: Will the
Minuster of Transport and Commu-
mnications be pleased to refer to the
reply given to Starred Question No
38 on the 12th August, 1958 and state-

(a) the progress made with regard
to the finalisation of the project re-
garding the development of the Viza-
gapatam Port,

(b) 1f so, the nature of the final
scheme, and

(c) whether the development work
has been undertaken?

The Minister of State in the Minis
try of Transport and Communications
(Shnn Raj Bahadur). (a) to (¢) A
statement 18 laid on the table of the
Sabha

STATEMENT
[ ]

The project consists of two parts

(1) Construction of four berths
..e two for general cargo and two
for are

(un) Provision of Belt Conveyor

system and auxihary facilit es such

as raillway sidings, plants, ctc, fm
handling ore

It will cost Rs 4 50 crores, as now
estimated and the foreign exchange
component of i1t 15 Rs 2 10 crores

Estimates for the construction of the
four berths have been received from
the Port Adminmstrative Officer,
Vizagapatam and are under the con-
sideration of Government A portion
of the dredging required for the con-
struction of the berths has, however,
already been carried out

The design for the Belt Conveyor
system will be finalised upon receipt
of certain particulars called for from
the Railways and the State Trading
Corporation

Shri D. C. Sharma: May I know by
what time the project will be com-
pleted?
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Shri Baj Bahadur: We have just
ed certain estimates in regard to
first part of the project, as has
referred to in the statement.
are under the scrutiny of the
Ministry of Finance now. They have
asked for certain information. As soon
as that is done, we can give the
approximate time within which it will
be completed.

Shri D. C. Sharma: It 1s mentioned
m the statement that of the estimated
cost of Rs. 4°5 crores, the foreign ex-
change component will be Rs 2-1
crores. May I know if it is going to
be met from internal resources, or
some other country 1s being asked to
make good this amount?

Shri Raj Bahadur: We hope to meet
that from the US President's Asian
Economic Development Fund

Shri U, C. Patnaik: May 1 know
whether this Mimstry has examined
the report of Mr Murray regarding
the handicaps of the Vizagapatam
harbour, the danger in case a ship
sinks 1n that narrow channel either
by accident or enemy action and the
suggestion of an alternative channel
to the north?

{11

Shri Ra] Bahadur: I cannot give a
specific answer to that particular
question I may, however, say that
we are only examining the need for
the augmentation of the capacity of
the port in order to meet the increas-
ed traffic requirements

Shri U. C. Patnaik: May I know 1f
the Ministry has examined the Eighth
Report of the Estimates Commuittee
last year wherein they have referred
to the same dangers and handicaps as
referred to by Mr Murray and by Sir
Alexander Gibbs”?

Shri Raj Bahadur: The relevant re-
port of the Estimates Committee is
examined in the Ministry of Transport
and Communications,

Shrl U. C. Painaik: The report was
on the defence side. 8o, I wanted to
know whether the Ministry of Trans-
port has examined that report.
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Mr. Speaker: It is not a question
of cross-examination on the floor of
the House. The question relates to
the project regarding the development
of the Vizagapatam port. He has
answered. With respect to the chan-
nel, he has said he has not examined
or something like that. What is the
good of pursuing this matter.

Shri Raj Bahadur: The hon Mem-
ber has said 1t does not relate to our
Ministry, but it relates to the Minis-
try of Defence.

Shri 8. C. Samanta: Is it a fact that
recently Government has asked Mr.
Posthuma of the World Bank io come
to Vizagapatam for service, and if so,
may I know whether this development
programme will be disturbed by this?

Shri Rzj Bahadar: We propose to
enlist the services of Mr Posthuma
on a periodical basis for the purpose
of advising us with regard to the
various development projects pertain-
ing to the various ports

Shri Ram Krishan: May I know the
total amount to be incurred on this
scheme including foreign exchange?

Shri Raj Bahadur: That has been
given 1n the statement It comes to
Rs 45 crores.

Shri Tangamani: In view of the
fact that out of the four berths which
are going to be constructed, two are
for the export of ores, may I know
whether after the dredging operations
the construction work will be speeded
up?” What steps are Government tak-
g to speed up the construction work
after the dredging is over?

Shri Raj Bahadur: It is in fact in
preparation for the construction of the
four new berths

Shri Nagi Reddy: In view of the fact
that this programme has been ineclud-
ed in the Second Five Year Plan, may
I know whether arrangements have
been made to finish the work by the
end of the Second Plan?

Shri Raj Bahadur: That is what we
hope to do.
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Shri V, C. Shukla: As the exportof
is definitely connected with

the tonnage of the ships, may I know
of what tonnage will be able

the new berths being construct-

at the Vizagapatam port?

Ra) Bahadur: When we speak
use by a ship of a port, we
in terms of the length of the
ship as also the draft. When the
channel is deepened, which we pro-
pose to do, ships of the draft of 35
feet can enter.

Irrigation and Power Potential of
Indian Rivers
+
Shri Ram Krishan:
.m{s.hrlb.c.shma:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2885
on the 27th September, 1958 and state
when the work of overall study of the
irrigation and power potential of
Indian rivers is expected to be com-
pleted?

The Deputy Minister of Irrigation
and Power (Bhri Hathl): The preli-
minary studies will be completed
within about 2 years. The detailed
studies are estimated to take a mini-
mum period of 5 years.

Shri Ram Krishan: May I know the
name of the Indian river on which
study work has been started and the
potential power estimated so far?

Shri Hathi: The potential power
estimated so far is about 41 million
K.W. The river basins that are stu-
died are the west-flowing rivers of
the Western Ghats, the east-flowing
rivers of the Southern Ghats, the
tivers of Central India, the Brahma-

tra basin and the Ganga basin. In

e Indus basin the surveys are not
yet made.

8hri Ram Krishan: May I know the
total amount to be spent on this
scheme, and how much out of this
amount haz been spent so far?
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Shri Hasthi: The total amount pro-
vided in the Becond Five Year Plan
for investigations by the Central
Government is about Rs, 80 lakhs,
Out of that, about Rs. 15 lakhs have
been spent.

Bhri A, C. Guha: May I know
whether with a view to ensure equit-
able distribution of irrigation water
and power potential between the diffe-
rent States, there is any proposal to
set up river boards for the important
rivers of India?

Shri Hathi: Perhaps, the House is
aware that we have passed a legisia-
tion providing for the setting up of
river boards, where there are inter-
State rivers, and the projects are to
benefit more than one State. So far,
there has been no dispute between
any two Statez on any particular
major project. Most of them have
been solved by mutual negotiations
with the intervention of the Central
Government. But, if it is necessary,
boards would be set up.

Shrl Nagi Reddy: May I know
whether Government have tried to
evaluate the irrigation potential of
the Godavari, the Krishna and the
Pennar, if connected to the southern
zZone?

Shri Hathi: These surveys are yet
being carried out.

Shri D. C. Sharma: May I know
the names of the rivers whose survey
has been completed and finalised?

Shri Hathi: I have already answer-
ed this question,

Shrl Hem Barua: The Deputy Mi-
nister has referred to the assessment
of the power potential of the Brahma-
putra, May I know whether this as-
sessment of the power potential of the
Brahmaputra includes the assessment
of the power potential at its bend
where the Brahmaputra separates it-
sel! from the Tsangpu river, and
so, the power potential computed at
that angle?
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Ghri Hathi: That is actually the
power patential st the Nepal border.
That has not been included in this.

Sardar Iqbal Singh: May I know
whether any studies have been under-
taken of the rivers Sutlej, Beas and
Ravi, and if so, the progress made in
the studies so far?

Shri Hathl: 1 mentioned that the
Indus basin detailed surveys for
power potential have not yet been
made.

Shri C. D. Pande: May I know
whether while making an estimate of
this nature, the persons who are en-
gaged in this work will take inte
eonsideration the Himalayan rivers
where there is a lot of flow, and the
same volume of water can be used
again and again?

Shri Hathl: They will take it into
consideration when the Ganga basin,
the Brahmaputra basin and the Indus
basin are being surveyed.

Rallway Ling for Dandakaranya
Project

*133, Shri Sanganna: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Starred Question
No. 1514 on the 23rd September, 1858

in respect of Railway Line for Dan-’

dakaranya Project and state:

(a) whether any decision has since
been arrived at; and

(b) if so, with what result?

The Deputy Minister of Eallways
(Bhri 8. V. Ramaswamy): (a) and
(b). Preliminary work for starting
the survey operations on the Baila-
dilla—Kottavalas link via Jaypore is
being ordered.

Shri Sanganma: May I know
whether the investigation of the pro-
ject has been completed?

Shri 8. V. Ramaswamy: No, it has to
be started. We submitted an estimate
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Shri Sanganna: May I know
estimated cost of the project,
whether it has been included in the
SBecond Five Year Plan or the Third
Five Year Plan?

Shri 8. V. Ramaswamy: It is not
included in the Second Plan. We do
not know the estimated cost because
the preliminary surveys have got to
be gone through.

Bhri Panigrahi: In the booklet
which has been circulated by the
Dandakaranya project, they have said
that most of the surveys have been
made, but the final survey for this
railway line has not yet been com-
pleted. May I know when the final
survey will be completed?

Shri 8. V. Ramaswamy: A survey
was made in 1048, and it was found
to be very costly, because the terrain
is very difficult. Subsequently, in
order to rehabilitate the refugees from
East Bengal, this Dandakaranya pro-
ject has been mooted, and it is part
of the scheme to have a railway hne
in this area.

Mr. Speaker: He only wants to
know when a final estimate will be
prepared.

Shri 8, V. Ramaswamy: I submit
that even the preliminary survey will
take more than two years.

Shri Panigrahi: If this railway line
is not going to be constructed in the
near future, what other lines or com-
munication facilities are being deve-
loped in that area?

SBhri 8. V. Ramaswamy: I do not
know about the other lines. So far as
the railways are concerned, as I sub-
mitted earlier, even the preliminary
survey will take more than two years.

Shrimati Renu Chakravarity: May
I know whether it is a fact that the

Ef §
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Shri 8. V. Ramaswamy: I am sorry
this 13 not a
priority praject will be in connection
with the export of iron ore to Japan,
and we are giving prionty to Kirtburu
mines, and this does not take that
priorty

Shri Sanganna: May I know whether
the survey party has already gone to
the spot and begun therr work?

Shri 8 V. Ramaswamy: I sad a
little while ago, we submitted pro-
posals to the Mimstry of Rehabilita-
tion and only a week ago, they accept-
ed 1t

Central Tractor Organisation

+

Shri Subodh Hansda

Shri 8 C. Samanta:

Shrl Rajendra Singh
{ Seth Achal Singh.

Will the Minister of Food and Agri-
calture be pleased to state

(a) whether 1t 18 a fact that Central
Tractor Orgamusation 18 runmng st a
loss,

(b) if so, the reasons therefor,

*134.

(¢) the total amount of loss incur
red during the year 1957-58, and

(d) m what way this loss has been
made up by the Organisation?

The Minister of Co-operation (Dr
P. S. Deshmukh): (a)m'rhe Cen:r::
Tractor Organisation 18 TUnNID
alouasztsmetSexceedtheliab:-
litres It has incurred losses on opera-
tions from tume to time but there are
enough reserves to cover them

(b) The mam reasons for losses on
operations are—

(1) over-prowisiomng of de
preciation and repair reserve
funds,

(1) non-recovery of the full cost
of operations for kans clearance
from 1954-35 onwards because of
the mahiity of State Govern-
ments to realize it from the cul-

tivators
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{c) and (d) The loss on operations
18 Rs 855 lakhs This is yet to be
audited and adjusted

Shri Subodh Hansda: May I know
whether 1t 15 not a fact that this loss
was made up from the Grow More
Food funds?

Dr, P. 8. Deshmukh: I do not think
80

Shri Tyagi: Is it a fact that this
Tractor Organisation 1s gomng to be
closed now?

Dr P, 8. Deshmukh, There are cer-
tain proposals under consideration,
but I might mention the difficulty of
foreign exchange owing to which 1t 1s
not possible for us to get new tractors
Most of the old ones are getting
exhausted

Shri Tyagi May I know whether
Government have recently made some
arrangement with a Japanese firm to
establish the manufacture of tractors
in India, and 1f so, whether those tra-
ctors have been exammed for their
suitability for the soil of India”

Mr Speaker: We are going away
from one question to another

Dr. P. 8. Deshmukh* This question
should be addressed to the Mmstry
of Commerce and Industry

Shri Tyagl- I am addressing it to
Government

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nebru): May I answer Shn1 Tyag:'s
question briefly?

Yes, a contract has been arnved at
with a Japanese firm for the manu-
tacture of tractors in India A team
went to Japan first of all to examine
the blue-prints etc; here they were
approved, and further we examined
them there In the contract, of
course, there are clauses to the effect
that only if thewr specifications are
fully adhered to and the work is sats-
factory, it will take effect
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The general conditions of contract
were considered very satisfactory bo.h
from the point of view of the quality
that was seen there, and the price
and the speed with which they are
likely to do this work here.

Shri Dasappa: Which is the Minis-
try which has already undertsken this
work?

Shri Jawsharlal Nehra: This is a
contract with the Defence Ministry.

Shri A. C. Guha: The hon. Minister
has stated that the loss has been met
from the reserve fund. But it is a
commercial enterprise of Government.
So, what is the reserve fund, and how
has it accrued?

Dr. P. §. Deshmukk: I cannot give
an explanation about what the re-
serves are. But we have them.

The Minister of Food and Agricol-
ture (Shri A, P. Jain): The reserve is
meant to meet the losses.

ot farafie st st sysrver st oft
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Shri 8. C. Samanta: Is it not a fact
that the Public Accounts Committee
went into the loss that had been
incurred in this organisation and
objected that the loss should not be
made up by increasing the hiring cost,
and if so, what have Goverrment done
about it?

Dr. P. 8. Deshmankh: 1 do not
exactly remember of what the Public
Accounts Committee have stated on
this particular point, but it is obvious
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that our books will show that ulti-
mately there is not going to be any
loss so far as the working of the C.T.O.
is concerned,

Shri A. C. Guba: I think the hon.
Minister has stated that there has not
been any attempt to make up the loss
by diverting money from the grow-
more-food fund. Will the hon. Minis-
ter say whether the Public Accounts
Committee has made any such refer-
ence, that is, diversion of funds from
the grow-more-food fund has been
made to this organisation?

Dr. P. 8. Deshmukh: I require
notice,

The Minister of Food and Agricul-
ture (Shri A. £. Jan): |1 do not exactly
recollect the recommendations of the
Public Accounts Committee, but my
general recollection is that what they
have sajd was that certain adjust-
ments were made from the fund and
not that anything was taken from the
fund. In fact, some money was duec
from State Governments to this orga-
nism;'adﬂom and it was deducted from that

Shri Tyagl: What alternative
arrangements have Government in
mind in case the proposal to close
down the C.T.O. is finally accepted?

Shri A. P. Jain: I will be most
unhappy it the Tractor Organisation
has to be closed, but if it has to be
closed, it will be for reasons beyond
our power

Shri Tyagl: What about supply of
tractors in future?

Shri A, P. Jain: Unless we manufac-
ture tractors inside the country, we
will not be able to have them in the
required quantity, because foreign
exchange is not available.

Shyi Nath Pal: The Minister had
stateq that he had not read the Report
of the Public Accounts Committee.
Are we to infer ......

Dr. P. S, Deshmukh: I did not say
that. I said that I did not remember.
I have read it, but I do not remember
it at the present moment.
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Rice snd Wheat Prices
+
Bhri Barman:
*135. { Shri Subodh Hansda:
( Shrl S. C. Samants:

Will by Minister of Feod and Agri-
cuiture be pleased to lay a statement
showing:

(a) the present market prices of rice
and wheat in various States as com-
pared to the prices prevailing in the
month of September this year; and

(b) the steps taken to stabilise
prices?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
A statement showing the wholesale
market prices of rice and wheat at
the end of September, 1858 and on the
14th November, 1858 is placed on the
Table of the Sabha. [See Appendix
1, annexure No, 64].

(b) Some of the measures taken to
control the prices were indicated in
the White Paper on food situation pre-
sented to the Sabha during its last
Session. A Statement placed on the
table of the Sabha shows these as well
as other measures which have been
taken since. [See Appendix I, an-
nexure No. 64.]

Shrl Barman: In paragraph 3 of
Statement II, it is said that maximum
controlled prices have been fixed for
rice in certain States. In view of the
fact that with the advent of the new
crop, prices in Orissa and some parts—
southern districts—o? West Bengal
have already fallen, may I know what
steps Government propose to take so
that the growers may have an eco-
nomic price?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): We have autho-
rised the Government of Orissa to
purchase common rice at the rate of
Rs. 15 per md. and paddy at a cor-
regponding rate.

Bhr! Barmim: The other day the
hen. Deputy Minister gave us an ides
of bumper crop throughout India. May
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quantity of rice crop this year
alsb the estimated consumption with-
in the country?

Shri A, P. Jain: That s just g visual
estimate. A firm estimate will be
mede when crop-cutting experiments
are done. These experiments will be
done when the crop is ripe.

&

Shri 8. C. Samanta: From item 2(e)
of Statement II, I find that export of
rice/paddy from Orizsa and some other
places has been banned. May I know
whether the Government of Orissa
has been allowed to buy paddy at this
time because the prices of paddy and
rice in Orissa have gone down?

Shri A. P. Jain: That is exactly what
I said, that we had reports thalt the
price of rice had gone down consider-
ably down, and we have authorised the
Government of Orissa to buy rice on
our behalf.

Shrimati Renu Chakravarity: In
view of the fact that the NDC has
decided on State trading in foodgrains,
may I know whether the price of rice
at which Government are going to buy
has been stipulated in all the States
or only in Orissa and surplus States?

Shri A. P, Jain: So far as State
trading is concerned, it is a very com-
plicated and difficult subject and de-
tails are being worked out. Apart
from that, Government have been
buying rice in certain States. If
necessity arises in other States for
buying rice because prices have gone
down very low, we shall do it.

Shri Hem Barua: Is it a fact that
Government propose to introduce con-
trol on wholesale trade in foodgrains
as also fix a minimum procurement

Bhri A. P. Jain: I have said that the
problem taken as a whole Is a rather
complicated and difficult one. is
being worked cut. But we have for
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wometime pust been working on these
srinciples and have somewhat effec-
lively implemented them. We pro-
pose to augment them.

Shri Sadhan Gupta: How many
Statez have used the powers conferred
ander the [Essential Commoditics
(Amendment) Act and how much
rtocks of wheat and rice have been
secured by exercise of such powers?

Shri A, P. Jain: I require notice.

Shri Dasappa: May I know how is
it that rice prices in Madhya Pradesh
wre 50 low?

Shri A, P, Jain: For the reason that
there is good crop.

Shri Thanu Pillai: What is the fair
price of rice that was referred to?

Shri A. P, Jain: We have authoris-
od the Madhya Pradesh Government
to make purchases of paddy at a
price corresponding to Rs. 15 per
maund for common riee.

Shrl Tyagl: Very good.

Shri Braj Raj Bingh: Is it a fact
that the price of wheat in the western
d stricts of U.P has been ranging from
Rs. 25 to Rs. 28 per maund? What
is the reason for the price of wheat
having risen since September upto
14th November, in all the States—
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Mr, Speaker: Next question.

8hri Tangamani: The rice esting
aress have not got a chance to  ask
questions.

Mzr. Speaker: The question started
with surplus areas. Hon Members
have asked a sufficlent number of
questions about rice.

Shri Braj Raj Bingh: It is very
important. Half an hour may be
allowed for this.

Shri Tangamani: Prices have gone
up by 25 per cent.

frmew aiw § Jandf & o
% W W T e
freve 447 ag aT1A N ST wT fin
(%) war fgrmaw Rw ¥ A
T F AN AR § ; WX
(@) afc 7@, ot fawsw w1 "y
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winfor fewwm a0 @ aw
afew (ot w0 ®o I ): (%) 7 (w).
ot g, g vt fas F ageite QU
WX ge-agEre oM & gy Qe
SN W GAHIST T T T AGY Y I
g1 A & Aavat o s gw
¥ o= aw W &Y ity

Mr. Speaker: In English also.
Shri B. 8. Murthy: (a) and (b). Vs,
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I W W AN R &
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Shri B. 8. Murthy: The answer
stated that except a tehsil and sub-
tehs:l, the rest of Himachal Pradesh
has been covered

N T FT AAT AT X G
quT 91 f 7g 917 AT & 911 § L8NS
# qdeT ¢ gU W1 @Y /E T W
TR 7T 1 A% W TH F7Tat & W
w1a %% frer &1 faersa «@) graT § 7

Shn B 8. Murthy: The delay 18 due
to dividing the whole districts into
arcles, constituting gram sabhas and
then establishung gram panchayats,
and lastly the nyaya panchayats have
to come into existence

R.M.8 Reorganisation Committee
+

- J ‘Shri Tangamani:
* q Shri § M. Banerjee

Will the Mimster of Transport and
«Communications be pleased to refer
to the reply given to Btarred Question
No 289 on the 20th August, 1858 and
state’

(a) whether the recommendations
of the RMS Re-orgamsation Com-
mittee have since been considered by
Government,

(b) if so, what are the man re-
commendations, and

(c¢) which recommendations have
‘been accepted by Government?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) to (¢) The report is under con-
snderation It would be premature to
publish 1ts recommendations.

Bhri Tangamani: In reply to
‘Starred Question No 289 on the 20th
August, that is three months ago, we
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were told that the Reorganusation
Commuttee’s report hag been  sub-
mitted and the DGP, & T was still
considermg it May I know how long
1t will take®

Shri 8§ K Patil: It 15 difficult for
me to say It was a departmental
committee Very many such com-
mittees are appointed every day, and,
therefore, the department takes 1ts
own time, but if the hon. Member
wants 1t to be hurried up for any
particular reason, I would try to do
1t

Shri Tangamani: The terms of re-
ference were given in reply to Ques-
tion No 1641 One of the terms of
reference 13 the question of mail van
accommodation, and suggesting
measures for avoiding the existing
shortage and increasing the capacity
was also there May I kmow what
are the recommendations about
these and what steps Government
have taken for mcreasing the number
of mail vans and also for expanding
the accommodation of the existing
mail vans?

Shri 8 K Patil: To the best of my
knowledge the question of mail vans
has not been considered by that com-
mittee

Shri Damppa* May I know, with
regard to circles whether there has
not been a demand that the Mysore
State which 15 now enlarged should
have a separate circles and should not
be divided between Bombay, Andhra,
Madras and Mysore?

Shri 8. K Patil: The question re-
fers to RMS and not to the pro-
wvision of circles That 15 a different
question altogether

Shri 8. M. Banerjee: What are the
main recommendations of this Com-
mttee?

Shri 8. K Patll: Since the recom-
mendations are under consideration
it would be unwise for me to say
what the recommendations are
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Shri 8. M. Bancrjoe: May I know
whether the report will be made
known to the Members of this House?

Shri 8, K. Patil: Normally, that is
not the procedure because, as I said,
it is a study group, & departmental
committee. But if you so desire, it
could be done; but it is not a good
practice.

Shri 8. M. Banerjoe: May I submit,
‘Sir, that it ie not made known to the
employees’ representatives; and if it
is not made known to the Members
of Parliament also, may I know what
is the purpose of appointing that com-
mittee and what is the purpose of
asking questions here?

Mr. Speaker: It was for the benefit
of the employer.

Shri Sadhan Gupta: The hon.
‘Minister has been good enough to
assure us that if for any particular
reason we want the consideration to
be hurried up he would do it. May I
know whether he could hurry up the
consideration for the purpose of ex-
pediting it?

Shri 8. K Patil: No expedition is
called for here. As I have made it
clear, many such study groups and
committees are appointed by the
It is not done even at
the Ministerial level. Therefore, I
do not understand how these quest-
jons arise.

Shri Tangamani: The question was
originally tabled about 8 months ago.
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after he considers the report, will
be placed on the Table of the House.
It is very important. It is not an
ordinary departmental committee.

Shrl 8, K, Patil: It is not a question
of policy because in every day ad-
ministration many such study groups
and departmental committees are
appointed. It is not & matter of
policy that it must be taken up by
the House and put before it. But,
it it is so desired, I have no hesitation
in putting it.

Bhri Tangamani: May I know whe-
ther it will be laid on the Table of
the House?

Mr. Speaker: I am not going to give
any instructions regarding any re-
ports made by departmental com-
mittees or enquiries. If the hon. Min-
ister had appointed & committee,
questions may be put regarding that.
A Minister can order any of his offi-
cers to look into certain  matters.

Unless the Minister himself feels that

it must be placed on the Table of the
House, I am not going to give any

5

direction. -

Shri Nath Pal: The hon. Minister
said that if it is desired he will place
it. We very strongly desire it, Sir.

Mr, Speaker: The hon. Minigter will
take note of the desire of the hon
Members.

Bhrl 8. K. Patil: Yes; I have taken
note of it

Indian Airlines Corporation

Pandit D. N, Tiwary:
Shrl Kodlyan:
Shri V. C. Shukla:

Will the Minister of Tramsport and
Communiestions be pleased to state:

*138.

(b) whether it is also a fact that
the Corporation s faring difficulties
in maintaining the existing fleet;



(d) steps taken to bring down
the losseg suffered by the Corporation
due to accidents?

The Deputy Minister of  Civil
Aviation (Shri Mohiuddin): (a) No,
8ir.

(b) No, Bir.

(c) Does not arise at present, but
the larger question of replacement of
Dakotas is under consideration.

(d) Attention is invited to the reply
furnished to part (d) of Unstarred
Question No. 995 tabled by Sardar
A, B Baigal on 8-12-87 in the Lok
Sabha.

Shei Tangamani: Sir, I would like
to raise a point of order. In the an-
swer to part (d), the hon. Minister
has referred to Unstarred Question
No. 895 dated Srd December, 1937.
There the matter dealt with was only
about accidents, the steps taken to
prevent accidents and soon. I do
not see how it is relevant to this parti-
cular question. There the question
was only the number of accidents in
which the IAC. and Air India
planes were involved, the lives lost
and the loss to Government and the
action taken.

Mr. Speaker: The hon, Member
need not raise a point of order for
this. I would have allowed him to
put a question and try to get it

i

explained.

Shrl Tangamani: It iz completely
irrelevant, Sir.

Mr. Speaker: The hon. Minister

thinks it is all right. I will allow
ham to say how it is relevant.
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a ruling when Shri Mavalankar was
there.

Shri Tangamani: We have got a
copy of the statement.

Mr. Speaker: The hon. Minister
will kindly explain how it is relevant.

Shri Mohiuddin: With regard to the
question of Shri Tangamani, I may
say that the question was regarding
the losses suffered by the Corporation
due to accidents. Part (d) definitsly
refers to accidents. Whatever steps
Government and the Corporation are
taking to avoid accidents referred to
in the question of December, 1857, is
relevant.

As regards the second question of
giving a summary, it will be seen
that the reply to the unstarred gues-
tion was a very comprehensive one
and it will not be possible to give a
summary of the comprehensive
measures taken.

Shrimati Rena Chakravartty: Part
(d) refers to how we are going to
make up the losses in aircraft due to
accidents, This was a specific ques-
tion and the answer which has been
given by the hon. Minister
is a wvery general thing about
the safety regulations etc. But, in the
background of this question there is
the specific question regarding the
reduction in the number of aircraft
and how to bring down the losses.

to the HAL. for taking up the com-
struction of twin engine aircrafis fer
civil use along with the twin engined
fighter aircraft that they are taking
up for the Airfores.
Shri Mobkiud@in: The
Ministry is considering the probiem of
undertaking of

!

the manufacture
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wansport planes at the HAL  That
question is separately under con-
sideration

Mr. Bpeaker: Mr Kodiyan

Paadit D. N Tiwary: Sir, I put the
question and I am being by-passed

Mr BSpeaker: He 13 not bemng by-
passed Mr Kodiyan also put the
question

Pandit D N Tiwary But I was the
first

Mr. Spemker: First, only by
accadent

Shri Kodiyan: The hon Minister
has just now said that the question
of replacement of the TDakotas is
under thie consideration of Govern-
ment May I know the total amount
required by the Corporation for re-
placing the Dakotas by new ones?

Bhrl Mohiunddin: It is rather difi-
cult to say at this stage what is the
total amount requirei ‘There are
at present sixty dakotas in operation
by the IAC and they could be replac-
ed on very gradually At the
moment 1t 13 very difficult to say
what would be the amount required

Pandit D. N Tiwary: In answer to
the unstarred question referred to
here, the first recommendation is

*Recommendations made 1n the
investigation Reports of aircraft
accidents m India and abroad are
studied and i1mplemented as far
as practicable®

Am 1 to understand that all the
reports are not studied and lessons
are not taken from all of them but
only a porton of them or they are
partiaily studied?

Bbri Mobkiuddin: No, Sir The
recommendations are wholly and very
earefully studied and steps are taken
en the recommendations on the in-
westigation reports, as far as practi-
ahie
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Pandti D. N Tiwary: What has
been the result of the steps taken as
enumerated here?

Shri Mohinddin: There has been a

general improvement in the operation
of the services.

Shri Subbiah Ambalam: There 1s a
lot of delay in the arrival of night
planes from Madras May I know
whether 1t 1s due to the fact that the
dakotas are bemng operated unstead
of skymasters?

Mr. Speaker: We are going away
from one thing to the other

Bhri Achar: If there 1s no shortage
of arcraft, then, why is the service
between Bombay-Belgaum Manglore
and Cochin stopped (Interruptions)

Shrimati Renn Chakravarily: May
I know if it 15 a fact that quite a
large number of aeroplanes which
have been lost as a result of the IAC.
leasing out or loaming them out on
rent to non-scheduled operators and
Indian Associates and 1if so, whether
we are going to stop this practice?

Shrl Mohinddin: Some aeroplanes
were lost which were leased to non-
scheduled operators At present the
IAC have reduced the number of
aircrafis on lease considerably so far
as leasing is concerned I do not re-
member exactly how many are shlil
on lease, if any But their number
has been reduced as they are re-
quired by the IAC themselves

Shri Jaipal Singh: The hon Minis-
ter told us that 18 Dakotas were being
used for regular scheduled operations
I thunk I am correct m saying that
four times their number are there with
the IAC May I know what they
intend doing with the rest? Are they
going to canmbalise them?®

Shri Mohiuddin: The question, I

presume, is as to what the IAC will
do with the dakotas when they are
replaced Is it?

Shri Jaipal Singh: No, S8ir We were
told that there were I8 in operation
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in the regular airlines But they have
more than 16 Actually the total num-
ber 15 much more, four or five times
thie number I want to know what
exdactly is going to happen to the rest
of them® (Interruptions)

Shn Biren Roy. Is the number 16
or 607 If it 15 16, then the total
number 1z three or four times the
number mentioned by the Minmster

Mr. Speaker: Order, order Shn
Jaipal Singh says that instead of 18,
there seems to be 64—four times that
number What has to be done with
the balance of 487

Shni Mohiuddin The numbcr of
dakotas m use by 1 AC wn November
1058 1s sixty—that 1s six zero

Shri Narayanankutty Menon. In the
beginning the hon Minster has said
that the only way of reduction of the
number of serviceable aircraft is by
acudent May 1 know whether 1t 1s
not a fact that the entire fleet of
Viking aircraft has gone out of com
mussion either berpuse of technical
difficulty or unsuitability of service?

Shri Mohluddin No, Sir The
Vikings have been grounded because
the cost of overhauling them and mak-
ing them air-worthy after they have
served the minmmum number of hours
is very heavy Fven now, if they are
overhauled they will be useful

G ®o fao Tgw w417 I
a%ar g f afe vg7 s FOREE &
9T TqT W & w47 AGT &, aY A
T g wrer § o F o 9T ey
R ¥ BT T AN gATE @ A &,
T agr OF N IR ?

S8hri Mohluddin: Any change in the
route-pattern 1s not due to shortage of
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Notice Question No 22 on the 3rd
September, 1857 and state

(a) the quantity out of the toial
5 22 lakh tons of Pig Ironm, steel track
materials and wagon plates contracted
for by the Railway Steel Purchase
Mission in 1057, which has been re-
ceived till the 31st October, 1958, and

(b) whether all the quantity 18
likely to be delivered as scheduled by
March, 18597

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy) (a) About
4 29 lakh tons.

(b) Yes

Shri T. B Viital Rao In view of
his receipt, may I know why certan
works m the new raillway links are
held up?” We have such a huge
delivery

Shn 8. V Ramaswamy. This 1s not
as against the new raillway links It
15 for track rcnewals and so many
other things

Shri T B Vittal Raoc May I know
how fai our progress in the track
renewals has gone because the track
renewals to the extent of 8,000 miles
had to be carred out during the
Second Plan period?

Shri S V Ramaswamy: We are
taking it up seriously It was origin-
ally 12,000 mules, but it 1s now 8,000
miles We are trying to complete a~
much as possible

Shri Jaipal Singh: May I  know
whether the Ministry has been able
to make any progress with the pro-
posal of the scientists to convert
scrap rails into steel?

Shri § V Ramaswamy: I believe
my hon friend some time back put
the same question about Thomas
process or some such thing Attempta
are being made and we shall see
whether 1t could be done here
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and other persons who are engaged in
the purchase of the same commodity
in Europe on behalf of the Govern-
ment?

Shri 8. V. Ramaswamy: The Iron
and Steel Ministry have told us that
so far as these identifiable materials
are concerned, they should be pur-
chased by the Railway Board itself.
We are placing all orders through
the India Supply Mission, Washington,

Staff in Government Hospitals iIn
Delhi.

Shri V. P. Nayar:

Will the Minister of Health be
pleased to state:

(a) whether Government are aware
of the conditions prevailing in the
Government Hospitals in Delhi re-
garding the inadequacy of doctors
and staff and the consegquent hard-
ship and rieks to the patients; and

(b) it so, the steps proposed to be
taken in the matter?

*140, {muln C. Sharma:

The Minister of Health (Shri D. P.
Karmarkar): (a) and (b). Govern-
ment are aware of the conditions
prevailing in the Government hospitals
in Delhi. Although some of the
hospitals do not have the optimum
number of doctors and other staff it
would not be correct to say that the
staff is so inadequate as to cause
hardship to the patients or risk to
their lives. The question of aug-
menting the staff is reviewed from
time to time but some times shortage
of staff occurs on account of the non-
availability of qualified persons.

Shri D. . Sharma: May I know
when the survey was taken last time
8o far as the requirements of staff are
concerned—staff in terms of surgeons,
nurses, etc.—and what was the result
of that survey?

Stri Karmarkar: So far as the
Government of India hospitals are
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concerned, we have these hospitals
constantly under attention. There
is a shortage of about 16 or 17
nurses in the Safdarjang and
Willingdon hospitals for which we
are trying to secure people. We have
recently advertised and we are find-
ing some little difficulty to make
this recruitment because nurses are
not coming forward.

Regarding the Irwin Hospital
which is directly under the Delhi
Administration, they make a survey
off and on on this sort of thing and 1
am advising them to fill the vacancies
as early as possible.

Shri D. C. Sharma: What I wanted
to know was, when the survey was
made and what was the result of
that.

Shri Karmarkar: 8ir, it is not a
question of survey. The hospitals are
under constant review. As I said, for
instance, the Safdarjang and Willing-
don hospitals, because they are
directly under the Government of
India, are constantly, almost every
week, kept under attention. The
Delhi Administration also, I am quite
sure, must be looking after the Irwin
Hospital with equal attention. I do
not know exactly as to when the
Delhi Administration applied their
mind to this question of shortage—it
must have occurred to their mind
also—with regard to Irwin Hospital
In fact, I find a number of vacancies
there. I will invite their attention to
it once again and ask them to fill up
the vacancies as early as possible.

Shri Namyanankutty Menon: May
I know whether the hon. Health Min-
ister is aware that at the Willingdon
Hospital every morning a large num-~
ber of patients have to wait at the
surgical ward till about 11.00 and go
back disappointed because they could
not get pass for admission to the
diagnostic room?

‘Shrl Karmarkar: With regard to
the information that my hon. friend
has given, it is for the first time that
I am getting it. It is likely that once
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in a while when there is a huge
crowd they will be asked to go back;
but I should like to have specific
instances—not a general statement—
where patients have been turned
.away without giving treatment or
‘proper attention.

DPr, Sushila Nayar: Would the hon.
Minister tell us the average time a
doctor can devote to each patient and
‘how many minutes a doctor can devote
to each patient in Safdarjang, Willing-
«lon or any other hospital ?

Shri Karmarkar: I think, B8ir, I
shall have to calculate the minutes
taken by each doctor. But I should
like to state that the number of
patients is rather large and, much as
we would like to expand these hospi-
tals, our limitations with regard to
financial resources have also increas-
ed. Really, left to myself, I would
like to enlarge both the Safdarjang
and Willingdon hospitals and double
their capacity, but I am helpless so
long as the Finance Ministry is not
able to spare funds for the purpose.

Dr, Sushila Nayar: Has the hen.
Minister glanced over a report called
the Gilder Committee Report and
given any thought to the recommenda.
tion that hospitals be located zonally
80 that patients do not have aggregate
in Safdarjang and Willingdon hos-
pitals?

Shri Karmarkar: Yes, Sir. We
would like to give the whole of Delhi
as many hospitals as it needs; but, as
i said, the limitations of finance are
there. I would plead with the hon.
Member to appreciate that if we had
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have more than 1000—perhaps 1500 or
1700—beds in the Safdarjang ares
instead of diverting some of them to
some different zones to effect the
decentralisation of hospitals?

Bhri Karmarkar: Sir, I would like
to have your guidance on this point.
This question, I understand, is actually
being considered in the Estimates
Committee. If you give me permis-
sion, Sir, I am prepared to answer.
If you do not think it advisable, pend-
ing consideration by the Estimates
Committee, I may kindly be guided
by you.

Mr. Speaker: The Estimates Com-
mittee is a Committee of this House.
Both the hon. Minister and the hon.
Member who are Members of this.....

Shri Karmarkar: I am not a mem-
ber; my hon. colleague is,

Mr, Speaker: Hon. Minister is a
Member of this House.

Shri Karmarkar: Yes,

will await the report of the Estimates
Committee.

Shri Sapakar: May I know the
ratio of doctors to beds and the ratio
of nurses to beds in the hospitals
under the control of Goverament of
India in Delhi?

Shri Karmarkar: I ghould like to
have notice,

Shri Narayanankutty Menon: Sir, I
want to put one gquestion more,

Mr. Speaker: We will go to the
aext question. We have not finished
even ten questions.

Indlap Telephons Indusiries

) -m.{“" Nagi Reddy:

Shrimati Parvath! Krishoan:

Wiil the Minister of Transport and
Communications be pleased to state:

(a) the number of countriey
whom Indian Telsphone Industries
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{P) Ltd. is supplying material pro-
duced in it;

(b) the extent of such exports
annually; and

(c) whether any attempt is being
made to further increase the exports?

The Minister of Transpori and Com-
municationg (Shri 8, K. Patil):
(a) The Indian Telephone Industries
(P) Ltd. has not been able to establish
any regular market in foreign coun-
tries for its products but some supplies
are being made to some of the
neighbouring countries.

(b) The average value of exports
during the last four years ended March
1958, was of the order of Rs, 23,000
per annum.

(¢) Yes, Sir,

Shri Nagi Reddy: May I know
whether it is a fact that the foreign
firm with whom we are collaborating
has been responsible for the refusal
or in some cases for the delay in our
export to other countries, thereby en-
hancing our difficulties of foreign ex-
change; and, if so, what steps are
being taken fo get rid of this trouble?

Shri 8. K. Patil: The original inten-
tion of L.T.1. was to serve our needs.
We can also serve our foreign
oxchange difficultics for which foreign
markets have to be built, and every-
thing in that direction is being done.

Shri Nagi Reddy: My question has
not been answered. Is it a fact

Mr, Speaker: No; he does not admit
that it is a fact. .

Shri Nagi Reddy: He has not said
=0.

Mr. Speaker: He need not say so;
it is not a question paper which he
is answering. He said that it was
originally intended to serve the home
market, and later on if they want to
export they will do so. It only means
that it is not left to X, Y or Z and
there is absolutely no impediment.

238 (Ai) LSD-—2,
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Shri Nagi Reddy: The Estimates
Committee Report clearly says that
even when we had the chance to
export to some other countries it was
our agreement with the AEU which
hindered our export. 1 want to know
whether il is a fact.

Mr. Speaker; Why should he not
put i straight question? He could
have .. ked: “Has not the Estimates
Committee pointed out or observed
that it is on account of the agreement
with this company that we are unable
to export: if so, what steps have been
taken to remove that agreement or
get over it"?

Shri Nagi Reddy: Sir, I stand cor-
rected. I shall now put my question.
May I know whether Government
have taken any steps to see that we
are not hindered in our export so
far as this telephone industry is con-
cerned?

Mr. Speaker: By any such agree-
ment.

Shri S§. K. Patil: Yes, That agree-
ment itself will lapse after some time.
There are cver s0 many countries
where we can expand our export.
We are irying to do that and that
factor is always borne in mind.

Shri Nagi Reddy: May I know when
the agreement is to expire, and whe-
ther it is a fact that Government have
alrcady addressed the particular
forcign company to change the parti-
cular clause of that agreement to our
advantage?

Shri §. K, Patil: Sir, it is not in
the public interest to give those
details just nuow until we come to it
The agreement will run for some time:
I require notice to sny what exactly
is the date,

Shri S. M. Banerjee: May I know
the number of telephones produced in
the country annually, and whether
this number is sufficient to meet our
requirements?

Shri S. K, Patil: The number of
equipments manufactured during 1957-
58 was 60,241. The target fixed for
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1958-58 1s 84,000 I think that 1s
enough for our internal consumption

Shri Tangamani: May I know whe-
ther as a result of the steps that are
being taken for the export of tele-
phones any increase has been register-
ed, over and above the normal export
value of Rs 23,000, :n the current
year?

Shri 8. K Patli No, Sir This
question 1s one of competition also,
and, as I said, the process of approach-
ing foreign markets 15 being constant-
ly kept under review and 1t wall
increase year by year

Shri Biren Roy. Is 1t not a fact that
telephone techmique now 1s far
advanced and the company with
which we are already bound down are
not advanced enough 1n this technique
on account of which we are not pro-
ducing the most modern type of tele-
phone ecquipments and that 1s our
difficulty not only in the home market
but also 1n the export market?

Shrl 8, K Patil: I agree with the
first part of the question, but not the
second part that the company 1s not
abreast of the advance in telephones
We are working on our own and we
are not bound to this company only
Therefore, so far as our techmique 1s
concerned, 1t keeps pace with the
advance of science everywhere

Shri Nath Pai: The hon Minister
stated that our present production 1s
enough to meet our internal require-
ments Is it nol a fact that in all the
major cities of the country lists of
persons who have been waiting to
receive telephones run into thousands
and m many cases they have been on
the waiting list for years together?

Shri S K Patil: That 15 not correct
It may be the case 1n one or two
cibies, [ agree But it 1s not the
machine alone that is responsible,
there are other components that are
responsible for that If it was only
the question of machines, there would
not have been any dearth of tele
phones anywhere in the country
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Water Supply and Drainage Schemes

. Shrimatli Parvathi Krishnan:
“"{shu Nagi Reddy:

Will the Minister of Health be
pleased to state

(a) whether Government have in-
vestigated the possibihity of using
1einforced cement spun pipes (Hume
pipes) instead of cast wron pipes In
water supply and drainage schemes,
and

(b) whether from the point of view
of stress, strain and durability any
difference 1s noticed”

The Minister of Health (Shri
Karmarkar): (a) The reinforced
cement concrete spun pipes have so
far found out a limited use ;n Water
Supply and Dramnage schemes by the
State Governments While RCC
spun pipes cannot replace Cast Iron
Pipes 1n water supply and drainage
schemes to any large extent, the scope
and extent of their use on any unmiform
basis 15 yet to be decided after gan-
INg experience over a representative
period and under different conditions

(b) While RCC spun pipes can be
used for comparatively low pressure
mains and for mains with infreguent
house service connections they are
unsuitable for aggressive waters and
In aggressive soils

Reclamation of Land

Shrl R. C Majht*
143 { Shri Anirudh Sinha

Wil the Minuster of Food and Agri
culture be pleased to state

(a) what portion of the targets
fixed for the year 1958 for reclama-
tion of land by the Central Tractor
Organisation has so far been achieved,
and

(b) whether the remaiming portion
will be achieved within the specified
period”



91-10-1858 is 21,218 acres.

(b) Yes, depending upon the ability
of State Governments to offer ade-
quate land well in advance of the
rains,

Euradhia DIrrigation Project

*144. Shri Panigrahi: Will the
Minister of Food and Agricunlture be
pleased to refer to the reply given to
Unstarred Question No. 1332 on the
2nd September, 1958 and state:

(a) what is the total estimated cost
of the Kuradhia Irrigation Project;

(b) whether the State Government
15 bearing any portion of the cost of
this project; and

(c) whether the project has been
completed and water released for irri-
gation purposes?

The Minister of Food and Agri-
enlture (Shri A. P. Jain): (a)
Rs. 1588 lakhs.

(b) Yes Sir. Rs. 2'91 lakhs 15 the
share of expenditure borne by the
State Government.

(c) Yes Sir, water was released for
urigation from the 29th September,
1958

Investigation Report regarding Mis-
behaviour of Rallway Police

*145. Shri Halder: Will the Minis-
ter of Rallways be plcased to refer to
the reply given to Starred Question
No. 1103 on the 10th September, 1958
and state:

(a) whether Government have since
received the investigation report
regarding the alleged misbehaviour of
Railway Police, Sealdah; ang

(b) if so, with what results?

The Deputy Minister of Rallways
(8hr! Shahnawar Khan): (a) No. No

investigation could be made ag a suit
has been filed by the Travelling
Ticket Examiner concerned against the
Sub-Inspecter of Police involved.

{b) Does not arise.
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Ships Built at Hinduastan Shipyard

141 Shri Goray:
Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of ships built at
Hindustan Shipyard so far;

{b) how many more are planned to
be built during the rest of the Second
Plan period;

(c) the amount paid to foreign
vountries to purchase marine engines
and boilers for the ships built so far;
and

(d) the amount to be spent on ships
planned to be built during the rest of
the Second Plan period in foreign
exchange to meet the cost of boilers
and engines?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 23 since the
establishment of the yard in 1941,

(b) 8.

(c) and (d). The information
regarding the total amount of foreign
exchange spent on purchase of
machinery and plant in respect of
ships built so far from 1841 is nol
readily available and the same will be
collected and la:d on the Table of the
Sabha in due course. It may. how-
ever, be stated that the amount of
foreign exchange spent on ships built
s0 far during the Second Plan period
and the further amount expected to
be incurred on 9 more ships planned
to be built during the rest of the
plan period are Rs. 355 and 588 lakhs
respectively. No separate figures are
available in respect of engines and
boilers, but the amount of foreign
exchange incurred or likely 10 be
incurred on purchase of these items
is estimated to be sbout 50 per cent
of the total foreign exchange expendi-
ture involved.

Supply of X-Ray Filmg to West Bengal

*148 Shri Aurobindo Ghosal: Will
the Minister of Health be plensed to
state:

(a) whether the West Bengal Gov-
ernment asked the Centiral Govern-
ment for supply of X-Ray films; and

{b) if so, the action taken thereon?

The Minister of
Karmarkar): (a) Yes

Health (Shri

(b) Immediate arrangemonts were
made through the State Trading
Corporation for the release of X-Ray
fllms to meet two months' require-
ments of the Btate Government. Fur-
ther supplies of X-Ray films ordered
by the State Trading  Corporation
against rupec paymen{ are expected
to be received verv soon and the
stocks so materialized will be distri-
buted amongst the State Governments
in accordance with their  require-
ments.
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Diversion of Jotl-mutuk Siding

*149. Shri Ajit Singh Sarhadi: Will
the Minister of Rallways be pleasad
to refer to the reply given to Starred
Question No. 1110 on the 10th Septem.
ber, 1958 and state:

(a) the latest position of Joti-mutuk
Siding near the mines in Asansol ares;

(b) whether the colliery owners
have deposited their share of the cost
of diversion of the siding; and

(¢) whether the work
taken in hand?

The Depuly Minister of Railways
(Shri 8. V., Ramaswamy): (a) An-
other firm has now agreed to share
the cost of diversion

has been

(b1 Not vet, Sir

(¢} The work will be taken in hand
on recerpt of the deposit.

" Development of Lohtak Lake in
Manipur

+150. Shri 1. Achaw Singh: Will the
Minister of Transport and Communi-
catlons be pleased to refer to the
veply given to  Starred Question
No 1574 on the 9th April, 1958 and
state:

{a) whether the plans to develop
the beauty spots on the Lohtak Lake
i Manipur for tourists” attraction
have since heen ymplemented; and

{b) 1if so, with what results®

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) No, sir.

(b) Dovs not arise.

Workshop near Bongaigaon

*151. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1247 on the 15th Septem-
ber, 1958 and state:

{(a) whether Government have gince
finalised the scheme to establish a
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Railway Workshop near Bongaigaon
on the N E.F. Railway; and

(b) if so, when the work 1s likely
to be started”

The Deputy Minister of Railways
(Shri S. V., Ramaswamy): (a) and
{(b) An estimate has recently been
prepared and 1s under examunation

Ariyalur Accident

*152. Shri Narasimhan: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1489 on the 23rd Septem-
ber, 1958 and state

(a) whether the report of the
Engquiry Committee appointed to go
into the causes of the accident to a
goods train between Anyalur and Kal-
lagam Stations on Southern Railway
has since been examuned; and

(b) 1f so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
According to the finding of the
Enquiry Comnuttee, the accident was
caused by an unusually strong gale
hitting the train while 1t was passing
over the bridge This finding has
been accepted.

Printing of Postal Forms in Regional
Languages

'153 Shri Subbiah Ambalam: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply giwven to Starred Question
No. 1372 on the 1st Apnl, 1858 and
state what further steps have been
taken to print Money Order and other
postal forms in regional languages in
the respective States®

The Minister of Transport and Com-
maunications (Shri S. K. Patil):
As has already been stated on the
earlier occasion, there are many prac-
tical difficulties involved and the
question has therefore been referred
among others to the Forms Comnmittee
set up in the Directorate which is
examiming the problems involved and
considering their practical solution
The report i1s likely to be available
early next year
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Diesel Rail Cars

*15k. {sm Sadhan Gupta:

Will the Minister of Railways be
pleased to state:

(a) whether the diesel rail cars
recently received by the Railways
from Australia have been allotted to
any particular area;

(b) if so, how they have been dis-
tributed, and

(e whether Government have any
scheme to produce such rail cars in
the country’

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) and
(b) Of the 24 Diesel Rail Cars
recesved, (1) 12 have been allotted to
the Southern Railway, and are work-
mg on, TUNI-SAMALKOT JUNC-
TION—COCANADA, COCANADA-
SAMALKOT JUNCTION, RAJAH-
MUNDRY -NIDADVOLU -TADEPAL-
LIGUDAM sections; and

(u) 12 have been allotted to the
Northern Railway, and arrangements
are being made to put these 1n service
on the sections, NEW DELHI-PANI-

PAT-KURUKSHETRA - NARWANA-
JIND-ROHTAK-DELHI KISHAN
GUNJ, DELHI-KISHAN GUNJ-
ROHTAK - JIND-PANIPAT - NEW
DELH], JULLUNDUR CITY-
LUDHIANA-FEROZEPORE CANTON-
MENT, JULLUNDUR CITY-

HOSHIARPUR-LUDHIANA- LOHIAN
KHAS

(c) No

Stray Cattle

+155. Shri V. C. Shukla: Will the
Minister of Food and Agriculture bg
pleased to refer to the reply given to
Unstarred Question No 105 on the
12th August, 1958 and state the parti-
cularg of care exercised by the authori-
ties in Delhi State to ensure that the
stray cattle that are caught and dis-
posed of do not fall in the hands of
butchers for selling their meat?
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The Minister of Food and Agri-
culture (Shri A. P. Jain): No special
measures have been reported by the
Dellu local bodies for wvenflcation
whether or not the purchaser 15 a
butcher In fact, the majonty of
stray cattle caught 1n Dell1 are
returned to the owners on realization
of a fine of Rs 50 per ammal. Some
owners of impounded cattle wait for
partiapa‘ion 1n the auction as they can
release their cattle on payment of
Rs 30, which 1s the mimimum auction
bid, 1nstead of paying a fine of Rs 50
per animal

Unclaimed productive cattle left
over from the auction are given to
the Sta‘'e Governments, Gaushalas,
Pinyrapoles and bona fide -cattle
breeders for breeding purposes on the
recommendation of the State Depart-
ment of Animal Husbandry The un-
productive cattle are sent to Gosadans
In such cases, there 15 no chance of
ca‘tle falling into the hands of
butchers

Loan to Delhi Municipal Corporatioa

156, J.Shrl D C. Sharma:
1 Shri Ram Krishan:

Will the Minister of Health be pleas-
ed to state:

(a) whether the Municipal Corpo-
ration of Delhi have approached the
Central Government for an additional
loan of Rs sixty lakhs for the new
barrage at the Wazirabad pumping
station; and

(b) if so, the decision taken there-
on?

The Minister of Health (Shri
Earmarkar): (a) Yes, Sir

(h’ Necessary steps are being taken
fo provide this additional amount to
fhe Delh! Municipal Corporstion

Punjab State Eelectricity Board

o157, J 8bri Ram Krishan:
‘| Skri D C. Sharma:

Will the Minister of Irrigation and
Fower be pleased to refer to the reply
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given to Starred Question No, 1330 on
the 18th September, 1958 and state
whether .here hag been any further
progress regarding the setting up of
State Electriauty Board in Punjab?

The Deputy Minister of Irrigation
and Power (Shri Hathl): No, Bir
Disagreement over one or two points
between Punjab and Rajasthan Gov-
ernments has held up the finahisation
of the agreement regarding the mam-
tenance and operation of the commeon
pool works of the Bhakra Dam Pro-
ject Steps will be taken to establish
the Board as soon as an agreement is
reached

Ganga Barrage Scheme

Shrli Barman:

Shri Subodh Hansda:
Shm 8§, C. Samanta:
Shri Bimal Ghose:

*158

Will the Minister of Irrigation and
Power be pleased to state

(a) whether the ‘Ganga Barrage
Scheme’ re-investigation has been
started by experts,

(b} what period thiz re-investiga-
tion 13 hkely to take, and

(c) what are the main subjects omn
which the experts are re-investigating?

The Deputy Minister of Irrigation
snd Power (Shri Hathi): (a) There
18 no proposal for re-investigating
the Ganga Barrage Scheme The main
field investigations have  been
completed,

(b) and (¢) Do not arise The
Scheme 1s, however, under advanced
technical exammation and will be
submitted to financial scrutiny shortly.
In the course of the technical exami-
nation certain further investigations
have already been found necessary
and some more may become necessary.
It 15 not posmble to state precisely
when all these will be completed
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Integral Coach Factory, Perambur

*160 Shri T. B Bittal Rao: Will the
Minister of Rallways be plepsed to
refer to the reply given to Starred
‘Question No, 739 on the 3rd December,
1956 anq state:

(a) the stage at which the work on
a permanent furnishing umit at the
Integral Coach Factory, Perambur is;
and

(b) when it is likely to be com-
pleted? *

The Deputy Minister of Rallways
{8hri §. V. Ramaswamy): (a) The
works are progressing except the
workshop structures, the tenders for
which are under consideration

(b) 1861-62.

Colontes for P, & T. Employees

*161. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government propose
to build colonies for Posts and Tele-
graphs employees during the current
Year,

(b) how many colonies have been
30 far constructed;

(c) what is the progress made in
this respect in Madras Circle; and
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(d) when will the colony in Madras
be completed?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) Yes

(b) Construction work of 15 colonies
throughout the country is in progress

(e) Construction of P. & T. Colonies
at seven places in the Madras Circle
18 in various stages of progress.

(d) The position on the three pro-
posals for P. & T Colonies 1n Madras
15 as follows: '

(1) Land for construction of 92
quarters at Teynampet, Madras
acquired on 6th March '58. Pro-
Ject for Building under consi-
deration

(1) A plot of land measuring 11
acres 1s under acquisition for
another Colony near the Air
Port.

(m) A proposal for acqusition of
plot of land for the Madras
Telephone District staf is being

processed.

New Rallway Lines in Orissa

*162. Shri Panigrahi: Will the
Minister of Railwayy be pleased to
state:

(a) the total area of land acquired
so far for the construction of new
Railway lines in Orissa;

(b) whether lands have been acquir.
ed for the construction of the new
Railway Line from Rourkela to Bonai:
and

(c) if so, the amount of compensa-
tion paid go far?

The Deputy Minister of

Rallways
(8hri 8. V. RBamaswamy): (a) 1039
acres of privately owned land,

(b) Yes Sir, about 647 acres of the
total in (a) above.

{c) Rs §,14,000 approximately,
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Locomotive Component Parts Factory,
Manduadih

sge4 J Shri T B Viital Bao:
Shri Ram Krishan:

Will the Minister of Rallways be
pleased to state:

(a) the progress made so far with
regard to the construction of Locomo-
tive Component Parts Factory at
Manduadih; and
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(b) when the factory will go into
full production?

The Deputy Minister of Railways
(S8hri 8 V. Ramaswamy): (a) The
construction of the Technieal Tramning
School, Basic Training Workshop and
Apprentices Hostel is nearing comple-
tion, building of staff guarters is in
progress Tenders for the construction
of main workshop building have been
mvited

(b) The factory is expected to go
into full production by 1963-64

I A.C, Routes Scheme

»165. Shri Ram Krishan: Will the

Minister of Transpori and Communi-
cations be pleased to state-

{8) whether the scheme to change
air routes of IAC planes has been
finahsed; and

(D) 1if so. the detail, of the scheme?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Ves, Sir

{b) The revised route patterns are
ndicated in the Indian Airlines Corpo
ration Time-table dated 15-10-1858

Remodelling of Allabhabad Station

211, Shri D. C. Sharma: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No 1016 on the 3rd Decem-
ber, 1857, and state-

(a) the amount spent up-io-date on
the remodeling of the Allahabad
Station; and

(b) whether the entire project of
remodelling of the station has been
completed?

The Deputy Minisier of Rallways
(Shri Shahnawax Khan): (a) The Hon.
Member 1s presumably referring to the
yard remodeliing on which about
Rs 868 lakhs has been spent so far.

(b) The Yard Remodelling is
expected to be completed by about
September, 1959



45 Written Answers
figorrwrss Sw & 9IS Wyt o
L. W T A ;W7 € A

oy 3y qw Gar o war oW

i @ For v faed frsatafos
ary warE e &

(%) femmae ndw & (forqame)
oYy agr are fea amr & ;

(@) 2exe-xc §F st & foers
o feg wi; W

() v gTer WY Y T W
qE e ?

g A9 Ffg " (s so No
w7x) : (%)

Y
faore .
bop 31 bt
Rt : E
farwrage 2
g . e
(®) 2.3%,000 1

(w) ofr gr; foamg & &, forawy
wit of. @ qu TgaT =i ¥
Horfrg

fgwmere sidw & a7y Fafwesram

303 ot oq 3= : wr W awr ofy
weft OF QaT faarTer a9t qew 9X T
¥ g vG faed Frefafer oF
arf w{ Y

(%) fouresr w2w & sww s
# vy wwa et oy fafremea @ ;

21 NOVEMBER 1958

fan T FIFIA A AP € HE

Written Answers 946

(w) texs & o Fafesarany
wfrr R T A AT ¢

() firert fafivcaremt & sfafirr
ATy s g W §a € ; WK

(%) wiwifei ¥ sfome & fod
e 1< ¥ T frarods 8 7

wrw aur wfw aeat (si "o Sto
wn) o (%)

ﬁmu@ﬁﬁﬁtmm{

LEAL] s 13 2
¢ 3 —
faemagz : —
q¥qr < »
‘g7 g —_—
LTl . ElY 3

(w) =

() Re

(w) & =fa, swx dto dto
o Hto, W FWEEE
W ww cfegdww St
(B.V.5.C., Veterinary Compounders’
and Stock Assistants’ courses)

¥ fag wfr ad 7 A waw geql
&, wforew & fod SS O
Train Derailments
214 J Shri 8. M. Banerjoe:
* 7 Shri Tamgamani:
Will the Minister of Railways be
pleased to state:

(a) the number of deraillments dur-
ing the period from 1st January, 1956
to 30th September, 1058;

(b) the amount of loss sustained by
Railways due to derailments; and

(c) the steps taken to check derail-
ments?
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The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) During
the period from 1-1-1956 to 30-9-1958,
24 serious derailments have occurred
on the Indian Government Railways.

(b) The approximate cost of damage
to Railway property is Rs. 1,587,288.

(c) The steps taken to minimise the
incidence of all categories of accidents
including derailments are indicated in
Chapter V1 of ‘A Factual Review of
Accidents on Indian Government Rail-
ways’ copies of which were distributed
to Members of the Lok Sabha.

P. & T. Employees

215. Shri S. M. Banerjee: Will the
Mimster of Transport and Communica-
tions be pleased to refer 1o the Tephy
given to Unstarred Question No. 1893
on the 1st April, 1958 regarding P. &
T. Staff and state:

(a) the number of employees draw-
ing a salary of Rs, 100 p.m. and above;
and e

(b) the number of those drawing
less than Rs. 100 p.m.?

The Minister of Transport and Com-
muanications (Shri 8. K. Patil): (a)
and (b). A statement giving the
information as on 1st June, 1958 which
is the latest available readily, is placed
on the Table of the Lok Sabha.

STATEMENT

(a) Number of employees drawing Rs.
s shary of Rs. 100/- p.m.
and above . . 43,702
() ‘The number of those draw-
ing fess than Rs. I00/- p.m. 1.70,598

Follow-up Survey of the Reserve Bank

216, Shri Nagli Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the follow-up survey
conducted by the Reserve Bank of
India earlier to the 1951.52 All India
Rural Credit Survey is over;
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(b) if so, the main assessment
regarding the income, indebtedness
and reliance on Co-operative Societies
of the peasant; and

(¢) what are the recommendations
of the Survey report?

The Minister of Food and Agrical-
ture (Shri A. P, Jain): (a) Yes, Sir.

(b) The drarting of the district and
general reports relating to the first
follow-up survey has not been com-
pleted. Hence the main assessment
regarding income, indebtedness and
reliance on Co-operative Societies of
the peasant is not available.

(¢) Does not arise.

Commemorative Stamps

217,  Shri RBam Krishan:
\ Shri A. M. Tariq:

Will the Minister of Transpori and
Communications be pleased to state:

(a) the number, nature and names
of commemorative stamps issued dur-
ing 1957-58; and

(b) the total number of such stamps
sold and the amount earned during the
same period?

The Minister of Transport and Com-
munications (Shri 8, K. Patil): (a)
and (b). A statement giving the
required information is laid on the
Table of the Sabha. [See Appendix
I, annexure No. 65.] Information
regarding the number of stamps sold
and the amount earned is not avail-
able. The number of stamps printed
and issued together with their face
value is, however, indicated in the
statement against each issue.

Women Employees in Telephone
Exchange, New Delhl

218, Shri Ram Krishan: Will the
Minister of Transport and Communics-
tions be pleased to state the number
of women employees who are serving
at present in Telephone Exchange
Office at New Delhi?

The Minister of Transport and Oem-
munications (Shri S. K. Patll): There
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15 no office called as “Telephone
Exchange” office in New Dell: How-
ever, & statement showing the number
of Women employees m different
exchanges at Delh: and New Delh is
placed on the Table of the Sabha

STATEMENT

31-10-195b

1 Trunk EFxctrrge New Dby 146
2 Crniavhr Place kx.angze
New Delhi 64
3 Tis Hizan Exchange Delhy 18
4 Secritanat Exchange,
South Block New Dtlm 3
5 Av nue Exchange, New
Deita 5
6 Old Secretanat  Excl ange,
Dell 4
7 P & T Durectorare, PB X 8
New Dellu

Note —Th~ other telepl one exchanges m
Duhs which lave ro women emplovees at
all have not been mentioned

Derallment of Geods Traln

219 Bhri Raghnnath Singh: Wil the
Minister of Rallways be pleased to
state whether 1t 13 a fact that on the
18th October, 1958, 17 wagons of a
goods train got derailed between Rao
and Mhow stations of Western Railway
meter gauge section?

The Deputy Minister of Raliways
{Shri 8 V. Ramaswamy): Yes On
19th October, 1958 at about 17 05 hours
while train No 872 Down Goods was
running between Rao and Mhow
stations on Ratlam-Khandwa meter
gauge <cction of Western Railway, 16
wagons deraillel There were no
casualties

Scheme for Beiting up Metric Cells

220. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state

(a) whether the schema. for setting
up metric “cells” to expedite the mtro-
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duction of the metric system on Rail-
Ways has been finahsed, and

(b) if so, the details thereo?”

The Deputy Minister of Railways
(8hri Shahnawaz EKhan): (a) Metric
Cells are being set up on various
7onal railways

(b) Since the metric cells are still
In the process of formation, it 18 not
Possible at this stage to indicate the
set up on each railway

Utilisation of Funds for Rural Water
Supply Bchemes of Orissa

221 Shri P. K. Deo* Will the Minis-
ter of Health be pleased to state how
far the amounts allotted to Orissa
State for implementing Rural Water
Supply Schemes have been  utilised
during the First and the Second Five
Year Plan periods?

The Minister of Health (Shri Kar-
markar). The total amount of Rs 20 45
lakhs paid so far to the Government
or Orissa for implementing Rural
Water Supply Schemes has been
utiliced by the State Government.

Dak Bungalows on National Highways

222, Shri P, K. Deo: Will the Minis-
Communications

ter of Transport and
be pleased to state

(a) the number of Dak Bungalows
on the side of National Highways in
the Orissa State, and

(b) the amount sanctioned for their
maintenance during 1958-59°

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) 43

(b) A sum of Rs 55,000 1s likely to
be spent 1n 1958-59 No separate grant
18 given for dak bungalows Their
maintenance is a part of the mainten-
ance of National Highways

Post and Telegraph Offices in Orissa

228 Bhrl Kumbhar: Will the Minis-
ter of Transport and
be pleased to lay a statement showing'
(a) the number of Branch and Sub-
Post Offices, Telephone and Telegraph
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Offices opened so far during the Second
Five Year Plan in Orissa Circle,
Postal Division-wise;

(b) the number of such offices to be
opened during the remaining period of
the Second Plan,

(c) whether the reserved quota in
services for Scheduled Castes and
Scheduled Tribes has been filled up i1n
this Circle, and

(d» if not the reasons therefor?

The Minister oi Transport and Com-
muanications (Shrli 8 K. Patil): (a)
and (b) A statement 18 laad on the
Table of the Sabha [See Appendix
1 annexure No 66]

(e} and (d) Information in respect
of the posits in the cadres of Clerks
Telegraphists, Telcphone Operators,
Mechanics, Postmen etc and Class IV
1eserved for Schedulid Castes and
Scheduled Tribes and filled by them
during the years 1856 1857 and 1958
{upto 15-11-1958), and the reasons for
shortage, 1f any has been called for
from the Director of Posts and Tele
graphs, Orissa Circle, Cuttack and will
be laid on the Table of the Lok Sabha
n due course

Women Employees m P and T
Department, Orissa

224 Shri Kumbhar: Will the Mins-
ter of Transport and Communications
be pleased to state

(a) the total number of women
employees in Posts and Telegraphs
Department of Orissa Circle as on the
31st October, 1958, and

{b) how many of them are from the
Scheduled Castes and Scheduled
Tnbes”

The Minister of Transport and Com-
munications (S8hn S. K. Patil): (a) 23

(k) (1) Scheduled Castes 2
(u) Scheduled Tribes Nil
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Decrees agalnst Central Bailway

225, Shri Pangarkar. Will the Mins-
ter of Railways be pleased to state

(a) the number of decrees passed by
the civil courts during the years 1956-
57 and 1957-58 which were put into
execution against Central Railway and

(b) with what results”?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): The informa-
tion 1s being collected and will be lad
on the Table of the Sabha

Over-crowding on <Central Railway

226 Shn Pangarkar Will the Mims-
ter of Rallways be pleased to state

(a) the steps taken to remove or
reduce over-crowding in trains on the
Central Railway and

(b) the results thereot”

The Deputy Munister of Railways
(Shri Shahnawaz Khan)., (a) Con-
sistent with the availability of adequate
linc capacity after meeting the current
and anticipated requirement. of vital
goods traffic, and additional coaches
ind locomotives, 12 new trains were
mtroduced and the run. of 4 existing
trains were extended on the Central
Raillwav during the period from
1-1-1957 to 31-10-1958 During the
same pertod, the loads of 12 tramns
were augmented Details are indicat-
ed 1n the statement laid on the Table
of the Lok Sabha ([See Appendix I,

annexure No 67]

(b) The measures referred to m
part (a) above, have afforded some
relief 1n reducing over-crowding on the
sections on the Central Rallway on
which the tramn services have been
augmented

Caterers on Delhi-Bombay Line

227, Shri Pangarkar: Will the Muus-
ter of Rallways be pleased to state

(a) the number of caterers on Delhi-
Bombay main lme of the Central
Railway, and
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(b) the number of complaints
received agamnst the caterers during
1957-587

The Deputy Minister of Rallways
(Shn Shahnawaz Khan) (a) 80

(b) 120

Sugar

228 Shr Pangarkar Will the Muus-
ter of Food and Agricultore be
pleased to state the percentage of
recovery of sugar from sugar-cane in
Bombay during 1956 57 and 1857-58
seasons”?

The Minister o Food and Agricul
ture (Shr1 A, P Jain) The averagc
rueovery of sugar from sugar cane in
the Bombay State during 1956-57 and
1957-58 scasons wa~ 11 60 per cent
and 11 20 pe1 tent respectively

Conference ot ( hief Minmsters

228 Shn Nagi Reddy Will 1he
Minister of Ratlways e pleased to
late

ta) whether a Confurence of Chiel
Miniwsters of wvdiious States was hole
with the Railway Mims<ter in the it
wetk of November 1958

thy af ¢ \ hat wire the poneral
clecis ons takenr and

(¢) the particuln decision regard
ing cach State”

The Deputy Mimster of Raidlwavys
{Shri Shahnawar Khan) (a) Yes on
7 11-1958

ih) and (c) A statument 1v laid
on the Table of the Lok Sabha [See
Appendix I anncxure No 68]

Frmt Prescrvation Industry in Jammu
and Kashmir

230 Shhn A M Tarig Will the
Mumster of Food and Agricalture be
pleased to state

(a) whethen Government 15 awarc
of the fact that Jammu and Kashmn
State has no large scale facilities fo:
fruit canning purposes and
-
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(b) 1f so, whether Government has
any proposal to establish fruit canning
industry m Jammu and Kashmur
State?

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) and (b)
Information 1s being collected from
Jammu and Kashmur State and will
be placed on the Table of the Sabha
4as woon as 1t 15 available

TB Clinics 1n Punjab

231 Shm D C. Sharma Will the
Minister of Health be pleased to state

(a) how many tuberculosis climcs
have been established with Central
did 1in  Punjab during 1857-58 and
1938 59 <o far

(b) whether any proposels have
been 1eceived from the State Govern-
ment for establishing more tuber
culosis chinies with Central aid during
1958 59 and

(¢) if so the action taken 1n  the
matter®

The Mimster of Health (Shri Kar-
markar) (a) Five TB clinics one
¢cach at Sangrur Nabha Ludhiana
Ambal1 and Simla have been establish
ed/upgraded in Pumab <o far with
Central aid

(b) and (¢) Yes Proposals have
been reccived from  the Government
of Punjab for the establishment/up
prading nf more TB chinics—one each
1t Hoshiarpur Ferozepur Gurdaspur
harnal Dharamsala, Hissar and
Khohtak These proposils ar¢ undci
ronsideratinn

Telegraph Lines m Orissa

232 [ Shri Sanganna
7 Shri B € Mulliek

Wil the Mimsier of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No 1151 on the 16th December, 18957
in respect of the Telegraph lines 1n
Ori-sa and state

(a) whether any change has since
becn made m the status quo
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(b) whether any representation has
been received from Government as
well as from the people of Orissa; and

(c) if so, the reaction thereto?

The Minister of and Com-
munieations (Shri 8. K. Patil): (a) No

(b) Yes

(c) It 13 not considered necessary
to make any change.

Committees on Extra Departmental
Establishment in P. & T. Department

Shri 8. C. Samanta:
Shri Subodh Hansda:

| Shri Tangamani:

233, Shri 8. M. Banerjee:

Shri Ram Krishan:
Shri Bhakt Darshan:
Shri Naval Prabhakar:

 Shri U. C. Patnaik:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Unstarred Question
No. 1058 on the 28th August, 1958 and
state:

(a) whether the Committee appoint-
ed to enquire into the working of
Extra Departmental system in the
Posts and Telegraphs Department has
since submitted its report;

(b) if so, the decision taken on the
recommendations of the Committee;

(c) whether a copy of the report
will be laid on the Table; and

(d) what interim steps were taken
m expectation of the final report?

The Minister of Transport and Com-

mnications (Shri S, K. Patil): (a)
Yes

{b) It 1s under consideration

(e) Thus will be done when the
report 1s published

{d) None weic necessary
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Tractor Teating Station, Nagpar

234 J Shrl Subodh Hansda:
* 7, Shri 8. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state whether
the Tractor Testing Station at Nagpur
has started functioning?

The Minister of Food and Agrical-
ture (Shri A. P. Jaln): The proposal
to start a separate Tractor Testing
Station at Nagpur has been dropped
as it is felt that the purpose would be
served adequately by expanding the
Tractor Training Centre at Budni to
discharge this function also.

Attack on Passenger Train

235 J Shri Bahadur Singh:
* | Shri Ram Krishan:

Will the Minister of Railways be
pleased to state-

(a) whether the Mughalsara:-
Lucknow passenger train was stopped
and stoned near Bilharghat station on
the 21st September, 1858;

(b) whether the miscreants were
taken into custody;

(c) if so, the action taken against
them; and

{d) the amount of damage done to
railway coaches and passengers”

The Depunty Minister of Rallways
(Shri Shahnawaz Khan): (a) Ves.

tb) and (¢) Names of 15 muiscreants
have been ascertained out of whom
four men have been arrested so far
Vigorous efforts are being made to
arrest the remaining suspects

{d) Six T.T.Es, three G.R.P. con-
stables and three passengers were
injured. As regards the amount of
damage done to railway coaches and
loss suffered by passengers the infor-
mation is being collected and will be
laid on the Table shortly
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Vending Contracts on Railways to
Co-operative Societies

Pandit D,'N. Tiwary:

| Shri Mohammed lmam:

Will the Minister of Raliways be
pleased to state:

(a) whether any directions have
been issued to give preference to co-
operatives 1n settling vending con-
tracts on Railway stations and dinning
cars;
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(b) if 8o, the number of vending co-
operatives working in different Zones
at present; and

(¢) the number of vending contracts
given to co-operatives in 1858 so far
on different Railways?

The Deputy Minister of Rallways
(Shri Shabhnawazx Khan): (a) Diree-
tions have been issued that on each
Railway, at one or two stations, as
and when wvacancies arise, as an
experimental measure, catering or
vending contracts should be entrusted
to registered co-operative societies,
which should consist mostly of the
actual workers.

{b) Twenly on the Southern Rail-
way, two on the Northern Railway
and one on the North-Eastern Railway.

(¢) One on the Southern Railway.
Fruit

239, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to stafe:

(a) the total quantity of tinned
fruits produced in India and quantity
exported in 1956-57 and 1857-58; and

(b) the total amount of Central aid
given to the Fruit Canning Industry
so far under the Second Five Year
Plan?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): (a)

_—— R e . -

Calendar  Calenda
Year Year
1956 1987

“lons *Tums)

1. Estimated priduc- 23,150 3.0
uon of fruit pro- (Indduding  {Includine
ducts “gso Tons 1,400 Tons

of of
Tinned Tinned
fruits) fruits;

2. Esumaed export 1,290 1,760
of fruit products. (Including (Including

62 Tons 174 Tons

of Tinned  of Tinned
fruirs) fruirs)

{b) 1. Loan -Rs. 16-19 lakhs,

2. Subsidy of Rs. 1,81,600 on tinplates
used for the manufacture of opne
top sanitary cans for fruit products,
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CH.S. Schema for Mambers of
Parliament

S8hri Ram Krishan:
. { Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to reply given to
Starred Question No. 1081 on the 10th
September, 1958 and state whether
final decision has been taken in regard
to the introduction of the Contributory
Health Service Scheme for Members
of Parliament who may be willing to
join it?

The Minister of Health (Shri
Karmarkar): Although it is tenta-
tively proposed to start the C.HS.
Scheme for Members of Parliament
for such of them as may be willing
to join it, the actual implementation
of the Scheme 15 held up pending
decision on the following questions:

(1) Whether the Ministry of Health
or the Department of Parliamentary
Affairs should meet the deficit between
the expenditure and the anticipated
income from contribution from the
members; and

(2) Whether the families of the
Members of Parliament can enjoy the
benefits of the Schemg under the
“Salaries and Allowances of Members
of Parliament Act, 1954".

These matters are at present the
subject of discussion between the
Ministry of Health, and the Depart-
ment of Parliamentary Affairs.

Cottage and Small Scale Industries

241. Shri Keshava: Will the Minis-
ter of Community Development be
pleased to state:

(a) the tota) value of the output of
Cottage und Small Scale industries
under different schemes in Community
Development and National Extension
Scheme Projects in 1857-58; and

(b) how much of it was sold or how
much of it was in stock by 1st Aprh,
1958?

The Parliamentary Secretary to the
Minister of Community Developmen
(Shri B. 8. Murthy): (a) and (b). The
information is not awvailable with this
Ministry, nor is it practicable to
collect it.
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Training of Auxiliary Health Workers

f Shri Kodiyan:

. | Shri D. C. Sharma:

Wil the Minister of Healh be
pleased to refer to the reply given to
Starred Question No 1337 on the 18th
September, 1858 and state

(a) the number of auxibiary health
workers to be tramned during the
Secand Five Year Plan,

(b) how many of them have already
been tramed,

(c) whether the existing tramming
facihities will be sufficient to meet the
requirements, and

(d) if not the measures Govern-
ment propose to take to increase the
traming facilities?

The Minister of Health (Shri
Earmarkar): (a) No target has been
fixed for the traming of auxiliary
health workers during the Second Five
Year Plan

(b) The duration of the traming
<course 15 two years and the first batch
of students will be completing the
traxming mn 1859

(c) and (d) The existing training
facilittes are not suffictent The Gov-
ernment of India have circulansed the
scheme to the State Governments
They have also been reminded from
time. to time

Allotment of Fertilizers

243 Shri Ajit Singh Sarhadi. Wil
the Minister of Food and Agricultare
be pleased to state

(a) the total quantity of fertilizers
allotted to each State during the cur
rent year o far «nd the method
adopted for fixing such allocations,

(b) whether any ‘measures have
been taken to increast the allocations
and

(V) if s0 the details thereof”

The Minister of Food and Agrieul-
tuare (Shri A. P. Jain): (a) A state
ment showing the allocations of differ-
ent nitrogenous fertilisers made to
the various States 1s laid on the Table
of the House [See Appendix I,
annexure No 89) The baus adopted
238(Al) LSD -2
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for allocation 15 the proportion of the
availabihty to the demand

(b) and (c) In order to augment
supphes export of 50,000 tons of
groundnut orlcakes was allowed for
uttising the foreign exchange earned
thereby for import of fertilisers
Under the Indo-US Aid Programme
so11  funds have been allotted for
import of fertilisers Additional
imports under the these arrangements
are expected to be as follows —

§.” MNameof Quantuty Quantity in
No Fertilisers Tons term_]go S/A
s
1 Sulphate of 33?-60 32,000
Ammoma Italv
2 Ures 9865 22,000
3 Sulphate of 47,000 57000
Amm;ma 4 -cakes
caport
4 Sulphare ot 35,000 35.000 Indo-U.S
Ammoma Asd repro-
grammed
funds

So far items 1 and 2 above have
matenalised If the above-mentioned
quantities reach India by the begin-
ning of March, 1858 the allocations to
States are likely to go up to 59 per
cent of their demand

Railway Earnings

244. Shrimati Ila Palchoudhuri. Will
the Minister of Rallways be pleased
to state the railway earnings during
the period from April to September,
1958, as compared to the corresponding
period during the yea: 1957°

The Depnty Minister of Rallways
(Shri Shahnawaz Khan):

_ (1. crores®
Aprilt Apri) ¢
Sept §7 Se 1 195
Rs R
1,h2 &% 1,*6 66
T MR

¥y ol vgare fag w1 ofcage
aqt gare o g7 U o gy W
fw

(%) fead 3 7 W w) W
2w ¥ 39T fer ft wwrae wite of
¥fem s e & g, o
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Agreement). ¥ qpr rar § wiT q@I A |

Advisery Board of 1.CAR.
248 Shrl Damani;

“\ Shri Jhulan Sinha:

Will the Minister of Food and Agri-
sulture be pleased to state the manner
m which the recommendations made
by the Adwvisory Board of the Indian
Council of Agricultural Research at
1%s meeting held in November, 1957

[ P A

21 NOVEMBER 1958

Written Answers 96¢

have been implemented in the wvar-
1ous Union Territories?

The Minister of Food and Agricul-
taore (Shri A. P. Jain): The requisite
information it not available and is
being called for from the Union Terri-
tories. It wall be placed on the Table
of the Sabha when collected

Loss to Rallways on Account of Rains

247. Shri Damani: Will the Minis-
ter of Railways be pleased to lay a
statement on the Table showing the
loss sustained by Railways as a result
of damage to bridges, dislocation of
tram services and damage to railway
wagons and stores caused by unpre-
cedented rams this year?

The Deputy Minister of Rallways
(Shri Shahnawar Knan): The infor-
mation is being collected and a state-
ment will be Jaid on the Table of
the House in due course

Cashewnut Cultivation In Orissa

248 Shri Panigrahi: Will the Minia-
ter of Food and Agriculture be pleased
to refer to the reply given to
Unstarred Question No, 1344 on the
2nd September, 1958 and state:

(a) to what extent the scheme for
cashewnut cultivation in Orissa has
been implemented; and

tb) how much of the Central share

has been spent so far in extending
cashew cultivation in Orissa”

The Minister of Food and Agricui-
ture (Shri A. P. Jaln): (a) The
scheme started functioning with effect
from 16th May, 1857 Information
regarding the progress made so far,
has been called for from the State
(Government.

(b) In the year 1957-58 a sum of
Rs 813 was utilized out of the Centra}
grant Information regarding expendi-
ture ncurred during the current
financial year has not so far been
received from the State Government,

Eradication of Malaria

249 Shri Panigrahi: Will the Minis-
ter of Health be pleased to refer to
the ,reply given to Unstarred Ques-
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tion No. 116 on the 12th August, 1953
and state the amount aliotted to Orissa
for carrying out the Nation-wide
Malaria eradication programme?

The Minister of Health (Shri
Karmarkar): A sum of Rs. 31-85 lakhs
has been tentatively allocated during
the year 1858-59 out of the total Gov-
ernment of India assistance to the
extent of Rs. 10573 lakhs to Orissa
during the period of three years 1958-
59 to 1960-61.

Ticket Checking Staff

250. Shri Ram Krishan: Will the
Ministe: of Rallways be pleased to
refer to the reply given to Starred
Question No. 1519 on 23rd September,
ticket checking staff: and

ta) whether Government have since
decided to increase the strength of
ticket checking staff; and

(b) if so, the number of the staff
to Le increased”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Pro-
posals to increase the strength of ticket
checking staff are still under con-
sideration of the Northern Railway
Administration.

{(b) The number cannot be stated
unless the proposals are finalised.

‘World Health Organization

251, Shri Ram Krishan: Will the
M. uster of Health be pleased to state:

(a) the nature of the decisions taken,
recommendations made and resolu-
#ions passed at the Eleventh Session
of the W.H.O. Regional Committee for
South-East Asia held at Delhi during
st week of September, 1858; and

(b) the action taken so far or pro-
posed to be taken by Government to
implement these decisions?

The Minister of Health (Shri
Karmarkar): (a) A copy of the Docu-
ment No. SEA|RC.11)24 which contains
the resolutions and recommendations
of the 11th Session of the WH.O.
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Regional Committee for South-East
Asia held in New Delhi from 24th to
30th September, 1958 is laid on the
Table of the Lok Sabha, ([Placed in
gei Library. See Index No, LT-1026/

(b) These decisions will be finally
approved by the Twelfth World Health
Assembly scheduled to meet at Geneva
in May, 1959 and then referred to
various Governments for necessary
action Meanwhile the Government of
India will examine these recommen-
dations in consultation with the State
Governments

Medical College at Gauhati

252. Shri Basumatari: Will the
Minister of Health be pleased to state
whether any proposal has been
recetved from the Government of
Assam {o establish a Second Medical
College at Gauhati due to congestion
in Dibiugarh Medical College?

The Minister of Health (Shri
Karmarkar): No formal request has
been received in this behalf from the
State Government.

& T.B. in Andhra Pradesh

253. Shri E. Madhusudhan Rao:
Will the Minister of Health be pleased
to state the total amount to be given
to Andhra Pradesh for the prevention
of T.B. duiing 1958-597

The Minister of Health (Shri
Karmarkar): Central Assistance
amounting to Rs. 671,805 is likely to
be given to the Government of Andhra
Pradesh during 1858-59 for the pre-
vention of T.B.

Train Derailments between Harihar
and Bangalore Section

254. Shri Mohammed Imam: Will
the Minister of Rallways be pleased
to state:

(a) the number of derailments of
goods trains which have occurred
during the period from the 1st May
1o the 30th September, 1958 between
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Harihar and Bangalore section of
metrz gauge Railway;

(b) the loss incurred as a result of
each derailment; and

(c) the reasons for such derailments
of trains?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) to (c).
A statement is laid on the Table of
the Lok Sabha. [See Appendix I,
annexure No. 70.]

Supply of Foodgrains to Mysore

255. Shri Wodeyar: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the quantity of foodgrains
allotted to Mysore State during 1957-58
by the Centre wi h a view to supple-
ment the food position and stabilise
the prices; and

(b) the quantity of foodgrains sup-
plied to the State Government so far
during the current year and the
quantity proposed to be given during
the remaining period of the vear
1958-59?

The Miais‘er of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The following quantities of rice and
wheat were released from Central
Government stocks for distribution in
Mysore State during the financial year
1957-58 and up to 31st October in
1958-59:

Year Rice Wheat Paddy
1957-58 o 27.5 02
1958-59 Jil 216
“Up to 3158t

October, 1958).
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It is not possible to indicate the
quantity that may be supplied during
the remaining part of the year 1958-59.

Tourist Offices

256. Shri Ajit Singh Sarhadi: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) the names of the foreign coun-
tries where there are tourist offices;
and

(b) whether the expenses incurred
on these are commensurate with the
usefulness of these offices?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) U.S.A., UK,
France, West Germany, Australia and
Ceylon.

(b) Considering the wide interest in
India that these offices have created
among the travel public in general and
the travel trade in particular in the
respective countries by their trade
contacts and public relations work, it
is felt that the expenditure incurred
on these offices has been fruitful. This
is borne out by the continued increase
in tourist arrival figures from these
countries from year to year.

Thefts on N.E. Railway

257, Shri Jhulan Sinha: Will the
Minister of Railways be pleased to
state:

(a) the position with regard to the
theft of Railway properties on the
North Eastern Railway during the last
three vears; and

(b) how this position compares with
that of the Central and Western Rail-
ways?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Theft of
Railway properties over the North
Eastern Railway during the last three
years has been as given below:—

1955-53 1655-57 '1957-58
Rs. 2,51,3R7f- Rs. 4,82,399/- Rs, 3,90,151
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(b) The pomtion of thefts over the
Central and Western Railways during
the 1ame period haz been as under:—

1955-56 1956-57 1957-58

Central Rly
Ru.9,14,594/- Rs 7.17,303/- Rs 4,97.832/-
Western Rly
Rs 1.43,845/ Rs 2,20,415/- Rs 1 64,327/-

Gangmen

258. Shr1 Rajendra Singh: Wil the
Mimister of Rallways bu pleased to
state

{a) how many Gangmen in Northern
Railway have b(n provided with
Railway quarters,

{b) how manv of them have been
vonfirmed and

(¢) how manv have been promoted
to higher e~ade ince 1952 up-to-date?

The Deputy Minister of Railways
(Shri Shahnawar Khan): The infor-
mation 1~ bung collected and will be
laid on the Table of the Sabha

Quarters for Class IV Staff in LAR.I

259. Shrl Tangamam. Will the Minis-
ter of Food and Agriculture be pleas
ed to stale

(a) the number of quarters for
Class IV 1aff in the Indian Agricul-
tural Re « 1+h Insti*u e in Delhi,

(b) whether they have been pro-
viued with electriaaty and separate
water taps and

(¢} 1f not the rcasons therefor”

The Minister of Food and Agricul-
tare (Shri A P Jain). (a) to (c) A
statement 1s given below —

STATEMIFNT

(a) Theie 4rc 146 quarters as de-
tailed below for Class TV staff at the
IARI New Dellu

(1) Daftry Type 20
(u) Peon Type 118
(i) Type I-A 8

146

(b) Daftry type quarters are pro-
vided with separate water taps but do
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not have electric connections Type
I-A quarters are provided with sepa-
rate water tapg and electric « 1nee-
tions The peon type quarters are not
provided oither with electnety or
with separate water taps

tc) Electricity and separate water
conneclions have not been p ovided 1n
ald ype of quarters for Class IV staff
even m the case of accommodation in
the general pool Consequently elec-
tniaty and water connections have not
been given to such quarter< for Class
IV staff at the Indian Agricultural Re-
search Institute

Lembuchara Agricultural Farm,
Tripura

260 Shr Dasaratha Deb Will the
Minister of Food and Agriculture be
pleased to stale the total annual ex-
penditure incurred by Tripura Ad-
ministration on the Lembuchara Agri-
cultural Fum Trnpura?

-

The Mimster of Food and Agricul-
ture (Shri A. P. Jain): The total an-
nual expendituie will vary from year
to year The actual expenditure in-
curred duiing 1957-58 was however,
as under —

1 Non-reraiting capital

expenditure Rs 27,544 05
4 Recuriing espenditure
Re 21,57205

ToTtAl R« 4911610

Seed Multiplication Farms m Tripura

261 Shri Dasaratha Deb Will the
Minister of Food and Agriculture be
pleased to state

(a) the tota]l number of <eed mult-
plication farms established so far n
Trpura,

(b) the total amount of money spent
for their establishment, and

{c) the total income derived from
these farms during 1957-58 and 1988-58
(upto QOctober)?
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The Minister of Food and Agricul-
ture (Shri A. P, Jain): (s) Six.

(b) Rs. 1,62,850.

(¢) The income derived during 1957
58 was Rs. 1,248 from one seed farm
established in 1956-57. The figure for
the income derived during April-Octo-
ber, 1858 1s not yet available

Development of Fisherles in Tripura

262, Shri Dasaratha Deb: Will the
‘Minister of Food and Agricalture be
pleased 1o state:

(a) the total annual expenditure in-
curred by Tripura Administration on
the Development of fisheries;

(b) the total number of fisheries run
directly by the Admmstration; and

(c) the total guantity of fish sup-
plied by the Government fisheries?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The total
expenditure incurred S0 far 18

Rs, 2,53,283.

(b) The total water area under de-
partmental fisheries 1s 16790 acres.

(c) The total quantity of fish so far
sold out is 296 mds Besides, 525,625
number of carp fry and fingerlings for
the purpose of rearing have been sold
out to interested pisciculturists at sub-
sidised rates.

National Rallway Users’ Consultative
Council

263, Shri Hem Raj: Will the Minis-
ter of Rallway be pleased to state:

(a) the number of meetings of the
National Railway Users’ Consultative
Council held in the year 1858;

(b) the main recommendations made
by 1it; and

(c¢) which of them have been accept-
ed and implemented by Government?

The Deputy Minister of Railways
(Shri 8. ¥V, Ramaswamy). (a) One
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(b) and (c). A statement is laid on
the Table of the Lok Sabha. [See
Appendix I, annexure No, 71.}

Siaff in the Ministry of Irrigation &

264, Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 2358 on the
18th September, 1958 and state:

(a) the percentage of posts reserved
by (Government for Scheduled Castes
and Scheduled Tribes:

(b) the reasons for not flling up so
far; and

(c) the time by which it will be
filled up®

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) to (c).
The reservation for Scheduled Castes
and Scheduled Tribes for direct re-
cruitment ‘hrough competitive exami-
nations held by UP.8C is 12§ per cent
and 5 per cent respectively. As for
posts filled otherwise, the respective
percentage 15 16.2/3 and 5 Reeruit-
ment to the posts of Assistants 1s made
bv the Ministry of Home Affairs who
also take into account the reservation
made in favour of Scheduled Castas
and Scheduled Tribes. As regards
Clerks, the i1eservution; ate met as far
as possible and the short fall, if any,
1s due to the non-availability of suit-
able candidates from Scheduled Castes
and Scheduled Tribes.

Poppy Heads

265, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No 2047 on the 15th Septem-
ber, 1958 and state:

(a) whether the Investigation re-
garding the unloading of poppy heads
by halting trains outside stations has
since been completed; and

(b) if so, with what result?
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The Deputy Minister of
(8hri Bhahnawax Khan): (a) and (b).
The matter is still under investigation
by the Government Railway Police,
Punjab and their report has not yet
been received.

Women Employees on Rallways

208, ( Shri Rami Reddy:
'LShrlN.l.hlunhlny:

Will the Minister of Railways be
pleased to state:

(a) the number of women employees
in different railways; and

(b) the number of such women in
different departments of Railways?

The Deputy Minister for Rallways
(Shri Shannawaz Khan): (a) and (b)
Information 1s being collected and will
be laid down on the Table of the
Sabha.

Theft of Copper Wire

267. Shri N. R. Manisamy: Will the
Minister of Transport and Communi-
cations be pleased to state the num-
ber of circuit hours lost by thefts of
copper wire in trunk telephones and
telegraphs services in the year 19577

The Minister of Transport and Com-
munications (8hri 8. K. Patil): The
information is being collected and will
be, placed on the Table of the Sabha
ag soon as possible.

Loss to Rallways doe to Accidents

268. Shri Chuni Lai: Will the Minis-
ter of Rallways be pleased to state:

(a) the total loss sustained by Rail-
ways due to accidents and derailments
during the years 1955, 1856, 1957 and
1958 so far, year-wise; and

(b) what is the percentage of this
loss to the total income of thé Rail-
ways, year-wise?

The Deputy Minister of Rallways
(Bbri Shahnawazx Ehan): (a) Losses
<due to accidents are computed in terms
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of costs of damage to track and roll-
ing-stock and claims payments om
financial year basis and not on
calendar year basis.

For the years 1855-56 onwards, the
approximate cost of damage to track
and rolling-stock due to all accidents
including derailments was as follows:—

Indian Rarlways

Year Approximate cost ot dam to
track and rolling-stock due to
all  acadents,

Rs, ( 000)
1955-56 56,98
1956-5~ 6k,092
1957-5b 41,94
1958-59 15,38
{Up to August,
1958)

The figures regarding claims pay-
ments during these years are under
collection and the information will be
placed on the Table of the House as
soon as rcady.

(b) Percentage of costs of damages
to track and rolling stock to total
gross earnings is given below:—

Iidian  Railways

- mam - e =

Year Percentage Of cost
of .amagv t totl
E108% CAmilgs.
1955-56 . o018
1956.57 020
1e-= 8 o1
1958-59 . . o 10
(Up 10 August,
1958)

The overall percentage, inclusive of
the amount of comprnsation paid, will
be furnished along with the informa-
tion regarding claims payments refer-
red to in reply to part (a) above.

Quarters for Rallway Staff

269, Shri Agadi: Will the Minister
of Railways be pleased to state:

(a) whether quarters for Rallway
staff were constructed in Guntakal, the
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Southern Railway Divisional Head-
quarters dur ng 1956-—58:

(b) if so, the number of quarters
and the total cost of the construc-
tions; and

(¢) whether it is a fact that large
number of quarters though allotted
are not occupled by the staff as many
of thein are not fit for dwelling?

The Deputy Minister of Railways
(Shrli Shahnawaz Khan) (a) Yes, Sir

(b) Total 412 units of different
types of quarters at a cost of Rs
26,685,197 have been constructed in
Guntakal during 1956-58.

(c) No Sir All quarters are fil for
dwelling and have been occupied by
staff.

Conference on Auxillary Nursing

210, Shri Raghunath Singh: Will the
Minister of Health be pleased to state
how many nations took part in 2
W.H.O. sponsored Conference on auxi-
liary nursing which took place in New
Delln on 3rd November, 19587

The Minister of Health (Shri Kar-
markar): Representatives from the
under-mentioned countries paitficipat-
ed in the Conference:

Afgsham<tan.,
Burma,
Cevlon,
Epvpt.

India,
Indonesia,
Iran,

Japan,
Pakistan,

Sudan, and
Thailand

A representative from Taiwan also
attended this Conference.
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Leng Staple American Ostion

271, Shri L. Achaw Singh: Will the
Minister of Food and Agriculture he
pleased to state:

(a) whether long staple American
rotton can be grown successfully in
the Manipur Valley;

(b) if so, the acreage on which the
said cotton was grown in 1857 and
1858 and the amount of yield in the
respective years;

(c) how the yield compares with
the yield of cotton crops of different
varieties in other parts of India; and

(d) the scope of growing the said
American variety on a larger scale in
Manipur?

The Minister of Food and Agricual-
ture (Shri A P, Jain): (a) Yes From
the condition of the cotton crop In
1956, the Director of Agriculture in
Manipur felt that the Parbhani Ame-
rican cotton could be introduced in the
Manipur Valley.

(b) No figures arc available. but
colton 1s not grown in Mampur to any
appreciable extent

(¢} Information 1s not available

(d) It cannot be said with any cer-
tainty what scope there 1+ for prow-
ing the said Amnerican variety on a
large scale 1n Manipur It would ope
desirable to undertake further syste-
matic trigls before deciding the scope
for growing American varlety

Regional Post Graduate Agriculture
Research Tralning Centre

272. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 2597 on the
23rd September, 1958 and state:

(a) whether the scheme submitted
by the Punjab Government to set up
a Regional Post-graduate Agricultural
Research Training Centre for higher
degrees has since been considered; and

(b) if so, the decision arrived at?
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Yhe Minister of Yood and Agricul-
ture (Bhri A. P. Jalm): (a) and (b)
Clanficstion on certain points has
peen sought from the Government of
Punjab which s still awaited Gov-
ernment of India’s approval to the de-
tailed scheme received from the State
Government will be conveyed only
after the requisite information 1s re-
celved from the State Government

Pumping Sets in Punjab

273. Sardar Iqbal Singh: Will the
Mimster of Food and Agriculture he
pleased to state

(a) total amount given to the Pun-
1ab Government for the setting up of
pumping sets during 1958-58 so far,
and

{b) to what extent the Punjab Gov-
ernment have utilised this amount?

The Minister of Food and Agricul-
tare (Shet A P Jain) (a) R 200
lakhs

(b) This information would not be
avallable until after the close of the
voar

kesearch Schemes

274 Sardar Igbal Singh: Will the
Minister of Food and Agnicultare be
pleased to tefer to the reply givea
to Unstarred Question No 2958 on the
27th Scptember, 1958 and state the
amount san-tioned for the research
«hemes received from Punjab Gov-
ernment and approved by Indian
Council of Agricultinl Research dui-
ing 1957-58 and 1958-59 so fai1?

The Minister of Food and Agricul-
ture (Shri A. P, Jaln): A statement
giving the required nformation is laid
on the Table of the Lok Sabha [See
Appendix I, annexure No 72]

Railway Training Schools

275, Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
state

(a) the number of students from
each Railway Zone who are receiving
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traiming  in the Railway Tramng
Schools at present; and

(b) whether these different schools
have been expanded recently?

The Depuly Minister of Rallways
(Shrl Shahnawa: Khan): {a) and (b)
Information 15 being collected and wnl)
be laid on the Table of tne Sabha

Wheat Consumption in Kerala

276. Sardar Igbal Singh* Will the
Minister of Food and Agricolture be
pleased to refer to the reply given to
Starred Question No 1236 on the 15th
September, 1958 and state details of
the scheme submutted by Kerala Gov-
ernment to encou~ ¢ \.neat consump-
tion among people of that State?

The Minster of Food and Agrucul-
tare (Shrl A P. Jain): The scheme
recetved from the Government nf
Kerala envisages the setting up of
Wheat Houses imtally at three Cen-
fivs, 7'z Trivandrum, Ernakulam and
Kozhikode, for the -ale of wheat pre-
parations at low prices The Wheat
House, are pioposed to be conducted
on the lines of the Cafeteria/llestaur-
dants run by the All India Women's
Food Council for populaiizing subsi-
diary foods The scheme 15 piroposed
o he extended to other places m the
State if 1t 1~ found to be working
atisfartonily at these Centres

Pending Cases of Payment on Northern
Railway

277. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state

(a) whether the pending cases of
payment to the staff m Northern Rail-
way have been finalised 1n each Divi-
101,

(b) if not, the number of such
cases pending in each Division at pre-
sent and

(c) the steps being taken m the
matier ?
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The Deputy Minister of Rallways
(Shr: Shahnawaz Khan): The informa-
tion 1s being collected and will be laid

on the Teble of the Sabha

Late Running of Punjab Mall

278. Sardar Igbal Singh: Will the
Minister of Ballways be pleased to
state:

(a) how many times the train
Punjab Mail on Northern and Central
Railways has been late from the 1st
June to the 31st October, 1958;

(h) what has been the daily arrival
rmings at the terminal station for the
above months;

(c) reasons for running late; and

(d) any steps taken by Government
to improve the punctuahity of the
train?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The number of occasions 5 Dnji7 Up
and 38 vnj6 Up Punjab Mail trains
arrived late at the destination stations
during the period June—October 1958
is indicated below:—

Numiber of oves.a0ns
anved lava

Ho nbay F.i0zepure

Month 1958 \LT.
38 D (6 <D [17
UP Mnil, L' Maul
June . . . 27 13
July . . . 21 14
Aagust . . 17 14
Scpicmber . 19 12
Oc olar . . 7 15

The daily arrival timings of these
trains at the terminal stations are not
readily available.

(¢) Main causes which contributed
to the late running of these trains
during the period were:—

(i) Unprecedented rains, this year,
which resulted in breaches at
several places on the Bombay,
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Bhusawal, Jhansi and Feroze-
pore Diviaion, and subse-
quent cautious driving as a
precautionary measure

(1i) Extra time lost in regulating
the movements of trains
bunched on the Delhi-Mathu-
ra section due to engineering
block, which had to be per-
m.tied to expedite the work
of doubling the section.

tw) Overhauling of Delhi Main
West Cabin from 2-10-58 to
11-10-58, which affected the
performance of these and
other trains.

(iv) Excessive alarm chain pulling.

(v) Operational causes, such as, ac-
cidents engine failures, signal
failures, displaced crossings,
hot-axles etc.

(d) The following steps have been
taken to improve the performance of
these trains:—

(i) The running of these trains 15
closely watched at the Divi-
sional and Headquarter's
levels on the Railways. The
Railway Board also closely
watch the performance of
these and other Mail/Expreas
trains daily. All avoidable
detentions are taken up with
the staff at fault by the Rail-
ways.

(ii) Periodical punctuality drives
are instituted to analyse the
causes of detentions and take
steps to improve their run-
ning.

(iii) Officers and Inspectors are
depuled to travel by these
trains, ac and when necessary,
to improve their running.

Stations in Punjab

279, Sardar Igbsl Bingh: Will the
Minister of Rallways be pleased to
state:

(a) the total number of Railway
Statlons at present in Punjab State;



ot Written Answers

(b) how many of them have been
electrified s0 far and names of such
stations; and

(c) the names of the stations which
are expected to be electrified by the
end of 15617

. The Deputy Minister of Railways
(Bhri B. V. Ramaswamy): (a) to (e).
Such statistics are not maintained
‘Statewise, Information by railway
zones or divisions/districts can how-
ever be supplied if required.

Quarters for Rallway Employees

280, Sardar Igbal Singh: Will the
Minister of Raillways be pleased lo
state:

(a) the money spent on the construc-
tion of quarters for Railway employees
on the Ferozepur-Fazilka Section of
the Northern Railway during 1955-
56, 1956-57 and 1957-58 at each station;

(b) number of quarters constructed
#n each station; and

(c) the number of quarters which
will be constructed during the remain-
ing period of the Second Five Year
Plan on this section?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No
quarters were constructed on Feroze-
pur-Fazilka Section of the Northera
Railway during 1955-56, 1956-57 and
1957-58,

{b) Does nol arise.

(c) 3 quarters are proposed to be
<constructed during the remaining pe-
riod of the Second Five Year Plan on
this Section.

Wiaiting Rooms on Northern Railway

281. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) the names of places and the
number of new waiting rooms con-
structed during the year 1957-58 on
:I':arthem Railway and cost thereof:
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(b) the number of waiting rooms
repaired and the cost thereof?

The Deputy Minister of Rallways
(Shri Shahnawas EKhan): (a) 8 new
waiting rooms are constructed during
1957-58. The names of stations with
costs thereof are as follows:—

Name Cost
Rs.

I’ jou . . 2 B,00C
Misrikhtirth 7.40C
Miianali . 6,400
saui . . 6.650
Fanki 10,110
Ku- var . . a.55K
Liveuye . . 7,383
Reja'tesar . . 9,00C

(b) No separate records or accounts
for waiting rooms are kept as they
form a part of station Buildings the
repairs and maintenance expenditure
of which is again bulked with Service
Buildings in General.

12 hrs,
PAPERS LAID ON THE TABLE
Resorution oN Trermme ENQUIRY

CoMMITTEE REPORT

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table
a copy of Resolution No. 1(18)-TEX
(A)/58 dated the 31st October, 1958
containing the Government’s decisions
on the recommendations of the Tex-
tile Enquiry Committee, 1858. {Placed
in Library, See No. LT-1027/58].

RerorT of Lower DAMODAR InvESTI-
caTioN COMMITTEE

The Deputy Minister of Irrigation
and Power (Shri Hathi): I beg to lay
on the Table, in pursuance of an
assurance given on the 28th August,
1958 in reply to Starred Question
No‘e'f?.acopyoftheneportutthe
Lower Damodar Investigation Com-
mittee, Vol. I and TL [Placed in
Library, See No. LT-1028/58].
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NOTIFICATIONS ISSUED UNDER THE AGRI-
CULTURAL Proouce  (DEVELOPMENT
AND WanrzHOUSING) CORPORATIONS
Acr

The Minister of Co-operation (Dr.
P. S, Deshmukh): I beg to lay on the
Table, under sub-section (3) of Sec-
tion 52 of the Agncultural Produce
(Development and Warchousing) Cor-
porations Act, 1956, a copy of each of
the following Notifications:—

(1) GSR No. 938 dated the 1lth
October, 1938 making certain
further amendments to the
Agricultural Produce, (Deve-
lopment and Warehousing)
Corporations Rules, 1856.

{(2) G.S.R. No. 1031 dated the lst
November, 1958 making cer-
tain further amendments to
the Agricultural Produce
(Development and Warehous-
ing) Corporations Rules, 1856

(3) G.S.R No 1032 dated the 1st
November, 1958.

(4) GSR. No. 1033 dated the Ist
November, 1958.

t5) GSR. No 1034 dated the lst
November, 1958.
[Placed in ILibrary
LT-1029/58)

See No

ParLIAMFN1ARY COMMITTEES—A Sum-
mARrY of Work

Secretary: I beg to lay on the Table
a copy of the “Parliamentary Com-
mittres-——A Summary of Work”, per-
taining to the Fifth Session of the
Second Lok Sabha.

ESTIMATES COMMITTEE

THIRTIETH REPORT

Shri B. G. Mchta (Gohilwad): 1
beg to present the Thirtieth Report
of the Estimates Committee on the
actlon taken by Government on the
recommendations contained in the

Buringss of the of¢
House

Committee (First Lok Sabha) an the
Ministty of Railways—Passenger
Amenities.

12.02 hrs,

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 24th November wili congist of —

(1) Further consideration and
passing of the Parliament
(Prevention of Disqualifica-
tions) Bill, 1958, as reported
by the Joint Committee.

(2) Consideration  and  passing

of —

(a) The Assam Rifle~ (Amend-
ment) Bill, 1958,

by The Himachal Pradesh
Legislative Assembly (Con-
<titution and Proceedings)
Valhidation Bill, 1958 ({ex-
pecied to be introduced on
or about 24th November);

(¢) The Salaries and  Ailow-
ances of Members of Par-
liament (Amendment) Bill,
1958

13) Discussion ou the following
matters will also ¢ome up on
the dates mentioned.

(1) The Annua! Report of the
Hindustan Steel Private,
Ltd, 1956-57, on a motion
to be moved by Shri Nath
Pu; and others at 2.30 p.M.
on 25th November.

(1i) The statement made by the
Finance Minister in Lok
Sabha on the 25th August,
1958, regarding the Invest-
ment Policy of the Life
Insurance Corporation of
India, on a motion to be
moved by the Finance Min-
ister on 27th November,
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(1) The Annual Report on the
working and admunistration
of the Compames Act, 1856
for the year ended 3lst
March, 1957, on a motion to
be moved by Shr1 Ram
Krishan and others, at 2-30
P™M on 20th November

1208 hrs

POINT OF INFORMATION

Shri T B Vittal Rao (Khammam)
The Estimates Committee submitted
several reporis on the working of thc
Raillway Minstry But it was done
sometime ago, two or three years ago,
and we cannot raise questions on those
reports until the Estimates Commuittee
exammes the reply from the Railway
Ministry ‘Three years I1s a very long
period We would hke to know when
the Estimates Commuittee 15 gomng to
finaliz¢ 1its recommendations on the
rephes received from the Mimstry of
Rallway< and on those reports

Shri B G Mehta The
1ecommendations of the Estimates
Committece = tonaidcred by the
Miunistries concerned That will take
some tim¢ They send thewr rephes
to the Estimates Committee The
Estmates Commuttee itself through
one of 1te sub committees considers
the replies received Some of them
ire accepted som( are not accepted
Then thert 15 somc protracted corres
pondence between the office of the
Estimates Commuttee and the Ministry
concerned That again takes time
But I do not think th's correspondence
precludes any discussion 1n this House
on any point in which the House 1<
interested or any hon Member 1s
mterested 8o anv discussions could
be mtiated or any explanation could
be asked for through the warious
devices under which the Parlhament
functions, that shnuld not preclude
such a discussion at any stage But
the Committee can only act on the
replies received and to the extent they
are satisfactory There are some

1ssues which have to be pursued so
that the Commuttee 1s definitely satis-
fled one way or the other and so that
it can report accordingly to thus
House

Mr Speaker 1 always understood
that the recommendations of the
Committee are not discussed on the
floor of the House and put to the vote
of the House The Committee's recom-
mendations from the very inception,
have been taken to be binding on the
Government In trying to implement
them whenever they find any diffi-
culty 1t 15 always open to the Govern-
ment once again, to inform the Com-
muttee and ask them to revise any-
thmg n wew of certamn dificulties
that the Government mght have
experienced Ultimately they arnve
at an agreement The Committee
agrees with the Miruster in which case
there 1s no difficulty In some cases
the Minister himself finds the reason-
ableness ot the Commuttee's recom-
mendations Thus, there has been no
conflict at all between the Govern-
ment and the Commttee

Now the hon Member or any other
hon Member of the House can always
be watchful, as soon as the Committee’s
report 1s made, and if he 15 anxious
that particular matters should be
implemented much quicke: than they
are reported to the House by the
Committee as having been implement-
td he can put questions here or raise
the matter here and ask as to why the
recommendation has not been 1mple-
mented I think discussion on the floor
of the House can come in only so far
as th¢ mmplementation 15 concerned
by putting questions or otherwise We
shall not once again go nto the pro-
priety or otherwise of any recommen-
dations They are accepted ag such
I thought that Shr Mehta’s statement
was a little too wide—not that he
mntended 1t—and therefore I wanted
exactly to place before the House the
scope of this After a reasonable
time bemng given to the Government
to implement any of the recommenda-
tions of the Committee if any
hon Member finds that certain
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[Mr. Speaker].
recommendations have to be imple-
me.ated expeditiously, he can always
put questions here and draw the
attention of the hon. Minister
concerned. I am sure that will be
done.

12.97. brs.
ELECTION TO COMMITTEE

INpIAN CENTHAL Onseeps ComMMITIEE

The Deputy Minister of Agriculture
(Bhri M. V. Krishanappa): [ beg to
move:

“That in pursuance of clause(s)
of section 4 of the Indian Oilseeds
Committee Act, 1946, as amended
from time to time, the Members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, one Member from
amongst themselves to serve as
a Member of the Indian Central
Oilseeds Committee in the casual
vacancy caused by the resignation
of Shri Manikya Lal Varma sub-
ject to the other provisions of the
said Act and of the Rules and
Regulations made thereunder.”

Mr. Speaker: The question is-

“*That in pursuance of clause(s)
of section 4 of the Indian Oilseeds
Committee Act. 1946, as amended
from time to time, the Members
of Lok Sabha do proceed to elect,
in such manner as thc Speaker
may direct, one Member from
amongst themselves to serve as a
member of the Indian Central
Oilseedy Committee in the casual
wvacancy caused by the resignation
of Shri Manikya Lal Varma sub-
jeet to the other provisions of the
said Act and of the Rules and
Regulations made thereunder.”

The motion was adopted.
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INDIAN ELECTRICITY (AMEND-
MENT) BILL—Contd.

Mr, Speaker: The House will now
resume discussion on the motion for
reference of the Indian Electricity
(Amendment) Bill, 1958, to a Joint
Committee. Out of five hours allotted
to this motion, 4 hours 23 minutes
have already been availed of and 37
minutes now remain. Shri Mulchand
Dube may continue hig speech. After
him, 1 shall call upon the hon
Minister,

Shri Mulchand Dube (Fariukha-
bad). Mr. Speaker, Sir, yesterdas
afternoon 1 said that rlectricity was
going to play a very vital role in the
devclopment of our country. It s
true, as stated by the hon. Minister,
that in 1910 only 18,000 kw. were
produced and that in 1958 the amount
produced was 28 lakhs This is ecer-
tainly a very great progress, but even
%0, unless this progress is mamntained,
and we produce electricity a thousand
fold ot what we are producing now,
we shall not be able to carry electn-
city to every village in the country,
and the day will be far off when every
oill lamp in the remotest village will
be replaced or substituted by an elec-
tric light.

So far as the industrialisation of
the country 1s concerned, I submit
that electricity is the only power
which can be transmitted over thous-
ands of miles and used at even a very
distant place by merely pressing a
button. I find in my State of Uttar
Pradesh that most of the towns and
town areas or notified areas and
municipalities are being electrified
This may, to a certain extent, solve
the unemployment problem of the
urban area. But, I submit, this is not
enough. Efforts should be made to
make the country and the people
machine-minded. And so long as this
18 not done and so long as the factories
are not established in these towns and
people are not educated in the right
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electricity the progress will be
to be very slow Whatever 15
done to improve the food posi
ton, by the wviliage level workers and
other workers who go to the willages
and tell the willagers how to pro
ceed with the cultivation, plough
ng of land, utihsation of better
seeds and implements etc ‘The same
thing should be done in the towns also
sp that people, instead of looking for
government )obs, may be able to see
that the use of machines with electric
power 15 goipg to be more beneficial
to them and more profitable to them
monetarily than government jobs
This I submit 15 very necessary and
the hon Mmster should look mnto
thi, matter and see 1f anything can be
done to educate the people 1n the use
of machines so that the production of
industrial goods may increase the
wealth of the country

{1

For that purpose 1t 15 also necessary
that clectricity should be made as
cheap a» possmible so that it may be
with.un the reach of the poorer people
It may be that the Government may
think that 1t 1s not profitable or does
not pay to make it cheap but since
we are not paying unemployment
doles to persons who are unemployed
we might give them electricity even
below the cost price, below the price
at which 1t 1s produced There 1s no
harm in domng so and, I think, the
country will be benefited m the long
run by domng that

The hon Minister pomted out that
he has extended the facilitieq to the
consumers But if these facilities are
examined, it will be found that they
are more or less illusory The first
facility that has been pointed out 1s
that the consumers are given the same
rights against the government as they
had against the licensee Even though
there may have been no provision in
the law with regard to grant of rights,
my submussion 1s that the general law
was applicable and the State Gov-
ernments would have been still hable
to the same extent as any private
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licensee with regard to the right of the
consumer So, this facihity that 1s
sought to be given to the consumer
not of much value

The second facility that i1s sought to
be given 1s that minstead of the mum-
mum of six which was requred to
enable the consumers to get electri-
city the number has been reduced to
two This aguin amounts to giving by
one hand and taking it away by the
other Because, the consumer; or
would-be consumers would be hable
to a charge of i5 per cent of the cost
of the laying of mains 1n that area So
this facility 1s worth nothing

The third facility that 1s sought to
be given 1s that the tenants are entitl-
ed to take electric connections even
without the consent of the landlord.
This also, I may submat, 1s 1llusory
There will be very few tenants who
will be abe to spend money that is
requircd for getting electric connec-
tion at their own cost becduse there
15 no provision in the Act that the
cost will be borne by the landlord If
the landlord 1s not to bear the cost
and the tenant has to bear it, he can-
not do 1t because his occupation 1s of
4 precarious nature ind he can be
evicted any day So only such
tenants as are 1n occupation of the
premises for a longer time lhike 10—
16 years will be able to derive
advantage from this concession So,
1 submit, that so far as the conces-
sions that have been announced by
the hon Minister are concerned, they
are more or less 1llusory and are of no
practical value

Then, some hon Members yesterday
1a1sed objection that the Government
has not announced any policy with
regard to nationalisation of this indus-
try My submussion 1s that that policy
1s there to a certamn extent In my
own State at least, if a particular
town 1s to be electrified the electri-
city board or the municipality or the
State Government try to take 1t up
and 1t 15 only 1f they are unable to do-
so that a licence is given to a private
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{Shri Mulchand Dube)

person. In respect of old licences
aiso the same procedure is prescribed
in the Bill. Therefore, so far as the
question of nationalisation 1s concern-
ed, it is there in the Bill and does not,
in the present circumstances, require
any greater stress.

Then, 1t has becn stated that pre-
ference has been given to government
with respect to supply of electricity
as against an individual. But this
objection has no validity because gov-
ernment work is a public work. So,
public utility concerns should be
given preference as against the rights
of an individual. That has been pro-
perly put in the Bill

The third objection was about the
preference to be given to the govern-
ment at the time of revocation of the
licence. That also, I think, is as it
should be. With these words, I sup-
port the Bill.

The Deputy Minister of Irrigation
and Power (Shri Hathi): Mr. Speaker,
1 am really grateful to the hon. Mem-
bers who partook in the discussion, for
the keen interest they have evinced in
this measure. Some of the hon.
Members have put in very useful and
constructive suggestions. = Members
that took part in the debate have
touched a number of subjects, begin-
ning from the policy of nationalisation
right to the defecets in the preparation
of bills, checking of meters and
various other details of administra-
tion. They nave also dwelt upon the
guestion of power gen
imporinnce of power for the country,
the new proiects to be taken up etc
It was also mcntioned by some hon.
Members that projects like Sharavat
and Barauni should be com-
pleted and all the power projects
should be included in the core of the
Plan. Some of them referred to the
function of the State Electricity
Boards. representation of the cansu-
wmers and the labour working in the
slectrical industrv etc. Some han.
Members also referred to the rare
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structure and also the facilities to be
given for irrigation and small-scsie
industries,

One hon. Member also touched
question of utilisation of power
Hirakud. This all shows the
interest that hon. Members take in
generation, supply and distribution
power—electrical, of course—and the
need for adding to the power poten-
tial of the country.

HT

1228 hrs,

| SHRIMATI RENU CHARRAVARITY in the
Chair.]

T4 1w very natural that 1n the present
age when electricity has been put to
various uses for the benefit of the
community, hon. Members show that
keen interest that they have shown.
But, Madam, as I have mentioned in
my opening observations, the scope of
this Bill 1s different than the other
legislation which this House hag passed
only a couple of years back, viz., the
Electricity Supply (Amendment) Act
of 1858 Anyway, whatever has been
said on the floor of the House only
helps the Government in taking into
consideration the viewpoints of this
House on the various subjects though
they were not absolutely relevant to
the present measure, But, in spite of
that all that has been szid will cer-
tainly be duly considered whenever
occasion arises for another amendment
to another Act.

So far as the present Bill is con-
cerned, as Shri Mathur rightly pointed
out, the question of the Boards, the
question of policy etc. were not the
subject matter of this mecasure. This
i= a Bill which only aims at laying
down the terms and conditions of the
licence, when it could be revoked in
case it has to be revoked or it has to
be purchased, what should be the
priovity arranged and the facilities
which the consumer should get, the
rights and obligations of the con-
sumers and the power of the State
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Governments with regard to distr-
bution and supply of electrical power

I shall now come to the wvarlous
suggestions and observations which
have been made by hon Members At
the very beginning I may say that my
attitude, at least, and the Govern-
ment's atbtude to these suggestions
will not be a rigid one I will approach
them with an open mind There were
certain suggestions which I think
have suffictent force behind them 1
think, they are reasonable and the
Jomnt Committee will consider them
and the Government will approach
them with an open mind

I shall now deal with the individu
al points raised by hon Members
Shri1 Bharucha with his deep study
of the subject and the experience he
had in Bombay State has made some
very useful suggestions and 1 think
they deserve all consideration The
first point that he touched was the
provision of the amendment wunder
«lause 11 which gave tenants a right
to have electrical installations in the
premises without the consent of the
landlord He pointed out that perhaps
this amcndment may not serve a use-
ful purpose It may be that under the
terms of the lease there might be cer
tain restrictions imposed on the ten-
ant and 1if the tenant violates that
agreement or |f there 1s a breach of
that agreement the landlord may have
the right to eject the tenant It may
also be that with this new amendment
1ven the landlords may try to get a
clause inserted that the tenant will
not get any electrical installations ins-
talled without his prior consent and
a tenant, who 1s 1n need of a tenant
or a house, may at that time under
force of necessity be compelled to
agree to those terms and conditions
It may be so I fully visualise these
contingencies and 1t 1s, therefore
thought and I also feel that if this
clause 1s not sufficient we might con-
sider what other provision would
safeguard the interests of the tenants
so that this particular facality which
the Government wants to bestow upon

238(A1) LSD—4
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the tenants would not be circumvent-
ed by these agreements and 1 hope
we shall try to find out if there 15 any
possible solution which could give the
benefits which are envisaged in  the
present amendment

I'he other point that he and several
other hon Members, including Pan-
dit Thakur Das Bhargava, raised was
that under the amendment we are
providing that instead of six persons
minimum required to sign a requisi-
tion for getung electric supply
«ven 1f a reguisition 1s received
undcr  the .ignature of - two per
sons the licensee will have to
give electric connections to those
consumers The pomnt that was rawsed
was that the reduction of the number
fiom six to two was quite good but
it should be reduced to one instead
of two That was one point

The other point was that when the
iwo persons apply for an electric con-
ne.tion they have to give a mimimum
guarantee of an income of 15 per cent
to the licensee On this point I may
explain that this 15 per cent 18 15
per cent of the additional cost whuch
the hicensee would have to mcur
Now, the 15 per cent 1s worked out
from various sample checks It 15 not
that the two persons will have to go
on paying or guarantee the payment
of 15 pe:r cent all the time It 1s only
for the first two years But then a
pont was raised that suppose after
these two persons some other people
also applied and took electric con-
nections should the burden be borne
only by the first two people and
should 1t not bc borne by others also
who enjoyed the benefit from this
transmussion line I think 1t 1s  but
proper that the other people also
who take advantage of these lmnes
should bear thc burden and they must
also contribute, that is, give a muni-
mum guarantee It does not mean that
they have to deposit the amount It
means that the gross mncome which
the hicensee gets should be 15 per
cent of the total cost If more than
two persons join, the position will be
that the mcome of the litensee from
that locality will be increased and #0
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[Shri Hathi]

that extent the burden on the first
two will decreass. If whatever deficit
there is in the 15 per cent is to be
borne only by the two and not by a
third person, I think we may provide
that within two years all the new
consumers also should bear any defi-
cit to the company. This 15 per cent is
not the actual money deposited. It is
enly a provision that whatever
income is derived should not be less
than 15 per cent of the total cost. It
should not be borne by two as was
pointed out by hon. Members; it
should be borne by others also who
subsequently join, I think there is
reasonable force behind what they
have stated. This will be put before
the Joint Committee that if subse-
quently other consumers join, they
should also proportionately bear the
cost.

Then, the question was, why 15
per cent, is it not too much. Fifteen
per cent is not actually the net
income which they have to get. Fifteen
per cent ig the gross income. On a
sample check it was found that out
of the 15 per cent, 7 per cent would
be the cost of generation for that par-
ticular area, 16 per cent would be
the cost of maintenance, 2'5 per cent
would be the cost of repairs and 6 per
cent is the profit which has been
given in the 1948 Act. The net profit
to the licensee would be only 6 per
cent. The remaining will be the cost
of maintenance, repairs and the cost
of energy.

Shri Naushir Bharucha (East Khan-
desh): That also becomes part of the
profit.

Shrl Hathi: It comes to 17'7 per
cent when worked out. We shall fur-
ther work out and examine if this
could be reduced. The idem is that
power should be given at a cheap and
economic rate and that it should not
be a burden to the consumer. With-
In the restrictions and these limita-
tions, while seeing that the licensees
dor}otmakemuehproﬂtoutotpro-
portion, and they only make a reason-
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able profit after deducting their cost
for maintenance, repairs, etc, the
consumers should not be burdened
with a heavier rate or deposit or
guarantee. We shall further look into
that and see what will be the reason-
able amount and we will have no ob-
jection to consider this matter also.

The further point that was raised
about the broad question of policy by
Shri Naushir Bharucha was the ques-
tion of nationalisation, As the House
perhaps knows, when we passed the
Act of 1948 and when it was again
amended in 1957, in that Act we have
laid down what actually the Govern-
ment aims at, What it aims at is as it
has been stated in the preamble of the
Act of 1948:

“Whereas it is expedient to pro-
vide for the rationalisation of pro-
duction and supply of electicity,
for taking measures conducive
thereto, electrical development
and for all matters incidental
thereto”.

The policy that the Government is
following is very clear and very spe-
cific in this respect. While we want
that the generation and power sup-
ply in the public sector should go on
increasing, the Government would not
like that the efficient undertakings
which are working should be taken
up and we should spend money only
in acquiring those efficient undertak-
ings which are functioning well. On
power generation, the House would be
interested to know that the installed
capacity has been increasing in
the public sector {from year to
year. Before the beginning of the
First Five Year Plan, in the public
sector, the installed capacity was 6
million kw. As against that, in the
private sector, it was 11 million kw.
At the end of the First Plan, in the
public sector, it went up from ‘8
million to 1'4 million kw., while in the
private sector, from 1'1 million, it
only rose to 1'3 million kw. At the
end of the Second Plan, the public
sector will have #'3 million kw. from
14 million, while the private sector



properly, the Boards wnll have power
to declare that station as a
controlled statton and then, they
bhave to work according to the direc-
tions given to those undertakings by
the Boards, In case they fail to act

have got power to acquire those
undertakings, That means, they will
come under the direct jurisdiction of
the Board. They will be managing it.
That means, gradually, we will be
diminishing or decreasing the private
enterprises that are not functioning
properly or not functioning well

Not only that, In cases where Boards
were not formed, specia]l legislations
were also passed In certain States
Madras, Andhra, Travancore-Cochin
Before Boards were formed m those
States, they wanted to take over those
undertakings which were not func-
tioning properly by special legislation
and those States were empowered to
take over thase undertakings, Even in
the case of those undertakings which,
before their term of expiry, are not
functioning properly, the Act of 1048
gives power to the Board to acquire
those undertakings, of course, on pay-
ment of reasonable compensation. That
means that the policy which the Gov-
ernment has in view is a very speci-
fic and clear policy. We go on increas-
ing the public sector. We go on taking

economically run. But, whether 1t will
be wise to take over efficient under-
takings, which are run economically
and which are giving all benefits and
satisfaction to the oonsumer, whether
should spend our money m acquir-
those undertakings rather than in
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were divergent. Some of them were in
favour of nationalisation, while many
were against it, The majority view
seems to be that wherever the under-
takings are doing good work, they
may be allowed to continue; wherever
they are not doing good work, the
Siate Boards Tnay take them over, but
we should not go on spending money
on acquiring all the undertakings at
a time

The third point which Shn Bha-
rucha mentioned was about adminis-
trative details—that is, the bills are
sometimes inflated, they are not sent
from month to month, the replies are
not given m time, there 1s much de-
lay, testing of the metters etc Gener-
ally, the licensee 1s interested m send-
ing monthly bills and recovering the
money month after month

Shri Naushir Bharucha: These are
sent monthly, but the meter-readers
are not reading meters every month.

Shri Hathi: Generally they are
interested in sending out the Inlls
every month so that they can recover
the money also every month, They
would not be interested in letuing the
money he with the consumer So,
under the rules it 1s provided that it
should be done from montb to month,
I know in certain cases, in villages
far away, some stations do not have
sufficient staff, and they ask whether
they can do it every two months
instead of every month, but the rules
are there But the point about meters
1s 1mportant

Wherever consumers want to have
their meters, they are at liberty to
have them, they can do it. Where the
consumer finds that the meter of the
licensee 1s not workmg accurately or
properly, or there is something wrong,
or the reading record is wrong, then
they can get it checked, but section
28 of the 1910 Act provides that if any
party is dissatisfled it can appeal to
the inspector or any other officer
appointed by the State Government
in this behalf. He will look into the
matter and decide the question.
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The other point that he raised was
about giving priority to the repre-
sentation of licensees and consumers
on the Central Electricity Board. As
1 saxd, the Act of 1948 really is an Act
which deals with the tormulation of
policy in regard tu power generation
and distribution, There we hLave a
provision for having State Electricity
Councils. Section 18, which is the rele-
vant section, states that the consum-
ers, labour and almost all the various
sections of society are to be repre-
sented on that State Electricity Coun-
cil. The section provides that the Gov-
ernment concerned may appoint it
after consultation with representa-
tives or bodies representative of the
following interests, wiz., locaiseif-
government, electricity supply indus-
try, commerce, industry. transport,
agriculture and labour employed in
the electricity supply industry. On
that Council which is really going to
do useful work, all these interests are
to be represented. The consumer s
represented,

Shri Naushir Bharucha: The inter-
ests of the consumer and the industry
ure often hostile and conflicting.

Shrl Hathi: You say consumer.
For example, the agriculturist would
be a consumer,

Shrl Naushir Bharucha: I am talk-
ing of thc lakhs of consumers in the
cities.

Shri Hathi: Then people interes-
ted 1n transport are also consumers;
then the labour employed, people
working in industry, people in com-
merce are also consumers. If we were
to add ‘“general consumers”, how
would 1t be possible to distinguish
them? A consumer is either an agri-
culturist or a businessman. Maybe
some people may not come within it;
of course, I do not want to name that
particular profession, but they could
not be named here as such, or any
particular profession, but generally,
agriculturists in the villages, peoble
interested in commerce, people in
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industries, in transport, would be
consumers. Then, the local authorities
have also to send their representa-
tives. So, they can send some general
consumers. That provision is there in
the Aet of 1948 That is really the
Act which deals with these questions.

The next point which Shri Bharucha
raised was why Government estab-
lishments should be given preference.
It was not Shri Bharueha alone, some
other Members also raised that point.
The new amcndment that is sought
to be made says that the State Gov-
ernment may issue instructions if
in 1ts opinmion it 1s necessary in
the public interest to do  so.
The first requisite or condition
would be that the State Government
should come to the decision that it
is in the public intcrest Clause (b) 1s
very clear. It says. “any other estab-
lishment notified by the State Govern-
ment 1n the Official Gazette, being an
establishment which in the opinion of
the State Government, is essential to
the life of the community”, I think
clause (b) is very clear and there
should be no objection to that parti-
cular clause, because there the Gov-
ernment is empowered to issue ins-
tructions to the licensee to supply
power to only such establishments
which are notified in the Official
Gazette as establishments which 1n
the opinion of the State Government
are essential to the )ife of the com-
munity.

So far as the new section 22A(1)
(a) is concerned, it provides: “any
establishment belonging to, or under
the control of the Central Govern-
ment or the State Government”, but
in that case also the condition prece-
dent is that in the opinion of the State
Government it should be in the public
tnterest to do so. Supposing, electric
connection is wanted for a particular
office of the State Government or a
house of a particular officer, this
clause should not come into operation.
Suppose there is a hotel as Pandit
Thakur Das Bhargava or somebody
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else stated, or a commercial concern
of Government, would it be covered
by clause (a) if it does not fall with-
in the definition of an establishment
esgential to the life of the communi-
ty? 1 think we would consider this
suggestion and see that this eclause
(a) is not used for giving power con-
nections to officers or to houses where
it is not actually in the public inter-
gst or not required for State purposes.
I keep an open mind. 1 see the reason
behind it, Before the Joint Commit-
tee, we might consider these particular
suggestions, As I have said, so far as
very useful and constructive sugges-
tions are concerned, I do not keep any
rigid attitude. I am always having an
open mind, and it is with that open-
ness that I am approaching this sub-
ject. So, wé shall consider this point
also.

#snri Narayanankutty Menon men
tioned about the lack of policy on the
part of Government. As I said, the
purview of this Act 15 not the formu-
lation or the declaration of any policy.
In the 1948 Act, we specifically laid
down what we meant to do; not only
has it been stated, but it has been
followed up in action; and I have just
now given figures to show that what
we are doing is in furtherance or in
implementation of that policy. Seo,
there is no question of lack of policy.

I could not really understand when
he read out a letter written by some
branch office of some foreign com-
pany, and said that according to their
assessment, the potentiality for power
generation in this country would be
s0 much by a particular year. I do not
know what the hon. Member meant
thereby to say. Perhaps, he suggested
that our policies were being dictated,
or were being guided by what those
people said. I say, not m the least. We
formulate the Plan, We take into con-
sideration the needs of our country;
we consult the various sections of the
community; we put the Plan before
this House, and it is discussed here.
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We assess the needs of the country.
In fact, when the Second Plan was
formulated, the Ministry of Irrigation
and Power in consultation with the
Ministries of Commerce and Industry.
Railways, and others, and the busi-
ness community, arrived at an assess-
ment as to what the power needs
would be, and that was that 4'5 mil-
¥on k.w, of additional capacity would
be required. Subsequently, however,
having regard to the various limita-
tions and restrictions, financial and
others, it was curtalled to 35 mil-
lion k.w, But the assessment was
made by the people of the country,
and not by any outsider. The Plan
was formulated by the people of the
country, and 1t was approved by this
House And it is that which is being
implemented now. And if they only
quote a figure as to what 1s going to
happen at the cnd of the Second Plan,
perhaps, it may be from the published
document, The Planning Commission’s
report is a published document, They
may be able to get all information
from that. They may also be able to
find out at what rate the country will
develop; having regard to the fact
that before the First Five Year Plan,
the power generation in the country
was 50 much, and at the end of the
Plan it went up from 1'7 million k.w.
to 3'4 million k.w, and at the end
of the Second Plan, this country is
going to generate 69 million kw.,
they may well say that in the Third
Plan, it is likely that we may do §
million k.w, more. But that does not
mean that the policy is being dicta-
ted or that Government are being
guided by any such bodies.

Shri Narayanankutly Menon: On a
point of personal explanation. What
I said has been misunderstood. I did
not say that Government were being
dictated to by these companies, What
I wanted to draw the attention of the
Minister was that that company
was one of the biggest financial
interests in Great Britain; they are
having their own aasessment as far
as power is concerned. Almost all
the foreign exchange, as far as this
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is concerned, comes from Great Britain,
and that company has got a great
voice in that Therefore, simul-
taneously with your planning on the
one side, on the other side, the other
interests who really control foreign
exchange, as far as credit is concerned,
are planning in a different way. I
pointed to that document only in
order that the hon. Minister may
know how they are planning, and
may take notice of it.

Shri Hathl: I am thankful
hon. Member,

to the

Then, a point was raised about the
compensation to be given. The far
market price has to be judged. Now,
there are two sides of the gquestion.
It may be the book walue, or it may
be the fair market price. Two years
before, the position was that the
prices were falling. In many of the
projects, we have been able to save
lakhs of rupees, because the prices
were coming down, If, at that time,
we had mentioned that only the book
value should be given, then, even
though the prices would have gone
down. we would have had to pay the
book value, that is, even in case the
market price had gone down. In fact,
it did come down a couple of years
back. So far as the market value is
concerned, if the machinery has work-
ed for 20 years, then there will be de-
preciation, and the depreciation will
naturally be deducted from the uti-
lity of the machinery, and the price
will be fixed accordingly. It is true
that at present the price of the equip-
ment has gone high, but it may be
that five years hence, the market
price may come down. If we only
put book value, then irrespective of
the market value, we have to pay the
book value as it is. But if it is market
value, it will mean that we shall be
able to take into consideration the
present condition of the machinery,
the present state of the equipment,
the years of life prescribed by the
manufacturers for that machinery,

21 NOVEMBER 1968 Electricity 1084

(Amendment) Bill

the number of years for which it has
worked, and so on; then, the depre-
clation could be deducted, and what-
ever remamns would be the falr mar-
ket price.

Shri Naushir Bharucha: Whichever
is less can be mentioned,

Shri Hathi: So, there are two ways
of looking at this,

Shri Narayanankutity Menon: What
is the difficulty in putting ‘whichever
is less?

Shri Hathi: There is no question of
any difficulty. I am only saying
what I feel about it. But there also,
as I said, I am not going to take any
rigid attitude We shall leave it to
the Joint Committee and place it be-
fore them. I do not take any rigid
attitude in regard to this. Wherever
1 have to say that this is what the
policy is, I have said it by saying that
this is the policy. Where I want to
say definitely I do put it definitely.
But where I feel that the matter has
to be looked into, I plainly say that
we shall look into it. There is no
question of any difficulty, so far as I
am concerned.

The question of bonus was also
touched by the hon. Member. I do
not understand his difficulty in this
respect. There was difficulty before
the amendment of 1856. And as you,
Madam, know very well, the item of
payment of bonus was not included
in the items of expenditure permissi-
ble under the Act, and therefore, the
companies did not give bonus, for,
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In calculating there were cer-
tain items which were to be consider-
ed as items of income; certain items
which were specified as items of
And income minus ex-
ure should not exceed six per
t or five per cent, The companies
refused to pay bonus because they
said that it was not an item of ex-
penditure; therefore, whatever be the
difference would be deducted from
the 5 per cent profit. There was that
dificulty. The matter went to the
appellate tribunal. We took into con-
sideration the real difficulties of the
workers, and we thought that they
should not be deprived of what is due
to them. So, an amendment is being
made whereby bonus has been made
now an item of expenditure, so that
the workers can get it. Subsequent
to that, if there is any difficulty—It
has not come to my notice that any
difficulty has arisen—it will be con-
sidered. Shri Naval Prabhakar men-
tioned about a particular licensee
company in Delhi, I have made en-
quiries.

1!

13 hrs,

Shri Naval Prabhakar {Outer
Delhi—Reserved—Sch.  Castes): I
said Narela.

Shri Hathi: He is not actually a
licensee, but belongs to another cate-
gory known as the sanction holder.
‘The Chief Commissioner is looking
into it with a view to seeing if he can
revoke the sanction; that is being
considered by the Delthi Administra-
tion.

Then I come to the points made by
another hon, Member, Shri Mahanty.
He pointed out that boards have not
- been formed in all the States; he also
- wanted to know the States where they
have been formed and those where
they have not been. Boards have been
formed in all the States except, the
.Punjab, Orissa, Uttar Pradesh and
+ Andhra Pradesh. These are the only
four States which have not formed
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boards. They are taking steps for
their formation. There are, however,
certain legal difficulties as to whether
a joint project could be entrusted to a
board or not. That is being looked
into.

Then he mentioned about the utili-
sation of power from Hirakud, This
is really not a matter relevant to this
Bill, but I would like to deal with al-
most all the points made by hon.
Members, if I am permitted to do so.
He said we are not generating power
to our capacity. It is true that we are
not generating to the maximum. That
is because upto December 19858 we
have booked power almost to the full.
For example, the steel factory which
is coming up at Rourkela requires
60,000 kw.: the aluminium factory im-
mediately wants power of 55,000 k.w.;
the railways require 25,000 k.w.

Mr. Chairman: May I point out to
the hon. Minister that he has already
exceeded his time-limit by fifteen
minutes. I do not wish to shorten his
speech, but I would request him to
answer only those points which are
relevant to the discussion,

Shri Hathi: I Shall do so. There
are not many points left, because
they were all repetitions. I will only
touch on one point, that is, the ques-
tion of rates for irrigation and indus-
tries. There the important factor to
be considered is that under the 19048
Act the licensees are not permitted to
make more than what is said to be
a reasonable profit, that is the bank
rate plus 2 per cent. which comes to
5 or 6 per cent. They cannot make
more profit than this. Before the
amendment of 1858 there were
various loopholes which they took
advantage of and they were able to
make big profits. We have blocked
all those loopholes and now no com-
pany can make more than 6 per cent
profit. If there are any cases where
companies are still making
beyond this that can be enquired Into,
but that is not really within the pu
view of this measure.

i

7
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As for irrigation the Agriculture
Ministry and the State Governments
give subsidy 1If the cost of genera-
tion of a thermal station licensee 1s
four annas or more, we cannot com-
pel him to supply electricity at two
annas & unit He cannot work at a
loss But the State Governments give
subsidy and the Agriculture Mimstry
has 1ssued instructions that subsidy
should be given to the cultivator if
the rate 1s not economical Anyway
that does not fall within the purview
of this measure and would comc
under the Act of 1948

That leads me to the end of my
speech I think I have rephed to all
the pomnts that have been raised

Pandit D. N. Tiwary
What about Baraum?

(Kesaiia)

Shri Hathi: Baraum and Sheravan
are not within the purview of this
Bill and the Chairman has asked me
to touch only the relevant pomnts

Shri Dasappa (Bangalore) M
Chairman, we do not wish to force
his hands, but if he 1s inclined, we
shall be very grateful if you can
kindly permit him a few more
minutes

Mr Chairman: It 15 not a matter
of a few more minutes It 1s already
20 minutes past time and the next
Bill 15 a very debatable Bill, as hon
Members know

Shri Dasappa: Anyway that would
not conclude today

Mr. Chairman: It will nct end
loday, but the House has already
accepted the findngs of the
Business Advisory Commitiee and the
particular points which are being re-
glled to now are not relevant to the

ill

Shri Dasappa: He had come to the
most crucial point

Mr. Chairman: I can undcrstand the
anxiety of the hon Member, but I
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wish to point out that they are not
relevant to the Bill under discussion.
They are not strictly within the pur-
view of the Bill; therefore, I should
think it better that he concludes
now

The question 1s.

“That the Bill further to amend
the Indian Electricity Act, 1810,
be referred to a Joint Commattee
of the Houses consisting of 45
members, 30 from this House,
namely Sardar Hukam Singh,
Shr1  Pendekanti  Venkatasub-
baiah, Shrm Vinayak Rao K
Koratkar, Shrn Maneklal Magan-
lal Gandhi, Shri Chandramam
Lal Choudhry, Shn  Shree
Narayan Das, Shr1 Shivram
Rango  Rane, Shri Ramappa
Balappa Bidann Shr1 K R Sam-
bandam, Shr1i M Ayyakkannu,
Shr1 N K Pangaikar, Sardar Amar
Singh Saigal, Shn M G Uikey,
Shri  Abdul Latif, Shr1i Pulin
Behar: Banerp, Shr1i  Bhagwan
Din  Misra, Shri Ram Shanker
Lal, Shrimati Krishna Mehta,
Shr1 § Hansda, Shr1 Diwan
Chand Sharma, Shri G D Somam,
Shr1 T K Tangamani, Shrn P K
Vasudevan Nair Shn Shraddhakar
Supakar, Shr1 Ignace Beck, Shn
Purushottamdas R Patel, Shn
Baishnab Charan Mullick, Shn
Prempn R Assar, Shri Bra] Raj
Singh, and Shr1 Jaisukhlal Lal-
shanker Hath: and 15 members
from Rajya Sabha,

that m order to constitute a
qitting of the Jont Commuttee the
quorum shall be one-third of the
total number of members of the
Joint Committee,

that the Committee shall make a
report to thiz House by the first
day of the next session,

that in other respects the Rules
of Procedure of this House relat-
ing to Parhamentary Commttees.
will apply with such vanations
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d modifications as the Speaker
1y make; and

that thie House recommends to
Jya Sabha that Rejya Sabha do
n the saxd Joint Commattee and
mmunicate to thas House the
mes of members to be appomted

Rajya Sabha to the Joint Com-
ittee.

The motion was adopted

§ hrs

ILIAMENT (PREVENTION OF
DISQUALIFICATION) BILL

Ir. Chairman: The Hou~e will niw

up the Parhament (Prevention of
jualification) Bill, 1957, as reported
the Joint Committee As the
se 1s aware fifteen hours have been
tted for all the stages of the Bill
ould like to take the sense of the
se as to how these fifteen hours
illd be distributed among the
ous stages of the Bill

hri  Naushir Bharucha (East
indesh) 1 suggest that ten hours
devoted to the First Reading and
hours for the clause-by clause
sideration as well as the Third
ding

hrl Morarka (Jhunjhunu) Twelve
rs may be devoted to the First
ding There are only one or two
ortant clauses, so clause-by-clause
sideration will not take a long time

hri Dasappa: We can devote twelve
rg for the consideration stage and
2¢ hours for the other stages

'‘andit Thaknr Das Bhargava
ssar). I would hike to suggest that
should not take any specific deci-
1 about the time on the basis of the
tber uof amendments, because
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more amendments will be coming. We
did not expect that this Bill would be
taken up today So many more amend-
ments will be coming and we must
give more time to amendments because
they are very important The general
principles have been discused many
times, but with regard to specific
amendments full time should be given

1010

Shri A C. Guha (Barasat): There 15
only one operative clause on which
amendments are usually tabled

Mr. Chairman:
also

And the Schedule

Shri Dasappa: Shr1 Guha's amend-
ments are formidable ones, though they
may look very brief I should think
the House would do well to discuss
those.

Shri Morarka: That 1s not an amend-
ment to the clauses

Shri Dasappa: Therefore, morc ume
should be devoted to the considera-
tion

Pandit Thakur Das Bhargava: So
many items have been mentioned in
the Schedule, there will be specific
amendments with regard to those also.

Mr Chairman I have looked into
the Bill and feel that there will be
a large number of amendments which
will have to be considered very care-
fully by the House, as such, a certain
amount of time will have to be
allocated for the Second Reading Shri
Arun Chandra Guha's amendments
will come 1n the consideration stage,
although I believe one of them may not
be within the purview, because under
Rule 341 as yet nothing new has been
suggested to warrant a second Joint
Committee In any case a whole re-
view of the matter is going to be
sugested by various Members There-
fore, this aspect should have
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sufficient consideration by the House
and to the consideration stage we have
to give a certain amount of time.

‘What time should we allot for the
‘Third Reading?

Shri Nanshir Bharucha: One hour,

Mr. Chairman: Then could we
suggest as Mr. Bharucha has done ten
hours, four hours and one hour.

Shri Naushir Bharucha: Let us not
finally decide it just now. Let us have
ten hours for the consideration stage
and 5 hours as between the clause-
by-clause consideration and the Third
Reading,

Mr. Chairman: I take it hon Mem-
bers agree to this?

Several Hon. Members: Yes

The Deputy Minister of Law (Shri
Hajarnavis): I beg to move:

“That the Bill to declare that cer-
tain offices of profit under the Gov-
ment shall not disqualify the
holders thereof for being chosen as,
or for being, members of Parlia-
ment, as reported by the Joint Com-
mittee, be taken into consideration”.

Madam, this Bill as you very perti-
nently observed, is a very debatable
Bill which is of very great importance
not only to Government but to each
Member of this House, and on which
various views are possible.

Before 1 deal with the changes pro-
posed by the Joint Committee, I would
give a brief resume of all the legisla-
tion on the subject because it is only
when we know what law there is at
present operating on the subject that
we will be able to know what changes
are proposed to be made by the Bill.
The first Act was the Act No. 19 of
1950. By that, we had exempted only
four categories of offices—the offices
of Ministers of State, Deputy Ministers,
Parliamentary Secretaries and Parlia-
mentary 'Under Secretaries. That
exemption still stands. The next Act
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was Act No. 68 of 1851. That exempted
membership of certain Committees,
Those Committees have lapsed. There-
fore, the Act is also spent. The
third Act was Act No 1 of
1954 which has been extended
till the 31st December 1958.
That at present is the operative Act
by which we have exempted certain
advisory committees, Then we have
exempted Vice-Chancellors. Dealing
with the suggestion that Vice-Chancel-
lors should not be exempted, I might
remind the House that Vice-Chancel-
lors are already enjoying the exemp-
tion. Then Deputy Chief Whips are
exempted; other exemptions are those
of officers of the National Cadet Corps
and Territorial Army. Some other
committees are also exempted.

Now we have come with this Bill in
which we proposed to continue the
exemption of Vice-Chancellors,
officers of the National Cadet
Corps, Territorial Army and
also exempt the Home Guards.
But the most important provi-
sion that we had proposed in the Bill
was to exempt the office of Chairman
or Director or member of a statutory
body other than a body connected with
a University wunless the law under
which the statutory body is establish-
ed otherwise expressly provides. So
that wherever there is a specific law
dealing with the question of disquali-
fication, we preserve that. We said
that subject to that a person would
be exempted provided the remunera-
tion that was paid to the holder of
this office was not more than the com-
pensatory allowance; and compensa-
tory allowance was defined to mean
money payable by way of the usual
allowance to the Member of Parlia-
ment under the Salaries and Allow-
ances of Members of Parliament Act.

Then we said that Chairmen and




fication under the State law for being
elected to the State Leglslature were
also propesed to be exempted from
disqualification.

In the Joint Committee, we had long
sittings. We gave anxious considera-
tion to the various principles involved
in the subject, considerations which
ought to guide us, and have now sub-
mitted the Report. In clause 1(1), we
have made a numerical alteration,
from ‘1957 to ‘1958’. In clause 1(2),
which has met with some criticism
from Pandit Thakur Das Bhargava,
we have changed the date of comirg
into operation of the Act from 1st
January 1959 to 31st December 1858.
The Act which is now in operaticn
runs out on the 31st December 1858.
It was proposed that immediately
after the Act runs out, the new Act
should come into force, As far as I
can see, there could be no objection to
the new Act coming into
force immediately after the
present Act expires, but so as to leave
no room for doubt, so as to take no
risk whatsoever with the seats of hon.
Members, we decided, as a matter of
extra abundant caution, that this Act
should come into force a day earlier
by displacing the earlier Act, so that
there could be no room whatsoever
for argument there is any sort of
interregnum between the old Act and
the new Act, Personally, I do not
think there is any such interregnum,
but as I said, by way of extra
abundant caution, we ‘have said +hat
the Act will come into force a day
earlier repealing the present Act by
one day.

In clause 2, we have added certain
definitions by way of explanation, We
have taken out the definifions from
the explanation and made them into
a definition clause. That is merely a
&Mh' change. That becomes clause

So far as clause 8 is concerned, we
have added (a) by way of clarification
]
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the words ‘Minister of State or
Deputy Minister' after the word
‘Minister’. It is understood that
Minister of State and Deputy Minister
are included in the word ‘Minister'.
That, again, is clarificatory.

In (b), we have added the word
‘Whip’. In the earlier Act, we had
proposed to exempt the Chief Whip
and Deputy Chief Whip. Now we also
propose to exempt the Whip.

In respect of the provision relating
to exemption of the various offices of
a University, clause (f) of the original
Bill stands unaltered except for this
that we propose to exempt any other
body, which is of an advisory
character, connected with the Univer-
sity. The Joint Committee suggested
that such a body should be only an
advisory body.

Then original item(j) has been
deleted. Then I come to the really
controversial part of the Bill, namely
(h).

The Joint Committee debated this
clause of the Bill for a long time.
They thought that instead of giving
a sort of a blanket exemption to
all committees and leaving it
for the courts or for the wvarious
authorities to interpret the gquestion
as to whether the disqualification has
or has not been incurred it would be
better to base it on the model of the
United Kingdom Act and make two
lists, one of offices in which the dis-
qualification is incurred and the other
in which there will be no disquali-
fication. The Joint Committee made
some sort of attempt to follow
that meodel; with what success. 1
leave it to the members of the House
to judge. I will quote from the re-
port of the Committee itself, But
before that I may say that we exa-
mined about 1,800 committees. Con-
tained in Part I of the Schedule are
42 Central Government Committees
and 55 State Government Committess,
These are proposed to be completely
disqualified. Members of Parlisment
will touch these bodies at their peril.
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In Part II, there are 40 bodies enu-
merated—28 of the Central Govt. and 12
of the State Governments, Of these,
it is proposed to disqualify omly the
Chairman or the SBecretaries and mem-
bers of the standing or executive com-
mittees but not the members.
Dealing with this problem, the Joint
Committee said:

“This was the most controver-
sial item in the entire Bill as it
raised the question of the desira-
bility of appending a schedule to
the Bill enumerating the Com-
mittees membership of which
would entail disqualification. The
Committee have given their most
careful thought to the question and
have come to the conclusion
that the law on the subject of
disqualification of members of

Parliament should be clear and
unambiguous. The Committee
therefore, decided that on the

model of the British House of
Commons Disqualification  Act,
1957, the Bill should contain a
schedule which should enumerate
the Committee whose membership
would disqualify. The Committee
have accordingly attached a sche-
dule to the Bill, Part I of which
enumerates the Committees mem-
bership of which would entail
disqualification and Part 1I, the
Committees in which the office of
chairman, secretary, or member

. of the standing or executive com-
mittees would entail disqualifica-

" tion, but not the office of a mem-
ber only.”

13.24 hrs,

[Mnr, Drrury-SPEAKER in the Chair.)
The Sub-Committee of the Joint

Committee in paragraph 14 of their

m say :

_ “In categorising the Committees
Vinto ‘disqualifying #and non-ob-
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jectionable ones no single wuni-
‘ form principle has been strictly
applied as the Sub-Committee
was influenced by the fact that in
the peculiar circumstances of our
country and the undeveloped
state in many respects participa-
tion of members of Puarliament,
many of whom have special know-
ledge of various subjects would
not rigorously be excluded, Thus
some balance and compromise has
been applied in categorising these
Committees, while purity,’ freedom
from influence and independence
of members has been the guiding
principle in making the choice.”

How far we have been guided by
these principles and how far they have
been actually applied to the various
lists, I leave it to the Members of
the House to judge.

There are some vital points of diffe-
rence between the law in England
and our Constitution here, which I
consider it my duty to place before
the House I will read from the Re-
port of the Select Committee of the
House of Commons.

“The main object of the Bill
is to give effect to Part I of the
Report from the Select Committee
on Offices or Places of Profit
under the Crown and, in making
certain amendments to the Bill,
Your Committee have had before
them this Report, as well as other
Reports, and evidences both oral
and written. They have also had
in mind at all times two prin-
ciples to which they attach great
importance. They first of these is

. that gualification for membership
of the House of Commons should
be on as wide a basis as possible:
the second is that any restrictions
upon membership which may have
to be imposed should be contained
in legislation which is in a form
easily interpreted by, and readily
available to, those who may be
directly affected.
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o achieve these results Your
nmattee therefore determined,
Iy in thelr deliberations, to
ke amendments to substitute
the general descriptions of
jualifying offices, contamned in
lier legislation and in Clause
) (g) of the Bill, a defimite and
alled list, to be specified 1n
edules to the Bill, of offices
ich Your Committee considered
1ld not or should not, be held
Members of the House of
nmons In compiling this list
ir Committee have recognised
t certain offices are incompati-
e with membership of the
use of Commons, some as m-
ving physical impossibilities of
ultaneous attendance 1n two
ces, some because of possible
ronage and others because of
onflict of duties In some cases
ur Committiee consider that
tain offices should carry a com-
te disqualification, 1n  others
¥y consider that the disqualifi-
1on should be Limited to mem-
shijp for constituencies 1In
ich the offices are exercisable
both cases they have thought
1ght to 1dentify these offices by
ne and, moreover, to make
wision for contingencies by pro-
ing machinery for the omussion
specified offices from, and the
lusion of others in, the sche-
es from time to time as need
v anse They prefer lists of
qualifying offices to rcliance
»n certain general statutory
initions, such lists will, they
weve, prove more satisfactorv
law, and will, Your Committee
e, remove, or at least reduce
the minimum, the need for
ect Committees to enquire into
pected disquabfication and also
need for acts of indemnity”

e Bill that we had proposed
red, if I mught say so, from this
1sh, namely that we tried to for-
te certain general principles
b were to be applied, the attempt
ie Joint Comumttee 1s to remove

Dhrsqualification) Bull
the blemish by makmg a detailed hst
gwing the specific offices which shall
incur the disquahfication

The result was achieved 1n England
by the insertion of section 1(4) in
the House of Commons Disquahfica-
tion Act of 1957. Section 1(1) enu-
merates what are the offices the hold-
ing of which will disqualify a person
from being a membar of the British
House of Commons In sub-secction
(2) 1t has been said

‘A person who for the time being
holds any office described in Part
IV of the said First Schedule 1s
disqualified for membership of the
House of Commons for any con-
stituency specified in relation to
that office in the second column of
the said Part IV.”

Then clause (4) says

‘Except as provided by this
Act a per-on shall not be dis-
qualified for membership of the
House of Commons by reason of
his holding an oflice or place of
piofit under the Crown or any
other office or place, and a person
shall not be disqualified for
appointment to or for holding any
office or place by reason of his
being a member of that House "

So, the law 1n England as 1t obtains
today says that except for offices enu-
merated every other person 15 qual-
fied Is 1t possible for uy to do so?
I will read to the House article 102
of the Constitution I submit that
thi. article, as 1t 13 worded, uses a
phiase exactly opposite to that which
ha. been used 1n the British Act It
says

‘A person shall be disquahified
jor being chosen as, and for being,
a member of either House of Par-
liament—

(a) if he holds any office of
profit under the Government
of India or the Government
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of any State, other than an
office declared by Parliament

by law not to disqualify its
holder,”

So, what the Constitution requires
18 to make a lst of those offices which
will not disqualify The Constitution
says that we can come to the con-
clusion that a certamn office 1s an office
of profit, or the authority which has
considered the question of disqualifi-
cation comes to the conclusion that a
certain office 1s an office of profit and
disqualification 15 meurred unless that
disqualification has been removed

Shri Morarka. How 1s your Sche-
dule consistent with article 102?

Shri Hajarnavis: The Schedule must
be regarded as an exception

Shri Naushir Bharucha (Ea4st Khan-
desh) It 1s part of clause 3

Shri Hajarnavis: It can be regard-
ed az an exception to clause 3 Of
course I must submit that the gencral
pattern of the scheme of article 102
13 opposed to that which we find
m the UK model But that does not
mean that the Act as at present draf-
ted 13 not workable The question
then will still be as to whether we
have been able to achieve that amount
of precision and freedom from ambi-
guity which we sought to achieve

There are three things which 1
might observe The legislature can-
not define the word ‘office of profit’
For, whenever a question arses as to
whether an office 1s an office of profit
or not, whether the court interprets
it or an authority interprets it, it
will interpret it as it occurs in the
Constitution, unfettered by any defi-
mtion made by the legislature for no
legaslature has by its own definition

21 NOVEMBER 1088

{Prevention of
Dusqualification) Bill

power to add to or detract from the
powers given by the Constitution,
That, I submit, would be the first
point of distinction between the UK
Act and our Act.

Secondly, as I have already men-
tioned, what article 102 requires us
to do 1s to make a list of those offices
which are exempt whereas under the
English Act we find—there 18 no dis-
tinction between constitutional law
and ordinary law—the position 1s the
reverse Unless a disquabfication 1s
mncurred every person 1s free to be a
Member of the House of Commons

The third wvital difference 1s this,
which 15 likely to be of a considerable
source of difficulty to us We have
not only to exempt the offices created
by the Government of India; we have
also to exempt the offices created by
the Governments of all the States
You know, 8ir, how difficult we found
in spite of repeated efforts to keep
abreast of the information regarding
all the offices that were created by
the various State Governments In
order to meet the difficulty, the Joint
Committee suggested that we mught
have a Parhamentary Sub-Committee
This 18 what they say

“The Committee are fully aware
that 1n the very nature of things
any schedule of the nature now
attached cannot be exhaustive or
complete at any time The Com-
mittee, therefore, recommend the
constitution of a Standing Parlia-
mentary Committee composed of
members of both the Houses of
Parhament which will undertake
the work of continuous scrutiny mn
respect of all existing and future
committees with a view to recom-
mending to the Government which
of them ought or ought not to
disqualify sd that legislation for
amending the schedule may be
brought forward by Government
from time to tume "
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Now this again takes us after the
pattern of the UK Act In UK they
have taken power to either add to
the list or subtract from the list by
an Order in Council, that can be done
in England because the Parhamentary
Act gives that power Here I am
afraid that cannot be done because
article 102 says that whatever disquali-
fication 1is incurred must be removed
by an Act of Parliament It 13 not
suggested that the Joint Committee
has said so But let us realise that,
a mere recommendation of the Sub-
Committee will not relieve Parha-
ment of the necessity of enacting a
law The question would then be
Could the Legislature consider at
every session what committees have
come mnto existence and what bodies,
statutory or non-statutory, have come
into existence as a result of the
action of the Government of India or
the State Governments and devote
certain part of their legislative time to
their removal”

Shri Tangamani (Madura.) It will
be session after session

Shri Hajarnavis Another difficul-
ty would be this These various
bodies which would be created would
be or at least many of them would be
created by executive orders or their
names and constitutions may be

schanged Those which are not un-
exceptionable may develop some ob-
Jectionable features

These are some of the difficulties
which we would have to meet In
these circumstances, we do not think
1t necessary to have any sub-com-
mittee because it would almost be a
fact-finding body and not relieve Par-
lLiament of the necessity of expressly
legstating for the pwrpose As my
hon friend Shnn Tangaman: bas said
this kind of an arrangement would
preempt a large part of the legisla-
tive time which we can ill-afford,
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we have made a change 1n 1t We
have smid that wherever there s a
village revenue officer who has, as
part of his duties, to discharge the
functions of the police officer, he will
be disquahified

This, in short, i1s the report of the
Joint Committee The subject 15 ex-
ceedingly difficult What 18 imnvolved s
the adjustment of various principles
mamtaining the purity of Parhament
and at the same tume maintaining
enough parhamentary control over the
various organs created Government
thought in the Light of the expenence
that they had gamed in the last five
years of association of various Mem-
bers of Parhament with the autono-
mous organisations that it s some-
thing which will serve a useful pur-
pose and may be continued whereas
there may be apprehensions that it
might amount to patronage We can
go by the experience obtamed by us
during the last five years

But then, as I said, the Joint Com=-
mittee came to certain conclusions 1
am not suggesting that this 13 an
ideal Bull We would very patien-
tly and attentively histen to the debate
and I am sure that as a result of the
collective wisdom of the House we
may be able to frame a better
Bill than hes been possible so
far We have an open mind
on the subject and will give
anxious consideration to every sug-
gestion that comes from every section
of the House This i1s not a partisan
measure at all It 1s something which
does not affect one group or the other
but all of us and therefore I leave
it to the collective wisdom of the
House

Shri Morarka, Sir, before the con-
sideration of the Bill 15 taken up, may
I seek one clarfication from the hon
Mover® It has got something to do
with article 102 of the Constitution
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which the hon Miister has just now
read out Article 102 says

‘A person shall be disquahfied
for being chosen as, and for being,
a member of either House of Par-
liament, if he holds any office of
profit under the Government of
India or the Government of any
Statg other than an office declared
by Parliament by law not to dis-
qualify i1ts holder »

So, unless 1t 15 declared by Parla-
ment by law not to disqualify a
person, the holder thereof will bc
disqualified from bemmg a  Member
“That 1s the requirement of the Con-
stitution In other words each office
must be examined and the Conatitu-
t1on enjoins upon this Parliament a
duty to exempt each office

Mr Deputy-Speaker, Wha' 1 11«
clarification” When he 15 given the
chance and he makes a speech hc
can raise all these objections

Shri Morarka The clanfication
which I seek 1s this Since each office
must be examined by Parliament
before i1t can be exempted our Sche
dule must specify only those offices
the holding of which will not dis-
qualify a Member This Bill as it
has now come from the Jommt Com-
mattee

Mr Deputy-Speaker* That 1~ ex-
actly the matter for consideration now
All those things that the Schedule 1s
not complete, 1t 15 not correct it 1s
not exhaustive and all that can be
raised then

Shri Morarka My point 13 not
about the complete or exhaustive
nature of the Schedule My point 1s
that the Schedule as appended to this
Bill 1s not the type of Schedule
which 15 contemplated by article 102
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Mr Depaty-Speaker: Let me place
the motion before the House and then
he can ramise his objection, there is no
question of any clamfication I find
that he only wants to point out that
1t 1s not = cording to the Constitu-
tion

Shr1 Morarka Yes, Sir, that 1s the
point

Mr. Deputy-Speaker. He can do so
after I have placed the motion before
the House

Motion moved

‘That the Bill to declare that
certain offices of profit under the
Government shall not disqualify
th¢ holders thereof for being
chostn as, or for being members
of Parhament as reported by the
Joint Committee be taken into
consideration

There are two amendments tabled to
this motion, both in the name of Shn
A C Guha one for rc-committal to
the same Joint Commitice and the
other to refer the Bill to a new Com-
mittec May I know whether he
dalleges that new or unforeseen cir-
tumstances have arisen since this re-
port was made”

Shri A € Guha I think Sir, veu
ate referring to rule 341(3) in whith
1t has becn stated

“If the Speaker 1s of opinion
that 4 motion for re-committal of
a Bill to a Select Commuttee of the
House or a Joint Commuttee of the
Houses or circulation or re-circu-
lation of the Bill after the Select
Commuittee of the House or the
Joint Commuttee of the Houses
has reported thereon, 1 1n the
nature of a dilatory motion mn
abuse of the rules of the House
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masmuch as the Belect Com-
muttee of the House or the Jomnt
Commuttee of the Houses, as the
case may be, hag dealt with the
Bill in a proper manner "

My contention 1s,—there may not
have been new circumstances created
after the report of the Jomnt Com-
mittee—the Jomt Committee has not
dealt with the matter 1n a proper
manner Moreover, Sir,—of course, I
am not qute definite about it—after
this report of the Jomnt Commuttee,
there might have been some new
bodies created by the State Govern-
ments or the Central Government,
which also should have been consider-
ed by the Joint Committee There-
fore, my emphasis, firstly, 1s on the
point that the Joint Commuittee has
not dealt with the matter in a proper
manner Secondly, as has been men-
tioned by my hon friend Shr1 Morarka,
this will not satisfy the provi-
sions of article 102 of the Constitu-
tion They have not been able to
examine all the commuttees, and the
Schedule that they have attached s
not exhaustive It is exhaustive only
for disqualification and pot exhaus-
t've for purposes of giving exemption
from disquahfication

Therefore, my objections are first-
ly, the Jomt Commuttee has not dealt
with the matter 1n a propér manner,
secondly, some other committees
might have been created by the
Central Government or the State
Governments after making this re-
port The hon Muuster can tell us if
he 13 sure that no such committees
have been created after the report of
the Joint Committee

Mr. Deputy-Speaker: As far as
these two amendments are concerned,
I consider that they are of a dilatory
nature Two objections have been
taken bv the hon Member. Shn A C
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Guha, who has tabled these amend-
ments One objection 15 that it 1s
just posstble that since this report
was made some other committees
might have come up into existence
and they have not been dealt with by
this Committee If we re-commii it
and a report i1s made, before 1t comes
up for consideration there would be
other committees that might have
been constituted Here 1t 1s not a
question only of any new committees
having been constituted during thus
interval, but the Committee could not
get hold of all those committees in
existence then in spite of their best
efforts as would be seen from this
report The Joint Committee was
constituted m December last and the
Commuttee took as many as nine
months to consider the Buill They
had asked all the State Govern-
ments to send them the list of com-
mittees as well as thewr constitutions,
but they failed to get all those Lists
This 1s the remedy that they could find
at that time It may be wrong or it
may be right, that is a different thing
The House has every right to revise
it, over-rule it or make any amend-
ments m 1t, that would be a different
thing altogether But they have pro-
ceeded 1n the manner that was left of
them There was no other manner n
which they could proceed The hon
Member has also not suggested that
any other couise was open to them
He has only said that all committees
have not been considered That was
the difficulty that they also experien-
ted Even 1f this Bill goes back to
the same Commuattee or to a new Com-
mittee, there 1» no chance that aill
the committees shall come before

them for considcration This Com-
mttee tried to meet thewr diffi-
culty n a different manner and

that would be before the House,
whether 1t approves of that or just
suggests another manner m which all
these 1ssues camn be dealt with 15 a
different thing But, for the present
I do not think there 1« any use

Shri A. C. Guha. If the Commuitee
had proceeded on the line as the
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Constitution would require it, if they
had put a Schedule which would give
the exemptions, I think it could have
dealt with the matter in a proper
and better manner. In that case the
list would have been exhaustive
giving the exemptions and all other
bodies would have come under the
ban. The Committee has not done
that. It was open to the Committee
to give a list where exemptions would
operate.

Secondly, if the Government have
not co-operated with the Committee,
is it that the House should be asked
to pass a Bill where even the Gov-
ernment have not co-operated? Is it
the obligation of the House to pass a
Bill where even Government have not
co-operated with the Joint Committee
of both Houses? ] take it, Sir, as a
question of the dignity of this House,
and 1 hope you will see to it that
the Government shouid be made to
co-operate with a Joint Committee of
both the Houses. Sir, it is admitted
in the report that neither the Central
Government nor the State Govern-
ments co-operated with this Com-
mittee, I consider this as an insult to
this House. [ think the Committee
should not have taken up the Bill,
the Committee should have returned
the Bill, to the Ministry which intro-
duced it in the House. It is up 1o
that Ministry to make its sister de-
partments and other State Govern-
ments to co-operate with the Com-
mittee. If that has not been possible,
I think the House cannot be asked to
pass a Bill which is illogical, irration-
al and which is also not consistent
with the provisions of article 102 of
the Constitution.

Pandit Thakur Das Bhargava: Sir,
I would like to say something on this.
1 th!n}k the argument of my hon.
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friend that this Committee has not
considered the commitlees that had
not come into existence then is not
good. On the contrary, as you have
been pleased to point out, there is no
point of time when the State Gov-
ernments and the Government of
India will not be appointing their com-
mittees. Therefore, it is impossible
to draw a Bill in which all the
present committees and the future
committees are considered.

At the same time, there is good
force in the argument of my hon,
friend when he says that in regard to
the committees which cxisted then—
committees of the Central Government
as well as of State Governments—
this Joint Committee should have been
enabled by the Government to consider
them all so that they could express
their opinion about all the committees
which were in existence. Now, I
Quite see the difficulty. I was a mem-
ber of the Joint Committee. 1 find
that in spite of the best efforts of our
Chairman as well as the best efforts
of the Law Minister and the Deputy
Minister we were not able to get hold
of all those committees.

Shrl A. C. Guha: They could with-
draw the Bill, instead of asking this
House to pass it.

Pandit Thakur Das Bhargava: Sir,
it is most unfortunate. This is not
the first time that I am pointing this
out. I submitted this when I was in
the Joint Committee. I have put it
in the Note of Dissent. I also join
with my hon, friend in saying that this
is not a happy position in which the
Joint Committee found itself or. this
House found itself. When even the
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Ministries of the Central Government
did not co-operate with the Joint
Committee. After all, this 15 a Joint
Committee of the Houses and the Law
Minister himself and the Deputy Min-
ister of Law were there, I cannot
conceive of a more authoritative Com~-
mittee, and at least in such a body this
thing should not have taken place I
understand that in regard to the
States also the position i1s the same I
feel ashamed to say that the Law
Mmstry or even this Parhament, re-
presented by the Deputye.Speaker and
this authoritative Committee set up by
the Parhament at the instance of Law
Mimistry could not force the States
to send all the materals here If
that 15 the case, I fail to see how the
Government of this country can be
carried on. As a matter of fact 1 am
ashamed to say 1t and I feel that we
have had such handicaps m our
efforts to find a right solution for this
difficult question.

Supposing we accept the schedule,
what will happen? If we accept the
principle of clause 1 of the House of
Commons Bill, 1t means that all those
committees which are not entered in
the schedule are not objectionable
and yet if any person becomes a mem-
ber, then article 102 of the Consti=
tution comes mn and he may be en-
meshed

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava has very much to say
on this point, but he should be bret
at this moment I am certain that the
objection 1s whether this Bill should
be committed back or should be
committed to a new Committee, and
that is the only pomnt for considera-
tion now.

Pandit Thakur Das Bhargava: I am
only coming to that. My point |is
this. As I have already proposed,
there iz no difference if we accept the
principle of the House of Commons
Bill, viz. that offices not included in
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the schedule are unobjectionable and
make a schedule, that schedule may
consist of one part only and not two
parts. It may be only one schedule,
If there is a disqualifying schedule
every other membership not included
therein should be taken as one that is
qualified and not objectionable provid-
¢d we accept the principle of clause 1
of the House of Commons Bill. If
there are two schedules they will
serve the same purpose When we say
that one Bill disqualifies and the other
qualifies, they mean the same thing
\f we accept the principle that those
which do not qualify come within the
nther Bill If we do not accept that
principle, then two schedules are
necessary Therefore, 1 do submmt
that if we accept the schedule, as has
been framed by the Joint Committee,
the difficulty will be that all those
committees which are not mentioned
here may be treated as, and be taken
to be committees, the membership of
which will not be objectionable.
Therefore, 1t 15 quite necessary that it
we accept that principle, we must have
a complete and exhaustive schedule,
Otherwise, there is no meaning in
having a schedule.

As a matter of fact, we have been
treating our Constitution with con-
tempt We could not make a com-
plete and exhaustive schedule in re-
gard to commuttees which exist and
in regard to the committees which do
not exist Therefore, 1t was quite
necessary for us to have a complete
schedule But unfortunately we could
not make one The Joint Committee
and the Chairman of the Committee
and the Law Minister alone are not to
be blamed for this If the material is
not here, we could not deliberate upon
that material. In my humble submis-
sion, this objection is well-founded.
Before we can take up this matter, an
attempt should be made to have a
complete schedule showing what com-
mittees should be there, Without
that, my own difficulty and feeling is
that we will not be doing full justice
to the principles of the proposed Act.
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Supposing we pass this measure mnto
an Act, will it be said that we have
done our duty® Not at all We will
be stultitying ourselves As regards
these committees which are not exa-
mined, they will all be taken, from
the principle of clause 1 of the House
of Commons Bill, to be unobjection-
sble If they are not taken to be un-
objectionable, then every Member
who accepts any office in any such
committee will come under the pur
view of article 102 of the Constitution

My humble submission 1s that this
argument 1s well-founded and nothing
will be lost if we allow time for the
purpose of determuning what other
commuttees out of existing committees
should be included m the schedule
after going into the composition, etc
of the committees That will also
take some time, say, three months
By the time that report 1s made by the
proposed Standing Committee we
will be able to have a full schedule
and a comprehensive amending Bill
That 1s to say, part of the work may
be done here in regard to the amend-
ments, and the other part of the work
could be done there, by the Standing
Committee within three months so
that there could be complementary
amendments to the Aet I think this
15 the only solution Otherwise, I fail
to see how we can resist the argument
of Shr1 Guha when we do not have
a complete schedule

Shri Morarka The report of the
Joint Committee 1tself says —a portion
of which was read by the hon Mims-
ter—that “the Commuttee therefor .
recommends the constitution of a
Standing Parhamentary Committee
composed of Members of both the
Houses of Parllament " etc, to be
constituted for examining the corpora-
tions and other committees The
Minister for very good reasons, has
said that such a committee cannot be
constituted or should not be constitu-
ted That leaves the whole scheme of
this Bill incomplete The Joint Com-
mittee has said that they could not
examine all the committees and the
corporations because, by the nature of
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the thing, it is not posmble, and there-
fore they have recommended a Com-
mittee of the House should be con-
stituted But even if we did consti-
tute such a commititee, 1t would still
not comply with the provisions of the
Constitution For other reasons also,
it 18 not desirable to constitute such a
committee Thus the whole scheme of
the Bill 1s left incomplete

The Jomnt Committee says one thing
The Mimster, when he comes before
the House, says another thing though
he does not go far enough as far as
the Committee wanted I think, there-
fore there 1s some confusion What
would be the position of these other
corporations which would be created
or the corporations which are already
there but which have not been exa-
mined by the Joint Committee”

I do not want to take much time of
the House I must, however, give one
example In the schedule, they have
mentioned very small bodies like the
Advisory Commuttee for some tele-
phones education, and so on and so
forth At the same time they have
not included mn the schedule the
Hindustan Steel Corporation, the big-
gest corporation in this country The
directorship of the Hindustan Steel
Corporation will not disqualify, where-
as the membership of some advisory
committee somewhere in Madras State
or Bombay State will disqualify' I
think apart from the objection which
one can take on the facts, the whole
scheme of this Bill 1s incomplete and
there 1s a lot of force 1n the argument
of Shr1 Guha that this Bill should be
recommitted to the Joint Committee

Shri Dasappa (Bangalore) I do not
want to say anything on the merits of
the contention of my friend Shri Guha
What I say 1s, we may take up the
discussion of the whole subject when
we come to the general discussion
The question of its being dilatory or
not may not be decided upon at fhis
stage, but 1t 15 open for us to hear
the arguments in favour of Shr1 Guha's
amendments, and then it is for the
House and for the Chair to decide
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whether the Bill s of such character
that the House 13 not enabled to con-
suder the amendments This 15 a sug-
Zestion which I make

Shri A C Guha rose—

Mr Deputy-Speaker: He has al-
ready spoken He need not reply to
what others have said now

If the argument had been that the
Jomnt Commuttee could not consider
the cases of other committees—of
course, there was some dafficulty then—
that difficulty has now been overcome,
and 1if it 1s desired that it ghall have
all the comnmuttees now, I could very
well -appreciate that there was some
benefit in sending 1t back to the Com-
mittee or constitute a new Committee
The whole argument, as has been
ponted out by Pandit Thakur Das
Bhargava, 1s that in spite of best
efforts we werc not able to get all
those lists from even some Ministries
of the Central Government Now, it
1s said that that 15 a blot on us or the
Bill must have been thrown out by
the Joint Committee But that has not
been done by the Jomnt Commttee
This House 1s a sovereign body and 1t
can throw it out All these arguments
that have been advanced are for this
purpose, and they pomted out that
this Bill should not be taken into con-
sideration When this motion 1s be-
fore the House, we will debate 1t and
then the House can take any decision
that 1t likes If it feels that really
the mater:al available 18 not enough to
pass this legislation, 1t can refuse to
take the Bill into conuideration

Shri Punnoose (Ambalapuzha) A
point for clanflicattion If the Joint
Committee wants an important infor-
mation and the Mimstry concerned
does not give 1t, 12 there any remedy?
Is the Jomnt Commttee entitled to
make a complaint to Parliament?
What 15 the position?

Mr Deputy-Speaker: Yes, there are
many remedies, but the recommittal
is not the remedy I can only say this
much for the present
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Shri A C. Gaha: We can expect
that after this debate the different
Mmustries of the Government and the
State Governments may have a bet-
ter sense and may co-operate with
the Joint Committee

Mr, Deputy-Speaker: Then, if it
happens, we can amend the schedule
here There would be amendments
comung, and we can amend the Bill
But there 1s no reason now for recon-
stituting the Committee because no
new material has come No unforeseen
circumstances have happened Even
now, we do not suppose that if a new
Committee 15 constituted or the Bill
recommitted to the same Commattee,
the evil that existed then would not
be present or whether we would be
able to overcome that Therefore, in
these circumstances, I am constraxned
to rule these amendments as dilatory.
We will proceed with the discussion

14 hrs

Shri Tangamani. May I make a
submission” It would be rather very
unfair to say that this 15 of a dilatory
nature because, as you yourself ob-
served, the Select Committe has taken
nearly ten months

Mr Deputy-Speaker After 1 have
giwven my ruling, should that not be
the end of 1t?

Shri Tangamami® I would lke to
make a submission on that ruling

Mr. Deputy-8peaker: When a ruling
has been given, 1t 1s not fair to do
that It would not be fair for the
Chair He has certainly the right to
speak, but not after the ruling has
been given

Shri Tangamani. I was trying to
catch your eye

Mr. Deputy-Speaker. I looked twice
to see whether any hon Member
wants to say anything Then he did
not mise Now we will proceed with
the discussion

Shri A. C Guha: Mr Deputy-Spea-
ker, if I am not allowed to move my
amendments, I think I shall have te
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asccept your decwsion in this
But, as I stated, thus 1s
dafective and we shall be s
fying ourselves to pass a Bull of
nature

g
8

£

What are the criteria for disquali-
fying a member fromy holding some
posts® It has been stated in the Note
of Dissent by Pandit Thakur Das
Bhargava that the basis of exclusion
should be the confirmation of power,
position, nfluence or patronage for
grant of scholarship, land etc If that
be taken as the basis, I think all the
bodies constituted by the Government
should come under the ban There
should not be any exemption for those
bodies if we take that as the basis for
deciding whether 1t will disquahify a
person from being a Member of the
Housc

From a common sense point of view
I can say that there should be three
criteria rather, there can be three
criteria only Farstly, a member
should have the undivided attention
for Parliament work ‘There should
not be any other diversion so that
their whole time and energy may be
given to the work of this House
Parliament 15 very jealous of its rights
and it wants to see that the members
devote thewr time and energy for its
work ‘There should not be any othei
work which may divert their atten-
tion, at least during the perod of
parhamentary sittings

Shri Naushir Bharucha: On that
basis, we will all be disqualified, be-

cause we have got our own professions
to offer

Bhri A C. Guba: Yes, I agree, so
that should not apply Secondly, there
should not be any extra remuneration
We should not get anything more than
what 15 fixed by Parliament even 1if
we serve in any commuttee of the
Goverrmrent This has been taken
cure of by flxing the remuneration 1n
ilte Bill to what has been termed
compensatory allowance Thirdly,
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there should not be any opportumty

to distmbute patronage This point
covers a wide range

I can assure you that this House 1s
quite conscious of 1ts digmity A few
years ago, even before the Ceonstitu-
tion was framed, a member who was
not a member of any statutory or non-
statutory body, was suspected to have
misbehaved Immediately there was
a commmssion of enquiry and that
member was removed from the mem-
bership of this House If any mem-
ber misbehaves, this House 1s strong
enough and conscious enough to take
steps against that member So, 1t
should be left to the discretion of the
House to see that no member 1s allow-
ed to use his position as a member of
the House or member of any other
body of government fo: any sordid
purpose which 1s not 1n the interest of
the nation

Then mention has been made of the
UK Act I am not a lawyer So, 1
shall not be able to meet the argu-
ments on the legal analogy of the UK
Act But I can say that we should
not follow it just as a parallel case
We are not on par with UK on many
matteis  Our declared and avowed
policy 1s to have a socialist pattern of
society UK has not made any such
policy declaration ‘That 15 not the
policy of the UK Government If we
have to have a socialist pattern of
soclety, then naturally Government
enterprises, industrial and commercial,
should expand The social service or-
ganisations of the government should
also expand, and they are expanding
A committee presided over by an im-
portant member of this House, when
dealing with the working of the Com-
munity Projects, recommended that
panchayats should be formed and all
development works of the Community
Development areas should be entrust-
ed tothe panchayats, moreover, there
should be a consultative coumcil of
the two Houses on the Commuuity
Developmant Projects. The consulta-
tive committee of the two Heuses on
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the Community Projects recommend-
ed that more power and authouity
should be given to the members of the
advisory committees on Community
Projects and NES Blocks. That recom-
mendation has practically been accept-
ed- by Government and they will be
in charge of development works, allot-
ment of money etc. There we have
to function as members of the advisory
committee. I can very well be accus-
ed of distributing patronage through
the allocation of funds ot the NES
Blocks and Community Project works.
The only alternative is to retrace our
steps and say that all welfare works
would be done simply by the bureau-
cracy. But, if we want to work for a
socialist pattern of society, then it
will be incumbent on the members of
this House to take more and more
active part in governmental and semi-
governmental bodies and they will
have to use government funds, in a
sense. But, on that ground, can any-
body suspect them of distributing
patronage in their local areas?

1 think two or three days ago the
Estimates Committee recommended
that even for the distribution of
advertisements fo newspapers the
local legislators should be consulted.
There was a previous recommendation
of the Estimates Committee on this.
The Government did not accept that
recommendation and the Estimates
Committee reiterated its recommenda-
tion that in the case of giving adver-
tisements to newspapers the local
legislators should be consulted. That is
also a sort of distributing patronage.

So, we cannot just now say that
wherever there is any scope for dis-
tributing patronage, no Member of
Parliament should be there. That
would mean the scrapping of the en-
tire nature of the welfare State. That
would mean the dropping of the socia-
list pattern.

What is the altarnative
running these socialised commercial
and industrial units? Either these will
‘bs Tun by public men among whoin
Members of Parliament and members
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of local legislatures are surely im-
portant component parts or these can
be simply left to bureaucracy or we
can hand over those bodies to people
drawn from the private sector. I
think between these three, the first
one would be preferable. If we can-
not trust ourselves, I do not know
whom we can trust. I do not think
anybody would like that these big in-
dustrial units set up by the Govern-
ment should be handed over to peo-
ple drawn from the private sector,
Are we to say that we have greater
confidence in them than in ourselves
or is it the idea of this House that all
these bodies should be handed over
simply to bureaucracy? Are we to
run a bureaucratic State or are we to
run a democratic State? [ think the
preference will be for a democracy
and the members of the different
State legislatures, and those of the
Parliament, are important component
parts of our democratic set up and its
institutions. We cannot debar them
from taking an active interest and
playing an active part in these matters.

In this list there are about 137
bodies mentioned. In Part 1, I think,
there are 97 bodies, including the
Centre and the States, and in Part II
there are only 40 bodies or near
about that. It is stated in the Report
that the Committee have examined
1,200 bodies. I think the hon. Minister
hag stated that 1,300 bodies have been
examined. Anyhow, between 1,200
and 1,300 there is not much difference.
Out of these 1,200 bodies, the Joint
Committee has thought it wise to ban
only just about 137 bodies. But that
also not on any definite principle.

What is the nature of these bodies?
Some of them are quite innocuous.
Some of them are those commodity
committees on which, 1 think, it was
a convention—I am not sure if it was
a statutory obligation—to have some
hon. Members of this House. Most oL
these committees handled only a few
lakhs of rupees. Not much patronage
has to be distributed through these
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committees and the Members can do
useful work in these committees.

In the List I also find the Industral
Finance Corporation and the Rehabi-
Iitation Finance Administration. A
few years ago I had an occasion to
speak agamnst the Industrial Finance
Corporation m this House I was not
a member of this body but there were
other hon Members of this House in
the Industrial Finance Corporation.
Then allegations were against the
Directors from private sector—not
against the MP's They are keeping
a watch over the working of that body
on behalf of tus Housc It was the
practice and the convention that when-
ever Government money has been in-
vested—of course, then the number
was not so large and the volume of
money also was rather meagre com-
pared to the volume now, but even
then it was the convention and a prac-
tice that some representatives of this
House should be there on each body
to watch the working of those bodies
on behalf of Parliament I do not
know what 13 the urgency now to re-
verse that policy. I think it will lead
us to some unhappy experience

Then, as has been poinied out, this
Bill does not satisfy even the provi-
siong of the Constitution I should
not like to say that 1t 15 ultra vires of
the Constitution, but if we were to
pass a Bill in obligation of Article 102
of the Constitution this Bill would not
satisfy 1t. Here the Article has asked
us to enumerate the bodies whos-
membership would not disqualify any-
body to be a Member of this House
But what has been done in thizs Bill?
This Bill has enumerated about 140
bodies the membership of which would
disquality 8o, I should say that i’
we are to pass a Bill in obligation of
the responsibility of article 102 of the
Constitution, this Bill would not satis-
ty that We would not be doing our
duty and discharging our obligation
to the Constitution by passing this
9ill.

21 NOVEMBER 1958

_ (Prevention of 1040
Disqualification) Bill

Siur, your note, attached to this Bill,
and the note of dissent given by Pandit
Thakur Das Bhargava are sufficient
condemnation of this Bill. You have
overruled my objection that the Joint
Committee has not done its duty pro-
perly. I can understand the handicap
under which the Joint Committee was
working

Mr Deputy-Speaker: How can I
say that it has not worked satisfac-
torily? When I presided over it,
could I say that it has not done its
work properly?

Shri A C Guha: Surely you cannot
say that. But even by reading bet-
ween the Lines of the note signed by
you one can easily get this idea that
you were also feeling that the Com-
mittee did not function properly or
did not have an opportunuty to func-
tion properly Of course, Pandit
Thakur Das Bhargava, as an ordinary
Member, could have been more frank
and his note 1s a complete condemna-~
tion of thig entire Bill

I can undeistand the handicap under
which the Joint Committee was work-
ing But as -uggested by some hon.
Members from that side, the Joint
Committee should have refused to
proceed with the Bill unless an ex-
haustive list was offered or the Law
Ministry should have withdrawn le
Bill Instead of asking Parliament to
pass an illogical, irrational and an in-
complete Bill, it ws better for the Law
Ministry to have withdrawn the Bili
and say thatthe Government was not
yet ready to frame a Bill in satisfac-
tion of article 102 of the Constitution
But nothing of that kind has been
done It is no fault of this House that
the Central Government ministries or
the State Governments dild not co-
operate I should lay the blame on
the Law Ministry which has been
sponsoring this Bill. It was up to
them to make the different ministries
of the Government comply with the
request of the Joint Committee.
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may also humbly suggest that the
it Commitiee should have been
‘e vigllant abeut the dignity of dhis
se. They should have declined to
ceed with this Bill unless the Gov-
ment in all its departments would
operate with the Joint Committee
perly. It would have been more
wopriate for the Joint Committee
drop this Bill and report to the
ase that the Government have not
n co-operating. That would have
n the upholding of the democratic
ats of this House.

Ar. Deputy-Speaker: The same
sortunitics are here before the
use,

shri Braj Raj Singh (Firozabad):
throw the Bill out.

shri A. C. Guba: Yes.—Moreover, I

rather puzzled about these non-
tutory bodies. The Joint Committee
s put in a list of non-statutory
lies. The departments may change
* names from what has been put in
s list. There is no statutory obliga-
n to keep these names. If they
inge the names, exemptions will be
inted to many persons to be Mem-
rs of this House. The change of
mes of non-statutory bodies wouid
juire a mere office order from that
rticular department or particular
nistry and the House will be faced
th a very awkward and insulting
uation. The list of non-statutory
dies, I think should altogether be
opped. You cannot give a list of
n-statutory bodies by name No
me is obligatory for a particular
dy. Any of these bodies can change
mes overnight. Central Silk Board:
think it is a non-statutory body ii
ere is no statutory obligation to keep
is name, the Commerce and Industry

rship of that Committee would be
rempted. What iz the utility of giv-
g a list of non- statutory bodies,
here the names are not fixed by any
atute of this Parliament or of the
ate legislatures?
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You have stated in your note that
the law should be clear and unam-
biguous. But, that has not beea
done, It iz neither clear nor unam-
biguous. Rather it is very much
ambiguous and very much confused.
You suggested also a Standing Parlia-
mentary Committee to go on with
running scrutiny of the different
bodies. The Law Minister has said
that such a body is not possi-
ble under the Constitution.
Whatever remedy you suggested is
not possible under the Constitution.
Moreover, there is no provision for
that in the Bill. What is the statutory
position of the Standing Parliamentary
Committee to have a running scrutiny
over the different bodies of the Gov-
ernment, even if it is set up? Of
course, the Law Minister has said that
it cannot be set up.

Shri Hajarnavis: It can be set up.
But any report that it makes will have
efficacy only when it is passed by
Parliament. It can be set up.

Mr, Deputy-Speaker: May I also
enquire, the Law Minister hag given
the impression that he does not feel
the necessity of constituting a Com-
mittee?

Shri Hajarmavis: ] am sorry, Sir, if
I have given that impression, I
must correct it immediately. Such a
Committee can be constituted.

Mr. Deputy-Speaker: And whether
the Government is in favour of consti-
tuting il or not?

Shri Hajarnavis: The Bill does not
include any provision for that purpose.

Mr. Deputy-Speaker: The Bill may
or may not contain any provision,
The specific understanding was, the
two things were taken together. We
agreed to this Schedule only on the
understanding that a Committee would
also be set up. If the Committee is
not coming up, this Schedule certain-
ly would also be of no avail The
two things were taken together.
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Pandit Thakor Das Bhargava: Am
I to understand the Law Minister to
say that they do not propose to set
up this Committee?

Shri A. C. Guba: I have said that
the Law Minister has stated that
under the Constitution, this Standing
Committee . . .

Mr. Deputy-Speaker: At least this
is the impression that has been created
on some Members as well as myself.

Shri Braj Raj Singh: There was an
understanding perhaps.

Shri Hajarnavis: I will make a
statement about that later on. But, as
1 said, speaking merely on a point of
law, such a Committee can surely be
get up. But, it will have no effect in
terms of article 102 unless the recom-
mendation of that Committee passes
into law by Parliament. That 1s the

only point.

Mr. Deputy-Speaker: This was on
the specific understanding that the
Government would make a motion
and the Committee would be set up.
These two things have to go together.
When this report was adopted, this
was the understanding so far as I can
recollect. Anyway, we will see and
proceed further.

sShri A. C. Guha: The position is,
there is some difference between the
Chairman of the Joint Committee and
the Government. The Bill is becom-
ing more confused.

Mr, Deputy-Speaker: Therefore, all
confusion would be resolved by the
Members here.

Shei A, C. Guha: By throwing out
the Bill.

Mr, Deputy-Speaker: Or by creat-
ing more confusion.

Shri A. C. Guha: I do not know
enc‘ll!whltillnthenﬁnddﬂle
Government. 1 cannot understand that
even the different Ministries in the
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Central Government would not oo-
operate with the Joint Committee and
would not send a complete st
of the bodies under them. Is #
that the Government has also
got a divided mind in this matter?
That is the necessary conclusioh one
would make. I can understand about
the State Governments not complying
with the request of the Joint Com-
mittee. I can’t understand how the
Central Government Ministries were
not complying with the request of the
Joint Committee. The Law Minister
is available here. The Prime Minis-
ter is avajlable here to make the
different Ministries comply with the
request, I should not say request, I
should say, the mandate from the
Joint Committee. Joint Committee is
an epitome of Parliament and it
carries all the authority of Parliament.
How can any Ministry dare disobey
its mandate, it passes my understand-
ing, when the Prime Minister is also
available here. It is suspected that
the Government has also got a divided
mind in this matter, I am not sure.
Whether the Government is really
eager about this Bill in this form or
what is really in their mind, I am not
sure.

Mr. Deputy-Speaker: Let there not
be two speeches simultaneously.

Shri Narayanankutty Menon: Divid-
ed speeches.

Mr. Deputy-Speaker: Still another?

Shri A. C. Guha: I would suggest
that the Government should really
make up their mind and come before
the House with a better Bill, with a
more logical Bill. That Bill should
comply with the obligation of article
102 and must give an exhaustive list
which will give exemption, which will
not disqualify: not a list which will
disqualify. You can never have an
exhaustive list of disgualifications
because new bodies are cropping up.
You cannot put an exhaustive list of
non-disgualifications to full the obli-
gations of article 102. The Rill should
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of Dugualsficatson) Bill Members’ Bulls and
Resolutions
mwnlnnmohwﬂl not dis- have a weifare State, surely Members
qualify, so that all other bodies w1 of Parllament and Members of the
come under the ban That should be legislatures will have to participate in
done

8ir, you have ruled my amendment
as dilatory

Mr. Depuaty-Speaker. That 1
history now

Shri A. C. Guha: Hstory also
repeats itself, so if I repeat

This matter has been before this
House for a number of years The
Constitution was passed in 1950 For
cight years, we have been able to do
without passing an Act of this sort
If there 13 some more time taken to
have a more logical, more rational,
more perfect Bill that would fulfil the
obligations of article 102, we should
wait for that and the House will
surely welcome such a Bill But, the
Bill as it 15, 1 think, should not be
proceeded with This Bill does not
fulfil the obligations of article 102
This Bill wil] not give any clear
direction to the Government and will
not give any clear indication of the
policy of the Government even to the
Member. There are so many other
Commuttees 1 do not know which of
the Committees will come under the
ban Somebody may say that 1t 1s a
banned body As you have stated in
your note, the law should be clear
and unambiguous This 1s not a clear
and unambiguous Bill So, I request
the hon Mimster in charge of the
Bil] to withdraw 1t and come before
the House with a more logical and
more practical Bill, so that the Mem-
bers also may get real guidance and
the House may also give proper
guidance to the Members

In conclusion I wish to say that in
framing this Bill we should not fol-
low the pattern of the UK Our
ownmnntnd:ﬂmnpmmhm

that of the UK We cannot just fol-
low thear pattern. I{ we are really to

different bodies for social work, for
educational work, for health work,
and they will have to be members of
statutory and non-statutory
Moreover, 1f we are to have a socialist
pattern of society, a number of Gov-
ernment enterprises will have to come
into being and there also it is better
that we depend on the legislators and
public men rather than on the bureau-
craicy and men from the private
sector That would be g worse
remedy So, I hope Government will
withdraw this Bill or radically amend
1t and come before the House with &
realistic attitude and a properly
framed Bill

Mr. Deputy-Speaker This will be
continued on Monday Now we take
up Private Members' Business

14.32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-NINTH REPORT

Sardar A S Saigal (Janjgir) 1 beg
to move

“That this House agrees with
the Twenty-minth Report of the
Commuttee on Private Members’
Bills and Resolutions presented to

the House on the 18th November,
1958 ™

Mr Deputy-Speaker. The question

“That this House agrees with
the Twenty-ninth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 18th November,
1858

The motion was adopted
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1433 hrs.

RESOLUTION RE APPOINTMENT
OF A COMMITTEE TO ENQUIRE
INTO THE UNEMPLOYMENT
PROBLEM—Contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the resolution moved by Shri Diwan
Chand Sharma on the 27th Septem-
ber, 1958:—

“This House is of opinion that
a Committee be appointed to
estimate the incidence of unem-
ployment in this country and to
suggest ways and means of deal-
ing with it."

QOut of 3 hours allotted for the
discussion of the resolution, 35
minutes have already been taken up
and 2 hours and 25 minutes are left
for its further discussion today.

Shri Braj Raj Singh was on his
legs. but there are some amendments
that have not been moved on that
day.

Shri Bibhuti Mishra (Bagaha): |
beg to move:

That for the original Resolution, the
following be substituted, namely:

“This House is of opinion that
the incidence of unemployment in
the country is wvery high and
urges upon the Government to
take, without delay, active steps
to solve this problem.”

Shri Panigrahl (Puri):
move:

That for the original Resolution, the
following be substituted, namely:

I beg to

“That this House requests the
Government to appoint a Com-
mittee with a view to make a full
a_ppraisal of the unemployment
iry and place sich Sporatse

and p appraisal
'u.efore the House for considera-

ment of a Committee
to engquire into the
Unemployment
Problem

shri 8. M. Banerjee (Eanpur): 1
beg to move:

That after the words “that a com-
mittee” the following be inserted,
namely:

“consisting of eight members—
four from Lok Sabha and three
from Rajya Sabha and with the
FPlanning Minister as Chairman.”

Shrl Tangamani (Madurai): I beg
to move:

That after the word “unemploy-
ment" the werds “and underemploy-
ment” be inserted.

Mr. Deputy-Speaker: Shri Braj Raj
Singh. Since there are s0 many
amendments and hon. Members who
wish to speak, the hon. Member will
take as short a time as possible. Now
all these amendments are before the
House,

= wwew fag: ()
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& oo & w oW el ww AW
UE W FTAST § WY At o
¥ ww A% ot §1X QY @ & Ay Wy
foretr #t swaey Ay sT EwT 1 AmER
sa% foo A9 tego aw wmT VT |
F WOE Al g waeqT § WY gl
A fafera S 7 gy adr ot
) w¥fm T gea @ T
TOETT Y TW  ATE AW A 0w far
T wt wfge o fs g A AW &
Trewt WY for € ) WX U UE
fows fiw @ o=l T & A
foforr %7 a1 &t w1 @ wF< ok
O A7 &) wrE T Ay fow R |9
sN &W oy ¥ aw e fafir safady
Y W At T @Ay | gET @ W
wfasm & oY wfees fifarw ¢
Ia% oE ff |7 FT A | W
w § wrE agy xwr wai A A ¢
AT oY &7 fowr I ® W0 o A
4T AR ¥ X gF o qww v
argard §r € Y fe a7 At o I
Ay & oot frear £ 1wl
g ¥ fa ¥ T o ol o T
4T ATEATC 1 Y XW WeTC gW &Y
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wwr &Y ®Q¥ 4T €% w4 W 6
Wl awear W gEECHRA 1 §®
HTC g {6 W WYl Y © & gud
£ e gl o gy forar W
e o awear oY g g wwedy §

€&t g ¥ HE A IAFrator
Fat &7 gar 1 gwTL wTH-faes
TRT A N uiwd ywfra i ¢, I X
%z oAt ¢ & 7 teus § qediw,
Mo ewy Awae @, a1 fs gifeew
wra-faar-adr &1 w9, qgAmnd w1
FTW 9TEd 9 97 6% w5 Fredr S
Z{5FTA WIS ATEH G | WIS AT T
q a7 oY § i W F oF |7 yrEvar
dzr fear g, G Frer G fen g
fir orrt Y sy e Y W avw
AEs gl gadfauag astr ¢ fn
2w ¥ Zrmwe (s &1 faear gt wf
ag @t g awar ¢ s {rar 1 aray
qgT I1q WX Zfeerwer faar & are
Farar =g fegr s

uE A ¥ T8 &1 XrgAn g fE
IFTT & AT F AW F oaga &
TRTAgEE faww w77 ) aww@ b
AT AT q% 737 fo5a1 o7 goaT ¢, AW AR
i X8 FET0 § TF KT T a7 &7 AT
XA qEg & weadt € @, @ aga
usgr g1 I9 HNe F fadmw i @
WIF | AE FAET T YT FT T
F AT WT WETT W, AR A A I
oIz fvr wodfr o oW, @ 7@
qAHET T XY qEAY |

Shri Panigrahi: When we are dis-
custing this resolution, it is rather
regrettable that Government or the
Planning Commission have not been in
a position to let us know the exact
situation of unemployment prevailing
in this country today after eight years
of national plans.
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‘When the appraisal of planning was
put before this House by the Minister
of Labour, he said:

“As regards employment, the
data available for judging past
trends as wel] as estimating the
likely trends hereafter are still far
from adequate. ..The investment
effort in the economy is still not
up to the mark for ensuring
employment sufficient to absorb
the annual additions to the labour
force”,

Again, in the Reappraisal of the
Second Five Year Plan it was said:

“The problem of unemployment
has been recently further
accentuated by the difficulty of
securing raw materials and
imported components for machi-
nery.”

Then, when there were second
thoughts on planning, the onginal
allocation of Rs. 913 crores for irriga-
tion and power projects which provide
employment to the people i large
numbers wag reduced to Rs. 832
crores. The target for additional
acreage to be brought under cultiva-
tion was reduced from 12 million to
104 million acres. In the case of
road transport, the original allocation
was Rs. 246, but now it has been
reduced to Rs. 219 crores.

Again, during these years, 136
manganese mines have closed down.
Many small-scale engineering units
have also closed down because of lack
of raw materials. Large-scale
retrenchments are going on in textile
mills and in different other projects.
Really speaking, the exact position of
employment in the country today has
not been properly assessed, elther by
the Planning Government or by Gov-
ernment.

1 can say boldly that Government
are not in a posaition and even the
Minister when he is going to reply to
the debate, is not in a position, to tell
us categorically the number of people
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who have been provided with employ-
ment during the First Plan, and the
number of people who have been
provided with employment during
these three years of the Second Plan
period,

I would, however, say that the
Planning Commission did make some
efforts to assess the situation, but that
was long before, in 1855. The Planning
Commission set up a study group to
assess the extent of unemployment
among the educated people, and they
have said that if Government want to
eradicate unemployment among the
educated, then 20 lakhs of jobs for the
educated have to be provided in the
Second Five Year Plan. I would like
to know from the Minister the total
number of people who have been
provided with jobs during the Second
Plan up till now, so far as thke
educated unemployed are concerned.

The Ministry of Labour also have
conducted some studies in the pattern
of graduate unemployment in this
country. On 15th May, 1857, they
calculated, the number of graduatc
unemployed in this country was
26,297, but in May, 1958, in answer to
one of the questions, the hon. Minister
has said that the figure has gone up to
32,000 so far as graduates are concern-
ed.

There are also other surveys which
have been made by eminent economists
who are studying this problem of
unemployment in  thig country.
According to them, in the year 1853,
the total number of unemployed in
this country was 47'13 million, and
they have calculated the figure sector-
wise. In the sector of agriculture,
the figure came to 42°'30 million. In
plantation and mining, it came to 0-08
million. In the cottage and small-
scale industrieg sector, it was 2-33
million. In the large-scale industry
sector, it was 0'24 million, 1In the
sector of commerce, It was 140
million, in the sector of intellectual
and soft-handed workers, it wag 0-22
million, and in domestic and unskilled
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and other services, it was 0°58 million.
All this makes a total of 4713 million
in 1963. It has been calculated that
every year, 2 million people are
coming to the labour force of this
country, If we calculate according
to this basis, from the year 1953 up to
1858, it comes to another 16 million.
Altogether the grand total comes to
63-13 million people unemployed in
this country after 8 years of national
plans.

Now, the question 1s what we can do
to solve this problem. It is really
urgent—1 would tell the Minister (hat
it is not a question of any party
involved here—that a committee
should be appointed It may be an
expert committee of the department
itself or it may consist of some plan-
ning experts. They should really
assess the extent and nature of unem-
ployment prevailing in this country
today and tell us what is the number
of people who were really provided
employment in the First Plan period
and the Second Plan period.

In the Statesman there was recently
an article on this gubject. They have
said that the problem of unemploy-
ment 1n the country has aggravated.
They have said that the number of
people registered in the Employment
Exchanges has come to 1 million. I
would, therefore, humbly submit the
following six suggestiong which may
be taken into consideration. | think
at present Government can take a
bold step to ban all kinds of retrench-
ment in whatever industry it is taking
place. Secondly, there should be
distribution of land. Though directly
it has nothing to do with the Ministry
of Labour, thousands and lakhs of
people are coming out of the villages
to seek  employment in  industries
situated in towns. If the Ministry
wants to solve the problem of unem-
ployment, they should provide for
those who are ousted from land.
Therefore, land distribution is
intimately connected with the provi-
gion of employment to the people,



aggravated.
Fifthly, a spirit of self-help must be
inculcated in the minds of villagers so
that they can depend more and more
for their consumer goods and neces-
saries on goods manufactured in the
villages or rural areas, This will
develop a spirit of gwadeshism and
self-help, Sixthly, there must, for the
present, be unemployment relief given
to those who are really unemployed
who are being retrenched. They are
seeking employment, but they do not
get it.

So far as the agricultural sector is
concerned, a large number of people
are unemployed or under-employed
during the off season. The Commuittee
on Land Reforms appointed by the
AICC which went into the question
have found out the position regarding
seasonal unemployment prevailing in
agriculture today in the country. They
have calculated that an average
peasant m India remains idle for six
months in a year. More than 80 per
cent of the total population of India
live in villages. So how is it that we
can help them, if they are idle for
six months in a year. We can only
help them if industries in the small
scale sector are established in villages.
‘When electrification of villages is
being undertaken, 1 think indusiries
can also be started there in right

jobs in the industrial sector (a total
of 8'15 million additional jobs), We
would like to know from the hon.
Minuster whether these targets have
been fulfilled; if not, to what extent,
they have been fulfilled. Is he also
in a position to let us know what will
be the exact position of employment
in the country during the rest two
years of the Plan.

With these few words, I would
request Government to appoint a
committee to go into this question and
put their appraisal of the employment
situation in the country before us so
that we can really assess the situation
ag it is today regarding employment 1n
this country.

ot qo Wo %1 (Fqer) - FrAdfrar
fodt efrmx w1gw, & @ Wheqww &
qax, =it wal, § qgarerar ¥\ E,
PorgiT a7 XeregTT o gew ¥ Aw
T ¥ 20 A oF gy af e A
A% FIEE * W GO A aaog
ferf 81 qw ¥ 92 %@ yETE @
AP I g1 # ag wd v
wrgaT § e gETe 2 F wA-geemEe
wr of foet § 1 @R agt Qe
WA-ATgH e —refrare T Aforarat #r
QO FTq ) A17 AT
i A ademd A I E
wHTAT gAT W 7 dedy qad Wk
wferes Ty &) oft w1 fawar W
garer &1 o= gE garer 9 e fear
arrart § fir Ty o & v spafins feewr
¥ T AN WY s frerrar amy,
ar s ft = 7o} R AT Ww
N g

wgt ww arefrraTRT 0T or
"arer §, & qg wd sonw W f fs
g dtar adergardy o ghar
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e Rad ) ST gewT Tg g e
Wt FOwr-g-arT wiw ¥ TN F
T 4T, gt e ¥ @ ' A
aw aft 0T wa ww v g, o
wT 7T og & fe s o fearT -t
wyeT AW o KT Fa1 , A 9 A
WG WIA AYRTET ¥ AG-Sr
ST E i ag U TR
*T gt o gy arw v /A R
%o Qo WX Wt Qo Y g oY wmer -
o ag T I WY J-ATT BT TY 7
T FTAET I7 wod oY Ay o qEmr
wxoT &1 O axg [T w7 A wg
fwr e T s gar
g wifigy e sty grfaer w7 & am
w1 g T fred § EE W R
WA WY WTATE TRITT & oI 91 a3
ST Y, AR T aAST-T-ATT T
arfw & fs arefir gifas v & O
wFSl A W Ararg & Jawe ¥
AT & IR ¥

g ¥ N qe gk fedy
wue fafres A ol wod §, AfeT
qy TATE @A wgw ¢ e g
g e vt & fafire et fidt
gz & fafres ff og sl
oy W o feafad & o &
T F R |

Wt wo wo wrelf : ¥ @ W
el T TN |

it 3o wo W . g, Gar Y wTH
L

srqxr adher-garefy & AR F
B W e § g § 1 oty
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T smer fafire aw 99 & e
¥ < gavory faed €, RiwT ag sl
Tl e § e ww v 9 T
A o A g Y fiwa o wwr )

WET A% HACLHET WA-QHERE
T TS §, AW F E NET @ g
dgufed @t §1 ¥ &w §, ST
& ag warer quE g § fe dwdw
AT ¥ fag gw & wav fivar , waforse
&y Y Tgw 9T & fag g F |
R WBCE | W W@ W F i
dzd W% ST ¥ § 9 w7 T
®Q@ §, AfeT wTT g w3 duw i
FRFAEr NTA T FT WEEAT G TH SATH
# QU T | TE AW ¢ & w@T
¢, fwT [E & QUi dvaT & fag
TOR-TT & T &« T fiea smar g
q% 37 & fAY g0, ©¥ TAR TAT AF
@ dfF ITN Wk yaw
fieaT AT & fiE I S WY EYE Tt
G A T AEATE | TR A
F@ A7 g ov @ § e syl
aaTAT W Agre o O ww7 T P,
W /I 70T AT A B qgE |,
o7 WX a7 7T §, dvdw qAWE WK
wATEree a9F 1 (¥ U ¥ augoe
s SR AN PR T R avwy
# o v v T e WY ¥R e
¥ ¢, &few FOIATL S FHET AW
&1 areas ¢ awg & e fred e o
e @maRNIMT L IwY
@S aaT ¥ qudee dew W w0
AT AN WIAT R T ST A
€% grew 7 oy faan ot gwar § fis qlty
ar W eafeaw TqwvRe & fag
¥ frq o §, wrew ot &
g e W § e g s .
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Rrumgfen drarrd war v fear oy
ot Wi faefr s o d® ¥ femr o,
wg ol Y W ¥ frear 8, T &
ot O WEETT ww T W § )
wgt &% yrdw S 6T aeE &,
e & adl = gu € v it
@ ard, yw g far oY & qrw A
iz asriqhd, & ¥ fowd-
Fort ot § 7 wfrrag R e o
W W T g e awd § 1 frae
™ ¥E § gura }WAwwe few w0
$ W T ¢, g 7T I HT W7 w6
o §, Ererafee Q= w1 sy s
FAHT MR Re ar e gz e,
W oAy Y mgof ¥ wry-Tvaer
& ¥ fog aa aw TER A aE Y
TF TR FAE 7 T € e,
forr & Tfeariz & ot T @, @
T qW Ty 797 &9 A ¥ FIa AwT
T et g

18 hrs,

T g @y § fF Aw A sy
et g g g dreT R =@
3% § e 7t 4t o & Fore e
TG WY §, Afe gy foafed & o
oo & s o ey wn, SO Sy @y
lﬂ“r qar aw war § fF wmar @
T § e w15 W wd ATCE T 0w
R H FEyer Y M, WA | AT
RALE L it id TR
& f5 Svi & qre W Qo T g
waferes Wazx wt W a0 w1 A
T frgTawaaTA g A AT
foeft v § v oy e | Qe
T ¥ uTy gaed T g v A g
T Wwer §? qg wrk sl arfter
® W fislt st gy & e, we
TR AT 4% ow ey o el
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T g~ fi5T oW W am e W
Tew At Wt o §few fred aw
TR 4 wrieard? wgtow
TR AR FTEEAT T AT EE AR A4

W e sy e g
I F T wwr iy o W g

W ¥ wamar ge aver apr g

N erime R @ g Y ek
™A o ¥ ww Fafoga S
¥ fag e R AT & 1 ag it aw
T awd &1 wrag o o Fafeae
TE AR s TE) Twad A
& a1 farfemm aardt A frag o
Ty AT AT qF SRRETC T
AT E | WTHRTC TN Y AT | IW R
AR A qEr ), ag ¥ fawarw §,
o7 & sgor g fr 9z T ¥ 9@
¥ ¥ fag oft wrvay ST WY wTwT ¥
fag o s g

Shri S. M. Banerjee: Mr Deputy-
Speaker, Sir, I rise to support the
resylution moved by my learned friend,
Prof D C Sharma, with my amend-
ments Twelfth February, 1066, was
the happiest day for those unemployed
why were breaking their heads aganst
the walls of the Employment Exchange.
On this day, there was an announce-
ment that 8 mullion new jobs will be
provided 1n the Second Five Year
Plan Really, Sir, we were all happy
and we thought that the miseries of
some millions of people will come to
an end But, in the same year, on the
15th September, 1956, 68000 Defence
employees were retrenched and it was
said that there was no work for them.



[8hri 8. M. Banerjee]

Then came retrenchment in the
Damodar Velley Corporation and it
was said that there were no jobs for
them at present and they will be given
alternative jobs. Still we see those
people shouting slogans, breaking their
beads against the walls of the Employ-
ment Exchanges and trying to get some
job. We were told in this House and
outside also that every sincere effort
was being made to provide them with
employment. I do not deny that some
of them have been provlded employ-
ment.

What is the condition today? When
I read the words '‘Employment
Exchange’' I sometimes feel, why not
change the name. If there is no
employment, what is to be exchanged?
The name should have been changed
by this time. We are told today that
the Labour Minister is going to give
us some information about the poten-
tialities of employment in the Second
Five Year Plan. May I assure the
House and my hon. friends that he is
not going to give us anything because
on 20th November, 1858, in reply to
my Unstarred Question which was:

“Will the Minister of Labour
and Employment be pleased to
state the number of persons likely
to be employed during 1859-60
veriod of the Second Five Year
Plan?”

and the reply by the Deputy Minister
Shri Abid Ali was:

“Information is not available.”

So, you can imagine, if the informa-
tion was not available till the 20th
November, 1988, how can that
intormation be available on the 2lst
November, 1058 So, nothing is avail-
able even today and I am sure what-
ever we will be told will be based on
some wrong information or some
statistics. I know there are three
types of lies: lies, damned lies and
statistics. I do not know what will
become of this.

My submission is this. Previoualy,
there were 8 million new jobs. Then,

the number was reduced to §'5 lakba
Now, we do not know what is buu
done. May I, for the information
the House, quote certain figures whldl
I got from the book Employment
News? 'The total registered unem-
ployed—I am talking of the registered
unemployed because all the rickshaw-
wallas in the country are unregistercd
unemployed—in July 1087 vRs
8,15,716. In June 1958, it was 10,10,578
and in July 1958, 10,83,126.

In the cotton textile industry which
is one of the biggest industries of the
country, there is shrinkage of employ-
ment. In July 1857, the total number
of employees was 9,48,139; in May
1958, 9,05,582; in June 1958, 9,06,578.
It 1s very well-known to this House
and the hon. Minister that after the
announcement that 8 million new jobs
will be provided, closure started, and
nearly 268 textile mills in the country
have been closed and, with all the
concessions at the command of Gov-
ernment for the employers, I do not
think hardly even a mill has been
opened. The Labour Ministry has
become a concealed spectator of this.
They cannot do anything, And, 1
should say, if I may be permitted to
use that expression, their position is
just that of a helpless widow in an
orthodox Hindu family, cursing every-
body; they cannot do anything.
They can neither ask the Commerce
and Industry Ministry to come forward
with a plan to open these mills; they
cannot possibly ask the employers to

do anything. They are simply watch-
ing the situation as the unemployed
workers.

In Kanpur 10,000 men have beea
thrown on the streets. With their
family members, the total comes fo
nearly 40 or 50 thousands. They have
sold their ornaments and all their
belongings; they are marching towards
death. With all cur national fiag in the
country, with our democratic tradi-
ﬁmwithmptmhedqun-
cialism, they are to oegreh
towards death. Ibelwgtnm



say that in June 1857 on an average
about 80,28,388 were employed but in
February, 1858 the number was
87,83,802. This is the position,

My friend Shri Panigrahi mentioned
enough about the educated unemploy-

are not getting any employment. We
were told here and there was also an
announcement in the newspapers that
80,000 new jobs will be found for the
educated unemployed in the form of
appointment of teachers. I do not know
what has happened to that and how
many people have been appointed,

So, if there is retrenchment and ihe
closure continues the number of un-
employed will shoot up like this, with
all our pronouncements m the past set
naught, people will have no faith or
confidence in the Second Plan. That
will be the greatest set back because
our Prime Minister has said that it is
not the resources or other things but
it is the good-will of the people which
will account for the successful im-
pPlementation of the Second Plan. Are
we not losing the good-will of the
people by this sore of retrenchment
in various industries,. May I ask the
hon, Minister to throw some light—
not the sort of light thrown while
replying to my unstarred question—as
to what will happen.

I support the guggestion of my hon.
friend, Shri Panigrahl. In this very
House, probably in 1053, Shri A K
Gepalan moved a non-official resolu-
tion demanding a sum of Rs. 50 crores
r&wmm&em

on the inaugural ceremony. The Grand
Hotel of Calcutta was given a contract
for catering to the tune of Ra. 35
lakhs and it was calculated at the rate
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ag Y Wequre o fro Wo eaT ot A
g7 fem &, w 7 49 oF Trwe A
fezr & 1 F wowan g i ag A awrd Y
aaeaT §? ag fawe w7 aoor fed g 8
W< @ awear #Y aq A W oy el
g ¥ FHAT o 3 3 WAL A & WRpET
O% SR & 17 § TEETAT I T4 97 i
X¥ T%qT & We A7 wurr ot oft §y
w77 far faeed & 99 wrden o
fir T FHTA N THET B g wq ¥
fae wfrersr sew Jo1@ aR fed 1
A7 war fawre & fF g Tl A
FwET ¥Y & AT w§ N w7 wwdt §
o 7g swrw o § § W W gEk
far w€ orff faredard & wwely § Y
ag o wive réf fr § 1 & g i wwan
g fe witw af v oo WY g v
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¥ forg waaty wfow o s B
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Nowrgag s @y @
vt & forw oxg & g s am=y {
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wreedt ¥ W9 gR @, W IAT ARy W
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Y g &Y awY § | 99 gW AT ¥
fudiNi ¥ ey Nrega 3
aneft w1 e AT 97 K1 A
| A& €@ AT WY § o qreft w1 T
WYATET I | W o N A | §
. dYC g WY TR & g, S
wifge fir & sreft w1 oftew faand 1 o<
TR qu et Y ag wem o @@
& gt }
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Y o Y A ¥ ATy« g mEARE
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Ty § e g8 R & frg av ¥ gD
waw Jord wE | N WA oft 7 o
farerra Fereft § sewy 43 o & 1 3 ey
§ fe e st s wsEn WY g w T E
£ 1 32y e firare & fie g ot g ot
e & faed & gl difee W

¥ | W g qar w3 At qek qoerdy
aOFFL 9T AT AT %E@T A o }
# el g w7 56 | ' '
o 7% w@ qfavfr § W wod oftwe g
wfaw awf #@ &, ¥ wo? «F * &%
w47 | qTq & @19 AT quy @yl
WA A §, 3 TN ¥ HTF oW 1w
&% O F AY &g, aw aw ay wEer
& Y 1 w0 W T AT @
Y g " |

A7 oAt qqarar § 2av § fe xw
F5r # goET ¥ TeEs § o oy
HEQTE YT § | [F AT TEHT g AT
qTEAEE § | P WY IATE § g A
T[T WEAEE B WIS OF ONY
A aT g RrsR g 1 om
9 WY ATE Yoo fafmw gEy 9fy
t 1 W g & #T deR TR OEw
Ty &Y A W AN FY T v A
wex faer awdt § 1 ww & s A o
v wr @ &, T A gF e dar
@ fed | T AT AT @ R
BT 6T Ko wrw Wil 451 §Y B )
TR ST }AT Tfed i i av dur
gl | g I T o deT v wifgd
ot WY g frer &% 1 o gw 3L
farert Y 7y T € o wiww =X ey
o1 ) v wfed 1w oad &
aweaT g 5 aoere ®Y wod amy &
qrit vl wfe |
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in the urban sector. There is also
vy § & wg nidy o o awr€ o Caarth of ccamandstions

art €Y g w3 gy § 2 g e mitigate the incidence of ‘unemploy-

ﬁﬂ#pﬁ@wﬂmt| ment. But what is lacking, Sir, is the

intention, the determination of Gov-

wﬁwﬁﬂ“ﬁ;‘ﬂ?‘“t' e::-n:;ea:hto lzgemer:; thmeme;:lm-
EPTUPIiOnS i ch the

ety v s
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Fer frorar §ifad | with 1t unemployed. Then alone they
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sud afafasy & 8, frad uwdaeTaE ment 1s. So long as they do not take
W ﬂﬂfvwwn R &' fermTea® into account what unemployment

means, this country will have more

QY Ay Ao § IW AED & Plans, more formulations and, possibly,
fft -9 > more mlky-mouth talks; but the
M#& T R0~ T FEA unemployment will be rising and
€ faady & ot s Qoo A9 @ rising. I do not say this in any sense
awuT & 1 o £ St T ) gt of frivolity, 1 am saying this in aimost
N all seriousness. They do not know
ﬁ{f o mﬁ*ﬂ'l‘? “5"\& what unemployment is. Therefore,
HURTT 754) §F q9E7 Y 9 BT & today they can afford to talk in this
forg w2 35T WYY TR WA A¥ wW kind of platitudinous way.
% °rf ¥ | w4 a¥ qar 7@y grm, In the year 1051 the Agricultural
ﬁﬂ‘!ﬁ‘!’ﬁ’ﬂﬂﬁl Enquiry Committee had pointed out
Lol the extent of unemployment in the
-, = : rural sector as over 2 millions. The
o A F At Qo Fo orat ot WY National Sample Survey have claimed
g 2 g il 37N £ Fwean Y Wi in their remp:rt thlttbeum
wmwnmﬁmﬂmam: registers are at least one-fourth of the
four § real amount of unemployment that

they find in this country. The other
Shri Mahanty (Dhenkanal): Mr, day we found that in the 234 Employ-
Deputy-Speaker, Sir, the House will ment Exchanges in this country wiars
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t ane million people in search
oyment on their live registers,
g to the National Sample
the amount will be four times,
Therefore, there is no need [for
appointing a committee to go into this
question and assess the extent of
tnemployment, nor is there any need
to appoint a committee to recommend
the ways and means,

I would ask the hon. Labour Minis-
or the Minister of Planning to let
the House know as to what has
bappened about the implementation of
the 11-Point Programme that the
Government had drawn up at the end
the First Five Year Plan period.
that the Government have
to offer except to give us
of vague things. Rs, 200
were sanctioned towards the
the Five Year Plan to tackle
jon, A 11-Point Programme

drawn up. That programme still
remains a programme, and today the
unemployment is increasing spirally.

i

§
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8ir, it has been said: “What can we
do; our population is increasing at the
rate of § millions every year”. Out of
that increase in population about twu
million people are joining the work
force who are in need of employment.
Therefore, the only solution to ‘hat
will be, if the Government are not
considering it very seriously, to kill
* those persons. The growth of popula-
tion is a fact, and that fact cannot be
evaded. The responsibility of provid-
ing those persons with employment

like. Bo long as you are here to rule,

Shri Mahanty: Yes. So long as you
go about tom-toming those things, it
13 your respongibility to see that those
millions are provided with jobs.

There are three aspects of this

problem. The first is the educated
unemployment, about which the Gov-
ernment seem to be much worried
because they are the most vooal
section, and for their own politieal
objectives they try always to see that
this educated unemploymant fis
removed first. That is not found in
India alone, In other countries alsd
as in Communist China and the rest,
the whole of their attention is directed
towards relieving the unemployment
situation in the urban sector.

To tackle this question is surely not
the job of the Labour Minister. I guite
concede that, because so long as we do
not re-orientate our educationsl
policy—

Shri Tangamani: The Labour Minis-
ter has left the House,

Mr. Deputy-Speaker: He is omnly
preparing himself for the reply.

Shri Mahanty: So long as we do not
rearientate our educational policy,
there will be no solution to thiz ques~
tion, For instance, we found from the
employment registers maintained in
Employment Exchanges, only eight
per cent applicants were in need of
some assistance and this eight 8 per
cent people are either skilled or serni-
skilled. Whereas only eight per cent
skilled or semi-skilled people are in
need of any assistance for employment
we found that 566 per cent of people
were in need of assistance, and those
are people who have no technical
education whatsoever. We find here
that these people constituting 55 per
cent, after having spent several years
at the univergities, are now frantically
in search of employment and for them
no employment whatsoever is avail-
able, whereas we find in this country
a dearth for technical persommel. Tt



-3078 Reagluiion re

[Shri Mahanty]

is really criminal on the part of the
Government to have ignored this
question and have gone on increasing
the number of unemployed in this
<country. So, no amount of the present
employment relief or no amount of
sacrificing our own daily allowances is
going to solve the problem_ This kind
of primitive and unscientific approach
to the solution of this question should
e eschewed if we are going to tackié
this question.

Secondly, unemployment in theé
industrial sector is really something
~which veally beffles our imagimation.
especially when this kind of unem-

new employment potentials, here is &
matter for which also no need of
expert investigation or no kind of
expert investigation is necessary. We
are told that 25 textile mills have been
closed down. Out of these, only twod
textile mills have been opened up
recently. If we take into account thé
labour potential which has been lost
by all these textile mulls, then certain-
1y we will get the answer, It really
pains me to see this, Even though the
Government are faced with the situa~
they have taken no step whatso~
to open all these textile mills.

15

‘When we come to the rural sector,
the problem of unemployment there
1s no better. The real issue is how t»

e or how to change the occupa-
ttern and structure in the
~country side by setting up more small~
scale and cottage industries which are
known as ‘agri-co’ industries in the
rural sector, so that these industries
can absorb a large chunk of the
unemployed persons in the rursl
For this
" ordinated effort which we find in the

i

i
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Before 1 conclude 1 would like t0
draw the attention of the House to

ters, but there are Goverrinent Dx
partments which are employing the
favourities without referring to th
Employment Exchanges whether the
could supply these persons or not.

Ths Parllamentary Secretary to th
Minister of Labour and Employmes
and Planning (Shri L. N. Mishra); !
is not possible,

Shri Mahanty: Whether it is poss
ble or not, it is for him to answe
In Rourkela, an Employment Exchang
15 functioning, and in its live regisk
there are as many as 36,000 persor
have been enrclled. 1 would like 1
know from the Government “wWhethe
they have consulted the Exchang
and if so0 in how many cases the
have consulted the Employment Ea
change in appointing these person
Even though the Government's polic
stands, namely, that displaced persor
will be given the first preference, eve
though the displaced persons hav
been enrolled on the live registers ¢
the Employment Exchanges, eve
though their number totals up 1
13,000, 1t is really painful for me {

have been employed without referenc
to the Employment Exchanges. Thaw
fore, these Employment Exchang
are another hoax Hence, I mu

menace, without talking in a platitud
nous way or without throwing owve
our faces all the incidence of increas
in population that we are having i
this country.



hoped that the idle
come out from devitalising grooves

made that eight million people would
bepmvmedwithioh-.amedm-
gdence and hope was created in the
country. But what do we find today?
The Plan has run into trouble,

triend Shri Banerjee has forgotten
that just after 1956, the countiry was
to have its second general election. It
is evident that, that announcement to
absorb and find employment for eight
million people was made with a view
and an eye on the general elections.
Now, whatever be the sector, whether
it is the Railways or the industries or
it be the Government, whether on the

that are obtaining in textiles. 1
§nmethjng about jute. In the
industry 3 lakhs of people had
working. But, during the
these two years, one lakh
been retrenched. So far as
industries of the country are
ed, whether jute or textiles or
ways, the employment potential
shrinking. That is the situation,

.%gggiiig

As regards educated unemployment,
the less said the betier. When we
go to the cities or the countryside we
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Minister is not in the House. I ex-
pected the Planning Minister to be
present here to reply, because in the
present stage of our development it
is not simply a problem of labour
or bow to tackle labour disputes, but
it is essentially a problem of planning,
mdphnninlinmundwdwa]upd

unregiste
what is called ‘“concealed unemploy-

egtimated 53 million
Mﬁmmh&edﬁu.?t;
important. 8o, in a city out
- ome i3 unemployed. According to this
ssmi-Government or semi-Planning
Commission publication I am quoting,
4 from unemployment if we take
mﬂw under-employment also,
wt of five men in a city one man is
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unemployed or under-employed. This
i¢ the picture of our urban life, and
that is growing very fast.

So far as the rural life is concerned,
I would quote only a few figures. The
esumates put rural unemployment at
2'8 million. Among the agricuitural
labourers the unemployment 15 as high
as 10 per cent. This is the prime
problem in a nut-shell. Then, &=
guised unemployment in rural areas
runs as high as 15'56 million persons.
Putting it in another way, one-fourth
or one-third of India's

There is another aspect, and that is
the aspect of educated unemployed.
That must also be taken into cond-
deration, because, as my hon. friend
has mid, they are very vocal and
they are likely fo prove dangerous fo
creating some kind of unrest in the
cities if their energies are not cons-
tructively utilized. Regarding educa-
ted unemployed, of course, there are
sample surveys. But there BIé Two
estimates, If we go through the figures

and registers himself. THhere is no
consciousness of unemployment all
over the country as it should be.
Therefore, if I were to take the figures
for 1958, the registered unemployed
are 10 lakhs, a rise of 19 per cent. over
1957. These are the official figures that
I am giving.

I have placed the picture of the
unemployment problem in an objec-
tive manner. What I feel is that in
an under-developed country when cer-
tain effort is made to industrialise it,
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cations, therc 1s always a scarcity and
we are in need of them. Unfortu-
nately, the Planning Commission and
the hon Planning Minister have not
taken the country or this House into
confidence regarding this problem.

I admit that the Government haa
made some efforts to provide partial
employment by means of Ambar
Charkha and other things but they
are all transitional measures They
are not of a durable or permanent
character. They cannot form a part
of our economy and within the capi-~
talist framework. We are trying to
develop our country in a particular
way, i, in a democratic way and
we are prepared to show to the world
that by democratic planning this pro-
blem is not kept in an aggravating
manner as it is at present but slowly
there is some reduction.

Unfortunately, what we find today

Appoimtment of 2  3efia
; Commitiee to enguire
into the Unemploy-

ment Problem

social problem. It is a human prob-
lem and unless you tackle it in a pro-
per manner at this juncture, I am
afraid it is going to affect the whole
course of our development. It must
be borme in mind.

Mr. Deputy-Speaker: The hon
Member’s time is up.

Shri Khadilkar: Therefore in com-
clusion what I would like to submit
1s—let there be a commission; a com~
mussion can find facts—that a com-
mission can do nothing more. There
were commissions and we have some
data prepared by the Planning Com-
mussion, The real issue is how *to
tackle the problem. To my mind,
ordinary things are being neglected. I
will give you one instance and then
finish

Just now my hon. friend quoted
that about 25 mlls are closed. I
know that in centres like Sholapur
and Bombay 1f one mill is closed not
only the labourers are affected, parti-
cularly 1n rural areas, but if there are
one thousand employees in a mill
5,000 people who are indirectly de-
pendent on the mill are affected by
its closure either because of mis-
management or because of privats
handling or because of a sort of out-
dated machmery. I admit that these
factories cannot run economically in
the sense that private capitalists would
not like to handle them. But are we
going to keep these machines and men
idle m the rural and the urban see-
tors? The law should be that no
machine or man will remain idle and
that whatever production is posaible
will be taken out of it. This is the
beginning or what I say the ABC of
planning.

Mr. Deputy-Speaker:
was the end,

1 thought it

Bhrl Khadilkar: Unfortunately these
lessons are not taken to heart and
therefore the magnitude of the preb-
lem is getting more disquisting.
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Shri Tungamani: Mr. Deputy-Spea-
ker, Sir, my amendment to the Reso-
lution moved by Shri D. C. Sharma
is: s

“That after the word ‘unemploy-
ment' the words ‘and wunder-
employment’ be inserted.”

The purpose for bringing forward this
amendment I shall explain briefly.

I must first of all thank the hon.
Mover of the Resolution for having
brought this at this most crucial mo-
ment. I should think that the Gov-~
ernment would take greater interest
in this Resolution, A similar Resolu-
was moved in the First Lok Sabha
when Shri A. K. Gopalan focussed
the attention of the House and also
the public on the grave problem of
unemployment and demanded that
Rs. 50 crores must be set apart as
unemployment relief. I would request
not only the hon, Deputy Minister
for Labour and Employment but also
those hon. Ministers who are in
charge of providing employment to
various people, i.e., the hon. Mimisturs
of Railways, Transport and Communi-
cations, Works, Housing and Supply,
Finance as also the hon. Minister of
Community Development to take
seriously the various viewpoints ex-
pressed by hon. Members of this
House.

Already enough has been said about
rural employment. So far as under-
employment is concerned, it is very
much vigible in the rural parts. Most
of agriculture labour is unemployed
for six months in a year where they
get single crop and in places where
they get double crop at least for one-
third of the year they are without
employment, The other types of un-
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I can develop this point
out doing this what I wou
say is that a time has come
question of contract labour
question of leaving many things
contractors must also be put an
to. It was mentioned in the -
AICC meeting, I believe, or in one
the public utterances in Bhopal
the hon, Prime Minister that the con
tractors are more interested in them-
selves than in the projects. So, con-
tract labour also leads to unemploy-
ment.

3
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In Government departments we
find certain type of employees known
as the non-departmental staff. There
are NDTOs in the Posts and Tele-
graphs Department. There are al¥o
the NMRs or the non-muster rolls in
the Electricity Department. These are
all many types of employees who con~
tribute to this under-employment,

There is also disguised unemploy-
ment to which a reference was made
by the previous speaker. It iz a
phenomenon of apparent employment
without addition to total output. This
is much more visible in a country like
India where we have got the joint
family system.

So, there is the threefold problem,
viz., the problem of unemployment of
rural population, the problem of un-
employment of urban population and
the unemployment of the uneducated.
Many suggestions were offered and
figures were quoted. I would like to
mention not many figures but one
figure 1 will mention.

“Though no reliable statistical
data regarding the extent of unem-
ployment is available, a study of
the figures supplied by the Employ-
ment Exchanges reveals that un-
employment is on the increase.
Whereas at the end of 1881, the
number of applicants on the live
registers of Employment Exchanges
was 328,719, it increased to 601,958
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the end of 1055, stood at 762,938
the end of May 1957 and was
968,345 at the end of May 1958.”

So, it is more or less in arithmetical
. Since 1851 the number

of Employment Exchanges for un-

employed has more or less trebled.

The employment potentisl in the
Second Plan period has been men-
tioned as 8 million. Now we have
been through almost half-way or more
shan half-way. I would like to know
from the hon. Deputy Minister for
Labour whether at least 4 million
people have been provided with em-
ployment. Has he got figures to show
whether employment has been created
or more unemployment is the result?

There is another point which is
pertinent. Instead of creating employ-
ment for the people let us not create
unemployment for the already em-
ployed. Such a thing is happening.
There is a closure. Such things hap-
pen when there is a peculiar policy
of the Government. I know in the
South so far as handloom workers are
concerned more than 2 million people
are employed in the handloom indus-
try both in Andhra Pradesh and Mad-
ras States. The policy of the Gov-
ernment is not to help them in a
concrete and positive way by giving
them extension of rebate or by enhan-
cement of rebate and by other methods.
Then there is a chance of unemploy-
ment of those already employed.

You know what happened when
prohibition was introduced. It is a very
good thing, but as a result of prohi-
bition more than thousands of em-
ployees, who were making their liveli-
hood as toddy tappers, have been
thrown out of employment. Instead
of creating employment let not the
policy of the Government be towards
creating unemployment, A Ilearned

r of Economics says:

“It is well to bear in mind that
the greater part of the country's
real capital structure consists of
objects that require local Ilabour
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and local materials for their pro-
duction or construction. Things
like buildings, roads, dams, water
works...... are in the aggregate
far more important than the impor-
ted machinery and equipment which
usually baulks so large in the ima-
gination of the public.™

16 hrs,

Cottage industry was one such thing.
Yesterday, there was one Starred
Question by me, Question No. 107
about the various employment poten-
tial both in the States of U.P, and
Madras, 1 wanted to find out whe-
ther the allocation of Rs. 14°25 crores
towards the development of cottage
industries for Madras State will be
increased. On the other hand, very
promptly came the reply that there
is a danger of the total allocation of
Rs. 200 crores being reduced. If this
is the sort of policy which the Gov-
ernment is going to adopt, I am afraid
tpis will be an aggravation of the un-
employment problem. Many reme-
djes have been suggested. I would
like to say this. It is easy to say
that we want to raise the morality of
tpe population. To set § per cent of
the population on the road to morality
and allow a considerable proportion
of the other 98 per cent to suffer the
mortification of unemployment is a
ppenomencn, which no Government
wedded to the policy of maximising
the national welfare can tolerate with
eguanimity. I am referring to prohibi-
tion and such other measures which
we have adopted. I submit that cer-
1ain radical measures will have to be
taken if we are going to solve this
problem seriously.

Let the Government say categori-
cally today that there will be no re-
trenchment. Even on the question of
retrenchment, the hon. Deputy
Minister knows that tne
workers had to fight and ultimately
when retrenchment was inevitable,
they pressed forward in the Standing
Labour Committee in 1988, I believe
jn Delhi, and it was conceded that
whenever there is retrenchment, there
must be proper and adequate
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conpensation, and an amendment “was
antroduced in the Industrial Dusputes
Aet Even on the question of closures,
we are not very deflnite We are not in
a position to ban closures We are
not in a position to ban retrenchment
An important point which I would
hike to press and i1mpress upon the
Government 1s, although we are not
in a position to create new employ-
ment potential, although we are not
able to reach that 1deal figure of 8
million by the end of the Second Plan
period, let us not see that persons who
are alrcady employed are thrown out
One such legislation 1s necessary that
there will be no closures, that there 1s
a ban of closures and there 1= a ban
on reirenchment

It 1= about tmme that the declared
policy of land reform, particularly of
giving land to the landless labourers
15 speeded up There are certain
States where this 1dea 13 taken up
and measures are bemng speeded up
There are also other States Now, I
was surprised to find that—Planning
Commussion has considered this ques-
tion of land reform—suggestions of the
Land Reform Panel which were accept-
ed by the Government and which
were the sheet anchor of the Second
Plan are being given the go by A
fifteen-man committee 15 appointed by
the AICC to see how best reallv to
sabotage that land reform policy I
do not know whether the Government
is going to reverse 1ts policy on the
question of unemployment and alse
about the gquestion of distmbution of
land I submit that this 1ssue must
be taken up seriously by the different
Ministries that I have mentioned

it wriw wwedt  (fasEx)
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o ¥, @ gl Ok ww ¥ "o
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o5 Tl afew gt frfaat w1 %
€ wwan ¢ i fowr = 59 & O
TR & fa fawor ar fedt geamm
& vty forer orrg ) g wTwTCT gg R
TR |y I Wy oWt ¥ gwy § oy wr
Y TR & wAETC qwy e qTe aw
WY 4T o< fagt Wt T o A &,
forwr oo ag T & e & faam
AW T WA T awd ¥, fewr www frad
¥ o fidY wre & g Y g | W
it feenif fere STy woR & e W
238 (Al) LSD-7.
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[sfr wnfowr waredt]
wverr g § i wod A o AT wAT
§, e were wre Fwear W ard
& e w1 @ g Tfgyy

# g ft fadaT v AT g R
oY Rt Y aTg agt A I AN WY
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ITT, WAIfE oW AP FY wET A
¥, & T XF W AN | qOR
w1 g% s fagw & s 99 & @
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99 1 9T ¥ T far arar § i gk
qre dar ag &1 ¢ fog oy st T
FTET AT Ja ¥ ST AT & 8 w147,
&Y TEEY KT THET KT ATH SATT IAT
q@T | et +€ ) 9% AT Ty oW
fisd o @ §, Forr w1 wY Sw@rT A )
WA A TCAT W & € F FHILK A
W F 9, o qg AER

oot ot 7 T graew § w9 QU
A ® N TEE W@, Iw T ATwE
fardiy ot 7T &) svET agA ETH R, A
fe T ® e @ AR g R @
HATA & | CF GHEAT FT g A7 A1EC
A AT W WG FOA A [ R €
T HY TIYIWA FY a8 FTC fxaqr g WK
AT AT AT &, IT B F G FIHT
TG | T Ay e wr wfee
fir farferar ST oW w1 17 97 FATIT
o % | QEY Fror & w1 W A @A
o §, forw & oF W w19 e o
HET g v § WY g AR ag
agelt omelt {1 & g i amaw @ =
R FfrETgEs e stTR w R g
TR & I N, wE Wi v
FRET F1 ¥ YTHA ®1 § w0 gA,
W fdt wY ar
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21 NOVEMBER 1958

Appointment of a 1093
Commitiee to enquire
into the Unemploy-

ment Problem

gwar fr & do10 @ ot ¥ ow-
wffq dommal & wed gu Jerd W
T A § o RS A g
s ket m & qur A g fe
frtor ¥ Aoy werir Y W Jwrdr
et 1) gEA AT & e qww
vl e T W W T w7 W
firar araT q7) IE T Y ww Iy EY A
wrir A afrere fiear a1 fe o i
ant § e e AF FHTCAATEY MET L
Wi ¥ 9§ S0 AT BT MEE WL BT
foare w ST ) wwArqw
g ar Y ud ot qw wRg &

g for=re w% fr dommat & [
gQ wifeT ag dwrd adi ag W g o
DA ® TR T ISR A AT
TR § 1 I ¥F G I * ford g
2o & W ar wfgg 1 R
ug ®ve Fhar o1 v § e wry W o
Frrafer #< & 2w 7 W swaear #7 agq
g % fawfra Al s avy wifs
T & a7 g s sfatfar
FT GHAT FEAT YT W & ¢ fF
a1 §U TORA & fag g o W ®
WA IR A1FEd | §F T Taww qE &
fie g7 @Y #7 w7 wla Sy AT
q9Auig FrAT & SReTd IEEE ¥
7 W w7 A W wafa age,
fEAMaTE A T gE R )
e wrwr feafr Qat &Y T & fv gw
Jere # afg Tr At W W ow @
g e s s A7 wafer we
r § W o #7 9a & a3 wTOT [
trwa i cafa g fom &
qre %1 AE) § W "l afa g
frfmbaueR v g rm At §
T I ®TH ¥ w@A qroafw o
firera forg ¥ & wom ofrw e gy ¥
frar &%



®UTT NAI™ AT FTH AT §, W
FOFT ¥ AET T et § 1w A
X owd § %1 g wavw @ & fe
g 2 gt g & o R A ¥
Ty wreft § wg @ e & 1 gl
Py F € @ TET q wfew T
ey ot ogr § forer & syefr & wrey vy

3
o 9

&
FH X ARA§ oY  gAwar g fe
®Y w77 e i o T O 9w
fareq amr ad &
fow & fod €, adad
frw & fod four o

i

3
|

pFEEE

3
o

A

|

:
181
i

ﬂﬂoﬂom.ﬂ'ﬁﬂm

ot g . wreitfawT &1 wfiere
T | & W g e v ¥ gfawx
® ot g W dfaae ¥
sl & mfew w7 Nfegg Wi
WA Fueifaey wY gawar wifgd fw
& ox safi| wY w1H ¥ | oW @R
@t midddau ¥ ama o
gara Tl F wgar g e wvafes



o RErs i e

-

1095 Resolution re

[sfr wrardeft]
#fy F sfeadr fear wrq, W@
et qT wor fiegr Wy

T8 avar F ag wgew W g e
ol fown qgfa & o ST @
wifgd | At ft gfrafady # evaar K &
o o ey 8 & F%T & T F
qg o § 1 s o sferest A & 1 Wk
€9 § w7 TE wAT wrgen | fadeft
gy & ag frar g = dac
sAFME st T4 W
WX 31 % wrg 37 Y four i o
arfy wifgg | odr foem  oafs oy
s ¥y qfassT w3, N gH 9 ¥ w™w
w3 ¥ faar 2, fow & g fofag
Tt zeadd ¥ WIT T AT FT AAT A
T o, werg o wfER |
feafer g § e e Sore @ § W% et
o wrardy ag @ & | i F R & o
WA A TR A A F R
ford sorar g § | TTEY Wi fr
¥ § fr o W B W afer @
ot | g ¥ gfomrereT arnt F
wer 78T <gar § W Faet T g ameft
& 1w F A7 wraeay oft § 6 wwwr
o & Fuf ®r wwer wrfgg w< w0
¥ TETIRTT WY guT A wfed fore €
A F GuT g1 T dur g § wite
w9 A8 § WK wreT W oagl X qr
w1 O W e W feafr @
g &0 Y vk &)1 ag fedt ardf
oo a8 & 1 Fwrdd ) forr W @
T aTw g5 WY wifew o
e, ag ot qurer Y § 1 T e
uofr  hefire Afr §F, wodtr forar
walt N & ww sfionkr s &
Y SHET g T E ) umew &
wifigd fis wg w7 & whewT< Y s

- — s w4

21 NOVEMBER 1958 Appointment of ¢ sepb
Committes

to engquirs
into the Unemploy-
mant Problem

ufewrd § wrfe w7, I wieT wx
T W Y W waw gk, o durd
o woeT % frowor s

# gawat § 5 ag v ow wfafe
W A A gwar § qufy
& aw afafa & Frafor w7 fadndt i 1

et g W (wereT)
AT HEIRY, AT Feary st o e
AT & ¥ T ¥ g aw fear § Wi
faw § ag v sfafa w1 fmir s
wTEY §, 99 &7 @ v & foq F
wft g€ £

fe wg v § o aga @ aw
#r aTE AT TEET T T gEA &5
wr feer WY fear @, wwfd sa @
TR A TG T w7 T o & famw &
W & wrAAy 4t St w1 e femran
At § | FE WAAm wxe d e
f& gIra, @At o $7qE AT oW
g fF ez Ay § AT
Y gogaAraz fear T wnfed () 3
¥ mre # FAarw Awgar § w oA
't Awfeai 37 # Forg gt f M
R & & o MNafot § 7 gu &
ar v F W gU A, 99 A A I
w7 foar omr ) woft agt o fEwR
NamAafgakegrm g s
‘e’ & arx I Rl oY s Al
¥ worr #< fog omy §, el I A
*r sfire A o ol § 1 F qw gEw
&t e Wy ¥ are e wigeht g
gt BT fafreet ager e Q-
wz ¥ # e § g ¥ fegen
¥ BA-w F afac Fwd ¢ fe fipg
@ 7 faelt Wit wrgew Fornd wody
%, o wr wwar for e s fear
| ¥ oo ¥ od wor wah §



1097 Resolution re

N Ty 7 B gt A TR
& Sy § fe I W B Wt
WU T A T # Agw qT
W § ? wAT IT Y LT w0y AW
&1 U Y e /T IW X A W
B T w7 w1 g Fewear aw @y
T T § wr gwAT o Tt A o
TR M Fafreet amga W ¢ f§
I F ¥ & garfaw s T AW R
T A @ feR T At 9 T
& ¥ ¥y quy @ A 1 &R o
5T ¥ A v w3 ¥ WY,
IT W gA ¥ @H 9T GrEAT o1 TGy
1 T a7 e B 7 W W WY,
W FT &F 7@r & 7 ag 7wy & f%
B TR &% & F A IT § QAL A7
TEAT ft ger gt Sra |

¥ waw & g0 o wEEw ¥ w9
T vt g 5 ogr oo o
AT & At v g aY 99 ¥
e § grq gw qg W W e W
e orsm T &

21 NOVEMBER 1088

Appointment of a 1008
Commitiee to enquirs

mto the Unemploy-

ment Problem
qfemmiz gr@ o@ fem m@r o
w7 e §, 0% wfedy e § fe
oo ¥ Ay § v Afa Wy
W WY $WE TATRE ¥T SR A
o ¥t aufRd 91T 3W Aife & T
qifeamdz wodt g qRT § W I
¥ aw ag T fega o afe
W oft § oy ag e 2 @ fod
wgr % wae ¥ wrr § wi wenft §
W % 6T 7 ugem W fade e
¥ s A afgd 1w el &
¥ v g womfess a@FT SEA T 1
& agr &7 9 afiw @97 73X §q
TR oy F g g 5 4w ats
A aavag femr Wt f& W W
AR @R # wwader wd §
Y 39 FY TR ¥ GAR LS, WA
faerar & fe ot Wk oy fF SRy @
qFTY IT & g far agF HAr ¢
Iq TF TAHE W g ot s
£ ¥ W S aaowg A & oW
T FAR TE § T AACIRRAE BT
e T A G oaFar )

st dto wo ol § waw & A
I wear dw foar § 4 w9 1 TG
st g WY wma & 7 of wger wt
g & |t sfaws anar s gavad
o # w1 A & afes @A Wy
AT AR 97 ®EH @A
aifed w7 Sy et g Yy 7 o
sIReg N st st frsarga
TR FY W FErgw 9 g #F W
wew frar |

Shri Vasudevan Nair (Thiruvella):
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too. But, they pretended and the
Planning Commission promised that
we will be able to create 8 million
jobs more during the Second Five Year
Plan. And, what has happened to
that?

I need not dilate on that because
the facts and figures were given in this
House by several speakers before me,
Really, the situation is deteriorating;
and I would ask the hon. Minister to
give us facts and figures to prove that
it is not 50, I need not cite instances
to illustrate my statement. Anyone
who has got eyes and ears and anyone
who looks around can feel the serious-
ness of the situation. In a particular
railway workshop at Jagadri, for a
1ob of Rs. 30 or Rs. 40, when there
was an occasion for absorbing 3 or 4
people, there were 8,000 applications,
If that was so, you can imagine the
seriousness of the situation. So, I need
not dilate on that.

My point is that we should approach
this question from a long-term point
of view as well as an interim point
of view and we should take certain
interim measures to face the serious
situation I have submitted my
amendment to that effect.

I am afraid Prof. Sharma's resolu-
tion presupposes that a committee can
give recommendations for dealing with
the entire situation, As I said in the
beginning, I have no such hopes in the
present economy, with the present
policies adopted by Government and
the Planning Commission and with
the present approach to the problem—
production is mainly for profit—you
can never solve this problem of un-
employment completely.

But, how can we tackle this gues-
tion in a temporary way? Can we
solve it with certain interim measures?
1 hope we can solve it to a certain
extent; at least we can arrest the de-
teriorating situation.
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There is a tendency now seen gs-
pecially in the Treasury Benches,
when questions are answered in this
House, to say that we are facing a
lot of difficulties because of competi-
tion from China in the South East
Asian market. The unemployment
situation in the textile front is very
serious. According to the estimate of
certain trade unions, in April 1938
nearly 40,000 out of the 24 lakhs of
textile workers were going without
work. You can imagine how serioms
the situation is. The Minister would
say that the export market is shrink-
ing. China is there for every ill of
ours and S0 you can point out the
competition from another country and
escape from the responsibility. But
let us look at that problem from a
different angle. What is the per capits
consumption of textiles in our coun-
try? At the most it is only the pre-
war level. Unless we step up internal
consumption, we will not be able te
sovle the problem of employment; we
cannot entirely depend upon foreiga
markets. I need not go further inte
that problem now,

As far as interim steps are concerm-
ed, I agree with Shri Tangamani and
Shri Panigrahi. Government should
take the suggestions very seriously.
One is about land distribution. We
should take immediate steps to distri-
bute the waste lands in our country.
Government landg are there in Andhra,
Shri Vittal Rao can give us figures
about Andhra; there are other Mem-
bers and they can give us these
figures. In fact, in Kerala, where we
have only 14,000 sq. miles and a popu-
lation of 1.5 crores, nearly seven lakhs
of waste lands had already begun to be
distributed in the countryside. Se-
condly, Shri Tangamani’s suggestiom
should be taken up seriously; we
should ban all closures. No factory or
mill should be closed and if a private
owner finds it difficult to carry on, the
Government should take it over; even
in such cases, they should not be al-
lowed to close it down. My amend-



Vajpayee but I am told he was com-
mending the Chinese methods,

Mr. Deputy-Spesker: He has to con-
<clude now.

Shri Vasudevan Nair; My suggestion
is that a committee should go to
China. We are sending so many dele-
gations. Our Minister of Co-operation
was also there. Let this delegation go
there and try to find out what they are
doing to solve this problem.

Mr., Deputy-Speaker:
Minister.

Pandit D. N. Tiwari (Kesaria): Sir,
1 had moved an amendment and I re-
quest I may be given five minutes.

Mr. Deputy-Speaker: 1 am sorry; if
he was not here, what could I have
done? 1 was looking towards that
side but he remained absent.

The hon.

Pandit D, N. Tiwary: For sometime,
1 was not here.

Mr. Deputy-Speaker: The other re-
solution is sought to be rushed out
altogether.

Pandit D. N. Tiwary: It can be done

in one minute.

Mr, Depuiy-Speaker: Would one
minute be sufficient for him?

Pandit D. N. Tiwary: It is for the
introduction of the Resolution. I will
take not more than five minutes.

Mr. Deputy-Speaker: There are none
now,; there is hardly any time.

1634 hrs.

The Depuly Minister of Labour (8hri
Abld Al): Mr. Deputy-Speaker, the
Resolution and the amendments reveal
the anxiety of the House to ensure
that effective action is taken to step
up employment owmniﬂumom-
ral fields, That is also the major ob-
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jective of our Plan. The hon, Mem-
bers are also eager to know from time
to time the results of such efforts so
that the defects may be removed and_
the handicaps may be overcome
through common efforts,

The hon, Mover of the Resolution
referred to the problem of unemploy=
ment being tackled on a national ba-
sis and on an all-party basis. He drew
a comparison with the food problem.
There are various aspects to the twin
problem of employment and unem-
ployment. The first step, however, be-
fore these various aspects are tackled,
is to have a measure of the nature
and extent of their incidence. An ex-
amination of the facts brought out by
such an assessment would give an in-
dication, to some extent, of the type
of remedial action against unemploy=-
ment that may be possible within the
resources at our command.

Some of these facts have already
been mentioned during the debate,
such as the progressive uprooting of
village craftsmen from their tradi-
tional occupation as a result of indus-
trialisation, the new developments that
are taking place all over the country-
side, the spread of education, and the
new ideas and the freedom that go
with it regarding the choice of oc-
cupations. A reference has also been
made to the question of landless la-
bourers, which is a problem of no small
magnitude in agricultural economy;
and the over-powering desire for the
majority of educated persons to seek
what they consider prestige occupa-
tions, which are not necessarily more
remunerative or more suited to the
aptitude and capacity of the individu-
als concerned. Super-imposed on this
is the movement of employment seck-
ers from villages to towns. This and
other social and economic factors
render any consideration of the pro-
hlem of unemployment exceedingly
complex.

We should also remember here that
we are with a labour force of
about 150 million people who. as has
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been stated by the mover of the Re-

solution, are having rising expecta-
‘tions.

We have also to consider the extent
of employment opportunities resulting
from the Plan. Some hon. Members
have doubted whether we have any
reliable figures. It is true that data
to the extent of complete reliability
is not available.

An Hon, Member: There is no doubt
about it

Shri Braj Raj Singh: When will it
be available?

1838 hrs.

[PaxpiT THAKUR DA BHARCAVA in the
Chair]

. Shri Abld AN: Two million more
employment opportunities have been
oreated during the first two years of
the Plan. We expect that a million
more persons will be employed during
the current period. Of course, very
strenuous efforts have been made to
achieve the objective of 6'5 million
more employment opportunities to be
created during the Second Plan pe-
riod.

Sir, some of the speeches were use-
ful, constructive and helpful, but there
were also some speeches which were
such that T was feeling whether they
were being delivered here in Lok
Sabha or were rather election speeches
in public meetings. One hon. Mem-
ber from U.P. said that no employ-
ment seeker can get his name register-
od in Employment Exchanges unless
he pays money to the clerk concerned.
I am very much interested in this
point. I would humbly request my
hon. friend opposite to kindly help us
to find out where such a thing is pre-
valent. I am requesting him to be
helpful, and I want to assure him
and other hon. Members that when-
ever these things—-this is very serious,

but what I am saying applies to even
minor defects—come to their notice,
they need not wait for any debate,
Question Hour or a Budget Discussion,
but they can bring those defects to
our notice immediately, We ourselves
very much care to see that these
things are eradicated. In case he i=
not able to prove this, then, in all
fairness, I am sure he would himself
volunteer to withdraw these allega-
tions.

After long years of slavery, it is not
possible within eleven years to fulfll
all that has been mentioned by the
hon. Members opposite. This child
of a few years, a child which is only
11 years old, cannot fulfil all your
expectations. On the other hand, the
child demands much more help in
every respect; the elders, the parents
should come to its help so that it could
grow as a healthy child, be properly
educated, qualified, etc., and then it
would be able to serve.

Now, the time is not for criticising
but to be helpful. Not one construc-
tive suggestion has been made by the
hon. Members who have been more
vocal. (Interruptions) 1 said, those
“who have been more vocal”. They
said that employment opportunities
are shrinking. It may be in some
places there may be retrenchments;
Damodar Valley has been mentioned.
It is true. The dam is constructed;
the electric installations have been in-
stalled, But should these 10,000 work-
ers who were employed for that pur-
pose be allowed to continue, and they
should be asked to work there for
what purpose?

Shri S. M. Banerjee: Common pool.

Shri Abid Ali: There has been a
common pool. I am trying to con-
vince him if he is not aware of it. We
have created a common pool for them
and a substantial number of workers
who were willing to be helped have

Ve
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defence wstablishments who became
superfluous had to be retrenched. It
was not possible to allow them to con-
tinue working where there was no
work. So, they had to be retrenched
The Employment Exchange was help-
ful to them. They were given prefer-
ence. (Interruptions)

1642 hrs.

[Mr. Sexaxzr in the Chairl

What is the use of the continuing
commentary? I did not utter a word
when the hon. Member was

He should control himself. I did not
utter a word and he goes on interrupt-
ing.

Mr. Speaker: That is a continuous
problem!

Shri Abid All: A suggestion was
made that Gram Udyog should not be
forgotten. We did not forget it. There
are so many things—Ambar Charkha,
small seale industries, etc, that are
being taken care of. It is not only
the big projects that are thought of
but the others also. Both of them
should simultaneously grow and sub-
stantially as well, »

st % ¥o faxsw Tw: gy
fagt @@

st wfx so cqE A qrlr @
wiiT famer g g @ | yafes gy

Mr, Speaker: The hon. Minister need
not take note of these things.

° Shri Abid All: Not even of their
existence, 8ir? I may assure the hon.
" Members who were very anxious that
because of the Plan revision and the
revision of the target the employment
opportunities should not dwindle—
some said they will dwindle—that is
_not true. I do not believe s0, &nd the
attempt is that the target should be
achieved.

, Shari T. B. Vittal Ras: The plan
reappraisal
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Mr, Speker: No running commen-
tary should be made.

Shri T. B, Vitial Rao: No running
commentary. I only pointed out
that he may kindly go through the re-
appraisal of the plan wherein they
have said so.

Shri Abid Ali: 1 have said 6°5.

Shrl Braj Raj Singh: It was origi-
nally eight million.

Shri Abid All: I am confining my
remarks to 6.5. It is not possible to
ban retrenchment,

An Hon. Member. Why?

Shri Abid All: Some of the fac~
tories........

Mr, Speaker: I have to ask the hon.
Members to keep quiet. There is no
meaning in going on like this. It takes
away the decorum. Hon. Members
may go on saying what they like,
and I have absolutely no objection; I
have never restrained them, and I am
sure that the hon. predecessor, who-
ever was sitting in the chair, never
tried to pull them up except of course,
when they use abusive words—I am
sure they do not so—but then, this
kind of running commentary takes
away the importance of the explana-
tion that the Government is bound to
give. Bhall this Government, by such
interruptions, put itself in a bad light
before the people represented here
by the Members of Parliament and
should it mot be allowed to give its
explanation? I am really surprised.
The hon. Members should be able to
take care of this huge country if they
are put m charge of this country and
not unnecessarily lose themselves
when they sit in opposition. Any day,
they must feel that they could become
Prime Ministers and come on to this
side of the House,

Shrl Bra) Raj] Blngh: It is very
teresting.

in

Shri Abid All: I was saying that
it is not possible to rule out unem-
ployment completely, But we are
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trying to minimise it. Where re-
trenchment becomes necessary we see
to it that workers get appropriate
compensation on being retrenched.
Sometimes a factory might have be-
come uneconomic or the particular
article produced by that factory is
no longer required by the consumers
or for any purpose, Then what should
we do? Should we go on producing
that article though it is not going to
be used at all? In such circumstances
there will be some retrenchment.
Sometimes when a temporary work is
undertaken, as soon as that work is
over, people engaged in that work are
asked to go away. For that also, as
the hon. Members are aware, we have
amended the Industrial Disputes Act.

About employment exchanges figures
have been quoted from one book
which has been recently circulated to
all the members. The figures are true.
It is also true that the number of re-
gistrants at the employment exchang-
es is increasing. But it should be
borne in mind that before the Second
Plan the number of employment ex-
changes was only 108, Now it is 204;
§8 employment exchanges have been
added. A complaint was made that
the employment exchanges are not
sufficiently widespread, Our proposal
is to increase their number and extend
their scope of activity.

Then, we do not spare any pains
to remove the defects, whenever they
are found, I have already requested
hon. Members to kindly help us. We
have already promised to help them
in whatever way we can, because that
is our job. We also wish that all sorts
of corruption and nepotism should
stop. As hon. Members are aware,
the State Governments are in charge
of administration of employment ex-
changes. But it is not the function
of the employment exchange to create
employment. It brings the employ-
ment seekers and the employers to-
gether so that nepotism and similar
wings could be minimised. Nobody
ean guarantee that this will be com-
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pletely elimihated from society. Of
course, everyone will wish that. But
the effort is to minimise the defects.

We have opened an employment ex-
change on an experimental basis in
the university campus in Delhi, After
gaining experience about the work-
ing of this particular employment ex-
change, if the results are encourag-
ing, the proposal is to extend its acti-
vities to five other universities also.

The estimate is that one-third of
the registrants at the employmeut
exchanges are already employed and
only two-thirds are real employmensg
seekers, that 1s, those who are not
employed,

Then, a complaint was made by my
good sister, Shrimati Subhadra Joshi.
I would humbly request her to be-
lieve me when I say that the infor-
mation which she has received is not
correct. The intention is not that all
the rickshaw pullers should be im-
mediately stopped from work. The
circular is that attempts should be
made in that and alternative jobe
should be found for them. They can
ply auto-rickshaws or engage them-
gselves in some other employment. But
no new licences will be issued ‘and
alternative employment will be found
for them. The intention is to stop
rickshaw pulling by men in course of
time

About the increasing population, hon.
Members know that every year
2 million people are added to the list
of unemployed.

Shri 8. M. Banerjee: What is the
death rate?

Shri AbMd All: Two million people
are added to the list of employment
seckers.

Shri Braj Raj Singh: Now three
million,

Shri Abld Ali: That may be the
information of the hon. Member.

Shri Braj Raj Singh: Because the
population is rising by 6 million per
year.
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It 18 very much
necessary that the rate of birth should
be controlled For that purpose the
committees which have been institu-
ted are making an effort and I hope
with the co-operation of hon, Members
and of non-official bodies also their
attempt will succeed to a great extent
which will mimmse the problems to
which a reference has been made,

Regarding land reforms. I am glad
that even an hon Member from the
Communist Party has very much
appreciated the efforts made by the
Congres, Commutter with regard to
land reforms

Shri Panigrabi: Nobody from this
side has appreciated that.

Shri Tangamani: What I mentioned
was the AICC -

Shri Abid Ali: I am not referring
to Shn Tangamam What Shn
Panigrah: saixd was that very good
work was being done.

Shri Panigrahi: May I clanfy® He
has not understood properly

Mr Speaker: It does not matter
even if he has not understood it pro-
perly Let him fimsh,

Shri T, B Viital Rao: On a point
of personal information.

Mr, Speaker: Does not matter

Shri Abld Ali: The work which
the National Extension Service is
doing and which the development
organisations have taken wup will
ensure the issue which the hon Mem-
ber was referring to. It is hoped that
with their efforts that problem also to
a great extent will be controlled.

About machinery for assessment,
hon. Members know that a survey for
the year 1955 had been undertaken so
far as the gquestion of employment and

unemployment ig concerned. The
report, I hope, will be available within
a few months and that will give the
information about which hon. Mem-
bers are very much anxious

My hon. friend, who moved the
Resolution, was very much concerned
about persons who were superannuat-
ed and were re-employed. Fortunate-
ly, their number 1s very much insigni-
ficant.

Then, the Central Commitiee on
Employment, which 1s being appoint-
ed, will contain Members of both the
Houses Its function will be to review
employment information and to assess
employment and unemployment
trends, to advise on the development
of the National Employment Service,
to advise on deployment of personnel
retrenched on the completion of
development projects, to consider
special programmes relating to educat.
ed unemployed, to advise on the
development of the Youth Employ-
ment Service and Employment Coun-
selling at Employment Exchanges, and
to assess the requirements of trained
craftsmen and advise the National
Council for Tramng in Vocational
Trades

Now, these should satisfy the hon,
Members who have supported this
Resolution because the Commuttes
which has been mentioned in the Reso-
lution and the amendments wnll not
be able either to study or to collect
the data as that 15 a specialiseq job of
a particular set of trained people and
this Committee will not be able to do
that work nor will it be able to create
smployment opportunities.

An Hon. Momber: Who will be
able to do that?

Shri Abld All: The Committes,
which 1 have mentioned, will not
only have representatives of the Cen-
tral and State Governments but will
also have economusts and four Mem-
ber~ of Parhament—two from this
House and two from the other House.
Thas should be satisfactory and there-
fore I would request the hon, Member
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% withdraw this Resolution on the
assurance that the other Committee
about which I have made a mention
will take care of these matters,

Shri T. B, Vittal Eao: May I seek

An Hon Member: May I ask a
question........

Mr, Bpeaker: No, no. There is
another Resolution. It is late.

Shri D, C. Sharma (Gurdaspur): It

hag always been my good fortune to
move such Resolutiong on the floor of
this House as have borne fruit. I
moved a Resolution with reference to
working journalists and I am sure it
has been productive of good results.
I moved the Resolution with regard
to the Pay Commission and I hope
that iz also going to lead to something.
1 should say that the Resolution which
I have moved about unemployment
has yielded results......

Some Hon. Members: Don't with-
draw.

S8hri D, C. Bharma: ....in terms of
good suggestions, in terms of good
speeches, 1n terms of the anxiety
shown by the people about this and I
am glad that the hon, Minister of
Labour has responded to the sugges-
tions that 1 have put forward. I am
very happy that immediate action
has been taken on the Resolution and
the Central Council of Employment is
going to be constituted and that
Council will keep under scrutiny and
review not only the incidence of un-
employment in this country, but also
the trends of employment which are
needed to bring into being a society
whose aim ig good employment and
full employment.
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term it correctly,. What I meant to
say iz that the unemployment situation
can be improved in this country if we
only try to improve the situation
with reference to small things: cottage
industries, small-scale  industries,
medium industries. Of course, we
cannot give up the big things. Some-
times, they are basic to our national

Secondly, I would say that so far
as unemployment is concerned, we
have concentrated our attention more
on the educated unemployed. That is
necessary; I do not deny that, [ would
say, we should also take into account
the villages and we should take into
account the unemployment that is to
be found in the villages. I welcome
the statement that the hon. Minister
of Labour has made that the number
of Employment Exchanges is going to
be increased. I am very happy. 1
would say that these Employment Ex-
changes should cater not only for the
cities of India, but some system
should be evolved by means of which
these Employment Exchanges can also
be useful to the rural population of
India. I think that is very necessary.
While the educated unemployed and
the industrial workers want to be
rehabilitated, to be employed, and
want to see g ray of hope in life, the
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Mr, Speaker: I shall first put the
amendments to the vote of the House.
Shri Jadhav: does he press his amend.
ment?

Some Hon. Members: All amend-
ments can be put together.

Mr, Speaker: [ shall now put all
the amendments to the vote of the
House.

The question is:

That for the original Resolution, the
following be substitutad, namely—

“This House is of opinion that a
Commitiee of Members of both
the Houses of Parliament be
appointed to estimate the inci-
dence of unemployment in this
country and to make g survey of
the employment potential in agri-
culture, industry and services in
the Government and semi-Govern-
ment institutiong and offices.”

The motion was negatived.
Mr. Speaker: The question is:

That for the original Resolution, the
following be substituted, namely:—

“This House is of opinion that
the incidence of unemployment
in the country is very high and
urges upon the Government to
take, without delay, active steps
to solve this problem.”

The motion was negatived,
Mr. Speaker: The question is:
That for the original Resolution, the
following be substituted, namely:—

“That this House requests the
Government to appoint a Com-
mittee with a view to make a full
appraisal of the unemployment

ment of a Committee
to go into the
Pattern of Military
Expenditure
Mr. Speaker: The question is:

That after the words “that a com-
mittee” the following be inserted
namely:—

“consisting of eight members—
four from Lok Sabha and thres
from Rajya Sabha and with the
Planning Minister as Chsirman®

The motion was negatived.

Mr. Speaker: The question is:

That after the word “unemploy-
ment” the words “and underemploy-
ment” be ingerted.

The motion was negatived.

Mr. Speaker: I take it that the Hom,
Member is not pressing his Resolution.

The Resolution was, by leave, with-
drawn.

——

16'59 hra.

RESOLUTION RE: APPOINTMENT
OF A COMMITTEE TO GO INTO
THE PATTERN OF MILITARY
EXPENDITURE

Shri Naushir Bharncha (Eamt
Khandesh): Sir, I beg to move:

“This House recommends that
in view of the far-reaching scienti-
fic and technical developments in
the flield of defence, a Committee
consisting of Members of the Lok
Sabha assisted by technical experts
be appointed to examine and sug-
gest changes in the existing
pattern of military expenditure.”

Mr. Speaker: The hon. Member may
continue the next day. The House
stands adjourned to 11 O'clock on
Monday.

17 hes.

The Lok Scbha then adjourned #ill
Kleven of the Clock on Monday the
24th November, 1958,
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3. A copy of cach of the follow-
ing Noetifiestions under
SRk
52
duce ard
Warchousing C&pwv
tions Act, 1956 :

&) G sn. No. 938 dated the
Or.'mbcr, 1958
Agricult urnl' m x
ousing) Corporations
Rule, 1956
{#) G.S.R. No. 1 dated
the st Novem!

195
mtkms certain fur3:er
smendments to  the

mgnml Pmdue:

Wmhtm Cowpnrn
tions Rules, 1958

(i) G.S.R. No. 1032 dated

the 15t November, 1958

(iv) G.S.R. No. 1033 dated
the Ist November, 1958

(v} G.S.R. No. 1034 dated
the 1st November, 1958

4. A copy of the "Parlum-
tary  Committee: A
Summary of Wml:”
wining to the Fifth Scasion
of the Second Lok Sabha.

REPCRT OF THE ESTIMATES

COMMITTEE PRESENTED  983-84

‘Thirticth Report was presented.

BLECTION TO COMMITTEE 987

The Deprty Minister of Agri-
aﬂmty (Shri M. V.

Cocanaee
s{%rwn TO REFER BILL
OINT COMMITTEE
ADO{’I'E) 938 —zocP
Further discussion on the mo-
Eorcriciry  (Amendment)
Bill was concluded
the moncn was adopted .
BILL UNDER CONSIDERA-
TION 1009 — 46
The Deputy Minister of Law
(Shri Hajarpavis) moved

REPORT OF COMMITTEE ON
PRIVATE MEMBERS' BILL
AND RESOLUTIONS ADOP-
TED 1046

Twenty-rinth Rep« rt was adepted.

PRIVATE MEMBER'S RFSO-
LUTION WITHDRAWN 1047--1134

Further discussion on  the
Resolutions re : appoint-
ment_of a Committee to
enquire into the unemploy-
ment problem was con-
cluded and the Resolu-
tion was withdrawn by

leave of Lok Sabha
PRIVATE MEMBER'S RESOLUTION
UNDER DISCUSSION 1114

Shri l;llelmhlr Blumln moved

ilitary iture. The
discussion was not con-
cluded.

AGENDA FOR MONDAY, 24th
NOVEMBER, 1958.—

Purther discussion on the mo-
don to consider, as

and passing of the Parlia-
ment(vaenmnofDu-
qualification) Bill



